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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)
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Mondai/y ^th February, 1950

PARLIAMENTARY DEBATES
(P art I — Q uestions and  A n s w e r s )

The House met at a Quarter to Eleven of the Clock

[Mr. Speaker in the Chair]

MEMBER BWORN
Slirj J). 1). Pant (U.P.).

• OBAL ANSWERS TO QUESTIONS

I n d ia n  P o u t ic a l  O f f ic e r ’s V isit  to  L h a sa

*88. Shii Sidiivft; (̂ a) Will the Prime Minister be ]jlea8ed to state whether 
Indifl 8 Politicnl Advifier in Sikkim was sent to Lhasa by the Government of 
India?

(b) If so, was he sent on any special mission and what was the object of tho 
risit?

(c) Has he made any report to Government of hia visit?
The Prime Minister (Shri Jawabailal Nehm): (a) Yes.
(b) No. It î  c*ust(’Tiiary tor the Pol'tic.'il Offieer in Sikkim to visit Lhasa 

from time to timo as a part of his normal duties.
(c) The Political Officer in Sikjdm hag submitted a report of bit viait to 

Lhasa.

Shrt Sidhva: Can we have the benefit of that report?

Shri JawiJMttlal Nehm: No, Sir.

Sliri Sidhva: May I know whether he visited Lhasa before he re^c^ed bjt 
headquarterg at Gangtok ?

Slui Jawaharial Hehni: Lhasa is in Tibet, may I inform him?

Sjhri S i ^ v a :  I should have said the other part of Lhasa.

Pandit BalkrilBhna Sharma: Probably lie means some laneg or 'bye-lanes of 
Lhasa.

Shri Kamath: What exactly, Sir, is the international status of Tibet? la.ii 
a sovereign independent State or not?
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Bhrl JawaharUl Nehru: la  the early years of this century, a Convention was 
held between tlie reprcBentatives ot ttie tlien Government or Jn Jia in Tibet and 
of China and at this certain decisions \vere arrived at. Roughly speaking, th  ̂
decisions were about the boundary o£ Tibet in India called the Mac Mohan Line, 
that Tibet should be treated as an autonomous country and that subject to China 
agreeing to this, some kind of Chinese sovereignty should be acknowledged. 
This was agreed to then. But, later, the then Government of China did not 
accept this agreement and therefore did not sign it. In fact, although this 
agreement had been acted upon in India and Tibet, there has been no formal 
signature to it by the Chinese Government. So the matter stands there. Tibet 
is treated as an outonomotts country and its exact relationship to China was not 
accepted by China. ^

Shri Kamath: Has the Prime Minister’s attention been drawn to the declara­
tion of the Chinese Government at Peking that they intend to liberate Tibet?

Shri Jawabarlal Keliru: I have seen reports in the press.

Shrt Kamatb: What is the implication of this as regards the sovereign inde­
pendent character of that country?

Shri Brajeflhwar Prasad: Do Government propose to lay the report-of our 
Political Officer in Sikkim on the Table of the House ?

Mr, Speaker: The reply has been indicated in the previous answer.

Shli A. 0. Guha: In the agreement referred to by the Prime Minister, is there 
a clause stipulating that the foreign relations of Tibet should be, to a great 
extent, controllecl by India?

Shri Jawaharlal Nehru: No. I do not think so.

T k a d e  T r e a t y  b e t w e e n  In d ia  a n d  U.S.A.

*89. Shri Sldhva: Will Minister of Oommerce he |»leased to state the result 
of the negotiations between the United States of America and India for nê ?o- 
t'ttting a tradj and commercial treaty?

The Minister of Oommerce (Shri Neogy): A treaty of friendship. Commerce 
and Navigation between the United Stateg of America and India is still under 
negotiation.

Shrt Sidhva: Is it a fact that on account of certain differences arising between 
the Government of India and the Government of the United States, the treaty 
has been de ayed, and if so, will the hon. Minister enlighten the House about 
t̂hoBo difl&culties?

Shri Neogy: Well, the whole matter is under negotiation. It will not be in 
the public interest to make any further statement on the subject at this stage.

Babu BamDarayan Stagh: May l  know the stage at ŵ hich the negotiation 
has i;e(icfaed ?

Shri Neogy. I am afraid my hon. friend did not hear what I said in reply. 
The mattjer is still under consideration. It means that no decision has been 

’ reach^di ' ' •

Babu Bamnatayan Singh: Is there any possibility of an early decision being 
reached?
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N e w sp r in t  a n d  P aper  M ills  in  M a d h y a  Pk a d e sh

♦90. Shri Sidhva: (a) Will the Minister of Industry and Supply be pleased 
to state what is the total capital of the Newsprint and Paper Mills to be 
startled in the Stat<? of Madhya Pradesh and when is the mill likely to start 
production ?

(h) Have the Government of Madhya Pradesh asked for any loan for this 
mill?

(c) Did the Minister have consu tations with the Premier of Madhya Pra­
desh while he was at Nagpur and if so, what was the result of the consulta­
tions ? »

(d) How much paper is the mill expected to produce?
The Minister ol Industry and Supply (Dr. S. P. Mooker]ee): (a) M /s. National 

Newsprint and Paper Mills Ltd., were permitted to raise a capital of Es. crores. 
The mill is expected to start production by the end of 1951.

(b) No.
(c) Yes.
(d) 80,000 tons per year.
Shri Sidhva: May I know if there is only one mili which the Madhya 

Pradesh Government have started? Is there not a mill by name Neepa Mills 
which was originally started by Government? I want to know whether there 
are not two mills?

DTil 8. P. Mooker]ee: The name *Neepa’ is the abbreviated name of the mill.
Shrl Eamath: Is the hon. Mmister not aware of the Ballarpur mill?
Dr. S* P. Mookerlee: That is not a newsprint mill.
Shri Kamath: The question refers to both Newsprint and Paper Mills and noti 

merely to Newsprint Mills. Is there any such mill ?
Dr. S. P. Mookerjee: That is under conptru^t'on. It is not in existence row.
Dr. peghTnukh; May I know if the hon. M iii ster ’s attention has been drawn 

to the mismanagement of these mills and whebSer he is likely...........
Mr, Speakei: Order, order.
Dr. Deshmukh: l shall ]uit the question in two parts. Has the attention of 

the hon. Minister been drawn to the tnismanngement of the...............
Mr. Speaker: I do not think that is a responsibility of the Government of 

India ‘

Shri Deshbandhu Gupta: May I ask whetlier it is a fac*t that th© original date 
fixed by the management for manufacturing newsprint was 19.50 or earlier. r,nd 
if 80, what are the reasons for the delay and whether it is a fact that tfie C P. 
Government intends to take over the entire management?

Dr. S. P. Mookerjee: There has been some delay due to the change of the 
foreign firm who were the consultants and suppliers of plants and macb m ry. 
That is one reat̂ on. Also the managing agents have been altere<l by the C.P. 
Oovernment.

Slun Have the Ooyemnient any information about the starting of
«udh s Mill in .

ORAL ANSWERS 71



f r ,  f f^ ’PTT ’ T ft  t  I

Dr. 8. P. Mookeir]ee: The Government have no such information.
Dr. De0hmukh: In view of the change of management, may I know when 

this mill is likely to start manufacturing paper?
Dr. S. P. Mooker]ee: There is every likelihood of the mill manufacturing 

paper soon.
Dr. Defiihmukh: By what time?
Dr. S. P. Mookerjee: By t̂ he end of 1951. *
Shri Sondhi: Is it a fact that the second mill to which tbe Minister referred, 

has not started working?
Dr. S. P. Mooker}ee: That is so.
Shri Sondhi: Ig it a fact that the sit-e which was approved i  ̂ now considered 

to be unfit and that the.v are thinking of another, so that the whole question ha» 
to be considered afresh?

Mr. Speaker: I do not think the question is admissible.
An Hon, Member: Is it under the orders of the Government of India that 

the supervision is going on?
Dr. S. P. Mookerjee: No, Sir.

Shri Sldhya; May I ask whether the Government of India have any share in: 
these two concerns?

Dr. S. P. Mookerjee: No, Sir.
Shri Kamath: When the hon. Minister visited Nagpur in December Inst, was 

his attention draw n to a statement by one of the dire^ors of the Ballarpur mill 
making serious allegations against the Industries Minister of Madhya Pradesh.......

Mr. Speaker: Order, order.
Shri Jhun]hnnwala: Is it n fact that there was n change in the managing 

agency ?
Dr. S. P. Mookerlee: The Stat« Government was not satisfied with the agenta 

and therefore they altered them. This had our approval.
Shri Kamath rose--
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Mt. Speaker: Order, order. We are going into too many details of a matter 
which is under the control of another Government.

Shri Kamath: May I know whether the Minister visited...........
Mr. Speaker: May be. I do not propose to allow that question.
Dr. Deihmukh: Is it not a fact that these were the two mills which were to 

make India self-sufficient in paper?
Dr. S. P. Mookerjee: India’s consumption also has increased. Now we require 

about 56,000 tons of newsprint and this will produce about 83,000 tons.

WORKIKG OF TfJCTILB MiLLS WHIOH HAD CLOSED DOW17

*91. Shî  Sidhva: (a) Will the Minister of Indnokry and Soppty be pleased 
to refer to the reply given to a supplementary question raised on my stared



question No. 575 asked on the 14th December, 1949 and state whether the 
fiholapur Mill is one of the economical group of mills and whether the same 
is now being worked and if so, by whom?

(b) How many workers are employed in this Mill and when are other mills 
likely to start working?

(c) Have the stocks of cloth and yarn which had accumulated in these 
mills been disposed of ?

The Minister of Indiurtiy and Supply (Dr. S« P. Mookerjee): (a) Of the three 
spinning units of which the Sholapur Mills consist, one can be worked as an 
economics unit after certain repairs and replacements have been made. The 
other two wili need extensi\ie replacements and renovations before they can be 
made economic.

The Government of India have promulgated an Ordinance specifically appli- 
■cable to the Sholapur Mills and have delegated powers under the Ordinance to 
the Bombay Government. The Bombay Gk>vemment have constituted p new 
Board of Directorg for the Company.

(b) The Sholapur Mills used to employ about 13,000 workers. With the re­
opening of one of Spinning Units it would be possible to re-employ 4,000 or 
more workers. It is impossible to say when the other two Spinning Unit a can 
be reopened.

(c) When the Mills closed on the 27th August, 1949, the stockg were about 
8,060 bales which reproHented 16 weeks production. When the new Beard of 
Director^ took charge on the 10th January, 1950, the stocks were reduced to 
8,223 bales.

Shri Sidhva: May I know whether the Board of Management whicli wnj; to 
be appointed, has it been appointed and if so, I would like to know the names 
of the Board of Directors and the Chairman and Administrator?

Dr. 8. P. llook6(r]6e: The Board has been constituted. The names of the 
Directors are:

(i) Sir Vital Chandravarkar, (ii) Shri Tulsidas Kilachand, (iii) The Director of 
Industries, Bombay, (iv) The Deputy Secretary to the Government of Bombay, 
Finance Department and (v) Shri S. H. Gidwani.

Shrt Sidhva: May I know whether any representative of the Shareholders has 
been included in this Board? '

Dr. S. P. Mo<rfwrJee; Not yet.
Shri Sidhva: Who js financing this scheme now?

Dr. S. P. Mooker]6e: Ammgement has been made with a particular Bank and 
the necessary finances will be supplied by them.

Sbri Sidhva: What is the amount of Shareholders’ money involved and may 
I know whether Government intend to ask the Shareholders to have a repre­
sentative on the Board?

Dr. S. P. Hookerjee: The money will be advanced by the Bank and the 
•Question of participation of the shareholders’ representative will be taken up 
i i t e r  the mill has been re-opened.

Slurl Sidhva: I want to know whether any of the f?«-Managing Directorg who 
has been sentenced to one year’s imprisonment for giving briber—Mr. Murarkar— 
whether he has any representation in the Board of Directors?
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Dr. S. P. Mookerjee: No.
Shll Sidhva: Do the present Directors represent any of the old Board of

Directors? ' '
Dr. S. P. Mookerjee: This is an independent Board nominated by the Govern­

ment of Bombay.
Bhri Sidhva: May I know whether they want to have a nominee of the share­

holders whose money is employed...........

Mr. Speaker: The Minister has already stated that that question will be
dealt with later oji after the mills begin their work.

I ron  a n d  St e e l  (Im port)

♦92. Shri Sidhva: (n) Will the Minister of Industry and Supply be pleased
to stnte the total quantity of iron and steel imported from foreign countries
during the per od from 1st November to 31st December, 1949?

(b) What is the total cost thereof and what are the names of the firms from
which they were purchased?

(o') Were tenderb or quotations invited?
(d) At what price is this commodity sold to purchasers?
(e) What is the production cost of Tata’s Iron and Steel and w'hat is the

landed cost with duty of foreign iron and steel?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) 84,308 tons.
(b) Total cost Rs. 4*30 crores approximately. The compilation of a statement 

showing the names of all suppliers will involve considerable labour. If the hon. 
Member will be satisfied with the names of firms from whom steel w’as purchased 
on Government account, I shall be glad to supply them.

(c) Jmports on Govemment account) were ^made after negotiations with 
foreign supj)l‘ers through Government Purchasing Organisatians abroad. 
Imports by private parties were permitted in all cases in which the price was 
reasonable.

(d) All steel distributed against allocations made by Govemment are sold at
the same price as is charged for indigenous steel, while steel not so distributed
is charged at the imported price.

(e) A statement is laid on the Table of the House. [See Appendix 7, 
annexure No. 7.]

Shri Sidhva: May l know whether the purchase is made by Government and 
if 80, the price of the same was higher than the purchases made by private firms 
in that particular period?

Dr. S. P. Mo6ker]ee: No.
Shri Sidhva: May I know the rate at which Government closed the trans­

action ?
Dr. S. P. Mookerlee: That figure I have given in the Statement.
Shri Sidhva: May I know whether this very manufacturer from whom th^e 

purchases have been made has quoted a lesser figure to Pakistan Government 
for supply of steel?

Dr. S /P .  Mookerjee: I don’t know which manufacturer he is referring to. 
There was one ofler which was made but the price was cert.ainly not cheaper.
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Shrl SidhvA! Is it not a fact that Pakistan was allowed five per cent, discount 
on the prieo tlur, was offorod to them?

Dr, S. P. Mookerjee: We have to make a reference to th:‘ Fiakistan Govern­
ment.

Shri DefihbAndiiu Oupta: May I know whether it is a fact thai the Govern­
ment’s decision to buy direct w’urv made knowii and the result wai? that manu­
facturers nuuie a coml)ine and they raised their prices before the Goveriiment 
could buy?

Dr. S. P, Iffookerjee: I have no infoiTnation to that efF(*x‘.l.
Shri Defihbandhu Gupta: Has not the hon. Minist<er received a memorandum 

to that effect. f-.’Om the Delhi Iron Traders' Ansociution in which all these facts 
havo bf'eii metiticned?

Dr. S. P. IKookerJee: Geitain allegations ŵ ere made which, after enquiry, 
were found to be incorrect.

Dr. Deflhmukh: Ts there any stock lying undisposed of till now and if so, 
what is the qu.‘\ntit> ?

Dr. S. P. Mcokerjee: 1 don’t tlunk there is a ly stock lying undisposed. 
Every month t̂eel is being produced and distributed.

Shrl Sidhva: \Vh«l Ik the programme for 1950 for purchase of iron and steel?
Dr. 8. P. Mookerjee: We w’iil not be able to iinj)ort tlu‘ same quantity in 

view of our difficulties in foreign exchange and the budget may have to be 
revised.

F utctre A d m in is t r a t io n  o f  D e l ih

*93. Ehrl Deihbandliu Gupta: fu) Will the Prlmet ICiniater be. pleased to
state whether *t is a fact tiuit the cabinet decision in regard to the future ad­
ministrative set up ()!’ Delhi hjis been eoinmunicated to the Chief Commis­
sioner, Delhi?

(b) If the answer to i*art (a) above be in the affirmative, do Government pro­
pose to plac:- a copy of the comnnniication sent to the C’hief Comm'ssioner on 
the Table of the House and pivi* reasons for the difference, if any between the 
statement made by him and the decision conveyed to the Chief Commiss'oner?

(c) What steps, if any, have been taken by Government to bring forward the 
contemplated iegis’ation before the House?

The Prime Miniftter (Shri Jawaharlal Nehru): (a) Yes.
(b) A coj)y of (he letter addressed to the Chief Commissioner, Delhi, is 

placed on the Table of the House. [Bee Appendix I, an nexurc No, 8.]
It will be observed that, in the main, the terms of the communication to t ^  

Chief Conurus« îoner do not depart from those conUiined in the statemert mode 
by me.

(c) The question of legit l̂atinn in Parliament is under consideration.

Shri Deshbandhu Gupta: May I know whether it is a fact that the instnjc- 
lions now sent to ĥe Chief Commissioner only cover the Municipal Corjj.wilion 
and it ha  ̂ been clearly laid down by Government that there is no question of 
Delhi getting a hand in the n^w administrative set up whereas the hon. the 
Prime Minister made the f%tatement that it hais been the -desire of the Govern­
ment to give the fullest nntonomy to the Local Government and that Delhi
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people will have some hafnd in the admiiiisjtratiou. The instructions sent to 
the Chief CommisHioner now are confined purely to the Municipal Corpora­
tion and that also of a truncated nature.

Shxt Jawaharlal Vehru: I take il he is meaning Delhi minus New Delhi. 
That is Old Delhi.

Shri Deshbandbu Gupta: 1 meah Delhi as a whole but even if it is minus 
New Delhi, all that hns been conveyed to the Chief Commissioner is that there 
shouftl he a Miniiriprtl Corporation and nothing more or nothing less.

Shri Jawaharlal Nehxu: I know but so far as the Chief Comm'syjoner is 
concerned, thjil the first thing to be dealt with. Hon. Members will remember 
that I Rtuted on the last occasion that aft̂ r̂ very careful enquiry we felt that 
New Delhi had to be treated separately. Any other way of treating it created 
a great many difihculties. Therefore if we isolated New Delhi, then we have 
Old Delhi plus certain other ('ommittees and Town areas, Improvement Trust 
and th•̂  rest. We wanted a Corporation with the fullest measure of autonomy 
such â  any Cci]»oration might have in Old Delhi and after that, some kind of 
a set-up combitiing Old Delhi and New Delhi and the Rural areas, etc., in order 
to have coordination. As a matter of fact when this communication which haft 
been laid on the Table of the House was sent to the Chief Commissioner, 1 
understood that the Chief Commisgioner ,has invited the hon. Member for his 
views and criticismm of it and I hope the hon. Member will give the ben('fit of 
his advice.

Shri l>eShban<lhu G-upta: What does the Prime Minister mean by a “ corpo­
ration” ? Is it a Timnicipal corporation or n corporation having some legislative 
powers as well? That is the point.

/  Bhiri Jawaharlal Nehru: Munici])al. of course.

Shri Deshbandhu Gupta: Then it has nothing to do with the future adminis­
trative set-up. May I know what was the intention of the Prime Minister when 
he gave an assurance to the Constituent Assembly and to this House also, was 
not Boniething nioie than a municipal corpomtion under contemplation? Other­
wise this qiM*ction of future admuiistrative set-up does not arise.

Mir. Speaker: The hon. Member wants to know what the Prime Minister 
had in mind when lie gave an assurance on this question. I am afraid the hon. 
Mernhe:* is going into arguments,

Shri Deshbandhtt Gupta: Sir, I only want one thing to be made quite clear 
by the Prime Minister. In the Constituent Assembly when this question was 
raised about tho future administrative set-up of Delhi, no question of municipal 
corporation was then So T want to know whether the Govei-nment have 
changed their‘ mind, and whether they now propose to give Delhi merely a 
municipal cor])orntiovi, and that too to Old Delhi, or whether it is something 
more than a m\niicipal corporation.

' ♦
Shri Jawahairlal Hehru: Sir, the whole qtiestion is affected by the fnct that 

New Delhi has to be treated separately. Now, if New Delhi and Old Delhi and 
the other areas are Uj be taken together, then there is the possibility of con­
sidering them as an autonomous unit. In that way the hon. Member perhaps 
think.'i; hut when you isolate New Delhi from it. then that possibility vanishes.

Mr. Speaker: I will proceed to the next question.
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J o in t  D jbola.eatiok b y  In d ia  and  P a k ista n  re S b ttlb m b n t o f
D ispittes

**94. BUri DMhlMuidhu OupU: Will the Prime Miniiter be pleased to lay 
•on the Table of the House copies of the correspondence exchanged between 
the Government of India and the Goveniment of Pakistan on the subject of 
making a declaration that all points of dispute between the two countries 
would be settled without recourse to war?

The Prime Mlnirter (Shri JawahariBl Nehru): Proposals were made on behalf 
of the Government of India to the High Commissioner for Pakistan in India 
for a joint declaration to be made by the two Governments for the avoidance 
of war in the settlement of disputes. Certain consultations took place in regard 
to these pro[K)sals and thereupon a draft declaration was handed to the High 
Commissioner on the 22nd December, 1949. A copy of this draft declaration 
is placed on the Table of the House. The Government of Pakistan did not 
send Uh any formal reply, but on the 16th January, 1950, we received from the 
High Commissioner a summary of the Statement which tlie Pakistan Prime 
Minister was to make on the floor of the Pakistan Constituent Assembly the 
folowing day. The exact text of the Statement was not supplied to us, but 
newspapers gavî  what purported to be a full text. Thereupon a communication 
W.4S addressed to the Prime Minister of Pakistan. This has been acknowledged 
and a considered reply has been promised. This reply has not yet been received.
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DRAFT DBCLAHATION

1’hp Govemmenl of India and the Government of Pakistan, being denirous of pi'omoting 
friendship and goodwill between their peoples who have many common ties, hereby declari; 
that thfjy condemn resort to war for the settlement of any existing or future disputes 
between them. They further agree that the settlement of such disputes between them 
shall always be sougiit through rcrognised peaceful methods such as negotiation, or by resort 
to mediation or arbitration by apocial agency set up by mutual agreement for the purpose, 
or by acrvced reference to some appropriate international l>odv recognised by both o£ them. 
It ia thpjr eurnest hope as well as their firm conviction that tho implementation of thi« 
declaral’oh in the spirit which lies behind it will serve to maintain good relations betwee’i 
the two countries and advance the cause of world peace.

Shirt Deshbandhn Qupta: May I know whether this chapter is clô ĉd, or 
whether Go\iernment still entertains any hoj ê of tho Government of Pakistnn 
falling in line with India’s policy in this resj>Qct?

Shri Jawaharlal Nehru: I have just stated that we hnve been promised a 
^considered reply from the Pakistan Government, and we are awaiting it. As 
to the measure of hope that is to be attached, it is for each hon. Member to 
decide for himself. So far os the Government of India is concerned, a chapter 
of this kind can never be closed.

Shri Sthira]ulu Naidu: What was the date of the letter in which a cotisidered 
reply was promised"^

Shri Jawaharlal Nehru: Our letter must have gone, I think, probably on 
the 18th or l9th tlanuary, and the acknowledgment must have come within a 
week, I think, or ten days. That is, we have not had the full reply since 

promise of it was given, for the la^t ten days or so.
Bardar B, S. Maa: Are the Government satisfied, or have they faith that 

once Pakistan gives its word and assurance, it will stick to that assurance?
Mr. Speaker: Order, order. Next question.



R e p o r t  b y  D e . S. T r o n e

♦96. Shii Deshlmndliu Oupta: (a) Will tlie Prime Minister be pleased to 
state whether (Tovernmeiit have takcni any deoision on the report of Dr. Trone 
and whether they intend to appoint a high-powered planning commiss’on to  
prepare a five year plan for the InduBtria’ and Agricultural development of 
India ?

(b) If 60, who w il be its chairman and what will be its terms of reference?
The Prime Mmister (Shri JawaJiailal Nehru): (a) and (b). Dr. Trone pre­

sented a report to Government giving his views regarding the stale of some 
industries which he- visited. He also made certain suggestions about future 
work. No quL̂ stion arose of Goveri\ment taking any particular decision on the 
report. This it])or( is an important document ^hich is considered by Goveni- 
nient togeth.^r with other material on the subject. Tt is Government's intention 
to appoint a Planning Commission, The name of its Chaij'man and its terms 
of reference will be announced at the appropriate, time.

Shrimati Renuka Ray: Would the Hon. the Prime Minister kindly inform the 
House when Dr. report will be placed on the Table of the'House. aid
why it. ha.5 not been so placed before this?

Shri Jawahailal Nehru: I have already stated previously here that it was 
not Governments indention to place it on the Table of the House. Normally 
such reports are confidential reports; I am prepared, if I may say so. to show 
it to any Member who is part’cularly interested. Put placing coitfidential 
reports on the Table of the House creates a precedent which Governrnpn' are 
not likely to stai t.

Shri Jhunjhunwala: Does this report contain a'lything regardinc village 
industries, 1 mean, cottage industries? '

Shri Jawaharlal Nehru: No, Sir.

Shri Kamath: On what work is Dr. Trone engaged at present? Has he left
Tndrn or is he still here?

8hri Jawaharlal Nehru: After the completion of this survey, Dr. Trono was 
for a while, engaged or asked by the Communications Ministry to visit telejAione 
factories and make certain suggestions or proposals. He did that work and has
presented hi.s ie])0rt about the telephone factories. At the present moment he
is doing no particulai work on behalf of the Government of India.

Shri Kamath: Ts he still paid by the Government of India?
Shri Jawaharlal Nehru: No.

Shri Hanumanthaiya: In how many days or months will this CommiHsion' 
be announced? " ‘

Shri Jawaharlal Nehru: I should imagine, not before too long.

3r>r irrff

*1?̂  ^  I  ?
Shri Jajware: Is it proposed to have co-ordination between the Proviv^.es and 

the Centre in such planning?

: 3ft t  ^ 3 T «r t ,  ^ 5

^  iTsftsfft #  arh:
t  I .
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jawaharlal Nelini: No, Sir, it does not concern planning. The matter 
i-elates to the Government machinery and go it is receiving separate consideration.

Shri Satiah Ohandra: Will the terms of reference , of the National Planning 
Commission include eoeial services also in addition to industry and agriculture?

Shri Jawaharlaa Nehru: 1 can hardly discuss the terms of reference. Widen­
ing the planning and giving broad terms, in a sense, might include every possible 
activity, like social and governmental activities. But if you give such broad 
terms, then it be comes rather vague and diffused.

Shri Tyagi: Will this Commission have over-all powers over expenditure?
Mr. Speaker; I think we are going beyond the scope of the question.
Shri Tyagi: ] only want to know whether it will control the day to day 

activities of government or only the planning part of it.
Mr. Speaker: Older, order. The question relates to Dr. Trone’s report and 

all these questions arose out of the reply of the Prime Minister, that he is 
putting the report before the Planning Commission. The Planning Commission 
is not the subject-matter of discussion.

G e n b k a l  E lbctxons

*06. Shri Deshbandhu Gupta: (a) Will the Minister of lAW be pleased to 
state whether any definite dates have been fixed for the first general elections 
to the House of the People?

(b) What progress has been made in the preparation of the electoral ro'ls and 
what steps have been taken to set up the electoral machinery?

The Miniatear ol Law (Dr. Ambedkar): (a) No definite dates have been fixed 
for th*̂  fir->t general elections to the House of the People. It ig obviously too 
early to do so.

(b) As regards the preparation of electoral rolls, attention is irivi(ed to the 
rep y g \»?n on the 0th December last to Starred Question No. 469 in the last 
session of the Constituent Assembly (Legislative). Some further progress has 
been made by the States during the last two months. The office of the Chief 
Election ( ommissioner has been set up, and that authority is expected to be 
appointed by the President in the near future. The preparation of a compre­
hensive Bill covering various matters relating to elections has also been taken 
in hand.

Shri Deshbandhu Gupta: Has the MinisterV attention been drawn to the 
statement made by the W m e Minister recently that elections would be held by 
the end of 1950? May I know if that is the decision of the Government an(J, 
if so. whether the progress made in the preparation of electoral rolls, etc., is 
sufficient for holding the elections in 1950?

The Prime Miniater (Shri Jawahailal Vehru): My statement was ''during the 
next winter” , not by the end of this year; but 19^-51 winter.

Shri ^agir what arrangements are being made to hold by-eIection<» in the 
various States for seats which have fallen vacant during the last six or 
fcnonths?

Dr. Ambedkar: This is a matter which is left to the Governors of the Pro­
vinces and they are also under such orders as the President is authorised by the 
Constitution to give in this behalf. '
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Sliri Vyas: Have Government given any special attention to get the elec­
toral rolls prepared in the case of such States where there are no Legislatures 
at present?

Dr. Ambedkar; Certainly.
Bhrl Bharati: May I know if it is a fact that the Government of India have 

asked the Provinces and States to give their opinion regarding the desirability 
of holding the elections after the 1951 census so as to have a breathing time? 
I understood from the papers that the Government of India have asked the 
various States ns to their opinion regarding the advisability of holding the 
general elections after the 1951 census. ^

Dr. Ambedkar: I am not aware of any such proposal.

Shri !^agi: Have instances come to the notice of the Government of seats 
which had fallen vacant months ago in various Ststes and which have not yet 
been filled up? ’

Dr. Ambedkar: That is u matter for the Provinces.
fihrl Deflbbandhu Gupta: Is the hon. Minister aware of the fact that assur­

ances were given by the Deputy Prime Minister to the Constituent Assembly 
that in certain aiefis like East Punjab, Delhi and perhaps Bombay or West
Bengal fresh elections will be based on a fresh census? If so, what steps are
being taken by the Government to have a census in these areas before the 
electoral rolls for the new elections are prepared.

Dr. Ambedkar: 1 do not think that is a correct statement of facts.
Shrl Dedibandha Gupta: May I draw tl̂ e Prime Minister’s attention to the 

question and the reply of the hon. Law Minister and ask him whether it is a 
fact or not that the Deputy Prime Minister had given an assurance?

Mr. Speaker; The hon. Minister has already replied to the question.
Shri Deshbandhu Gupta: He says that it is not a fact. I want the Prime 

Minister to say whether it is a fact or not. The assurance is on record.

Shri Kamath: Hmh the hon. Minister's attention been drawn to a United 
Press of India rt j'ort from  Madras that the Government of India in a communi- 
catioji addressed to the State Governments have asked them whether it would 
be conVvMiient for them if the elections to the Legislatures of the Stales i\re 
held a few months after the 1951 Census is over?

Dr. Ambedkar: I am not aware of it.

T r e a t y  b e t w e e n  t h e  l a t e  B r it is h  I n d ia n  G o v e r n m e n t  a n d  F o r t u q u e s e
G o v e r n m e n t

*98. Sardar Hukam Singh: Will the Prime Minister be pleased to state:
(a) what arrangements existed between the late British Government of 

India and the Portuguese authorities regarding the defence of Portuguese India; 
and

(b) whether these arrangements were governed by any treaty regarding the 
position and strength of Armed Forces in that territory?

Tbe Deputy Minister ot Xatemal Aflaira (Dr. Keskar): (a) and (b). By the 
^British Government of India* the hon. Member presumably m ean s the (Govern­
ment of In d ia  prior to August, 1947. No aiTangem ents for th e defence of 
Portuguese India existed between the two Governments.
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Sardai Hukam Singh: 1b the Government aware that the armed forces in 
these areas have almost been doubled?

The Prime Minister (Shiri Jawaharlal Nehru): We are not aware of the exact 
increii îe in them but so far as the Government of India is concerned it does 
not make very much difference if they are trebled or quadrupled.

POETUGUBSB POSSESSIONS IN I n DIA

*99. sardar Hukam Singh: Will the Prime lOnister be pleased to state 
whether the Government of India have instructed their representative in Por­
tugal to raise the question of the future of Portuguese possessions in India 
and if so, with what result?

The Deputy Mini&ter of External Aflaim (Dr. Eeskar): Our Minister in 
Portugnl hay been fully instructed in regard to the Government of India’s views 
and it is his function to make them known to the Portuguese Government.

Sardar Kukam Singh: Have this Government any information as to whether 
he has proceeded in that matter and, i f  bo , how far?

Dr. Ke0kar: Government have no information but they presume that he 
will make them know’n at the proper time.

Shri Eamath: Is Government aware that some Portuguese high officials or 
diplomats abi*oftd are subtly working against the merger of Goa and other 
Portuguese possessions with India? Has the Minister’s attention been dniwn 
to a speech made at Dar-es-Salaam by the Portuguese Oonsul General in East 
Africa to the effect that the people of India had a low culture whereas the 
Goans were brought up in Western civilisation atid culture, and any such 
integration or merger with India will lead to Christianity being endangered 
owing to the fact thst India’s population in the main consisted of Hindus?

Dr. Keakar: The hon. Member is giving the views of a certain Portuguese' 
official.

Shli Kamath: He is a Consul General.
Dr. Keckar: Might be.
The Prime Minister (Shri JawaharUl Kehru): There is no doubt that 

Portuguese high offjcinls have been giving their views on that subject either in 
moderate language or immoderate language occasionally. There is j«1so no 
doubt that so far â  the Government of India is concerned Goa will have to* 
come to India.

I n d ia n  Citizen sh ip  D bolabation  b v  G oan s

*100. Sardar Hukam Singh: Will the Prime Minister be pleased to state 
whether it is a fact that about a lakh of residents of Portuguese India who- 
live and work in the adjacent territory of the State of Bombay will have H/o 
file declarations to acquire Indian citizenship?

The Deputy Minister of Xxtdmal Aflairs (Ihr. Keskar): The hon. Member 
is probably referi’ing to the large number of Goans who reside and work in 
Bombay and its environs. The position under the Constitution is that a 
Goan who had his domicile in India and had been ordinarily resident in India 
for not less than five years immediately prior to the 26th January 1950 auto- 
niaticallv became a citizen of India on the said date, provided that he had̂
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not voluntarily acquired the citizenmhip of any foreign State. The acquisition 
of Indian natiouality by Goans aft-er that date will be governed by any enact­
ment that Parliament m’ght pass regarding Indian Nationality. "

Sardar Hukam Singh: Would the Government consider the possibility of 
giving dual citizenship, go that there might be no adverse effect if and when 
the plebiscite is taken?

Dr. Keskar: No.

D e c r e a s e  in  D e m a n d  f o b  Jtjtb Goou^i in  F o r e i g n  M a r k e t s

"'102. Shri B. K. Das: Wil! the Minister of Oonu&erce be pleased to state: 
state:

(a) whether there was a decrease in demand for jute goods in overseas
markets during the year 1949; \

(b) if the answer to part (a) above be in the affirmative, what are the reasoufi 
therefor; and

(c) what are the stenft taken to improve the position?
Tile Minlstep of Oommerca (Shri Heogy): (a) to (c). Demand is a relative 

term. The quantity of jute goods exportc*d from India during the colendai 
years 1947, 1948 and 1949 is respectively 8,88,000 tons, 9,r)7,(X)0 tons and
8,00,0<X)̂  tons. Although the figures foi' 1949 show some decline as compared 
with the previous years, it cannot be taken as a definite indication of a 
decrease in demand for jute goods in overseas markets for we have not heeii 
able to meet all the demands that have been made on us because of dit^icul- 
ties of obtaining raw jute and the consequent curtaihnent in the production of 
jute goods. It does not, however, mean that there is no price resistance and 
substitutes will certainly gain ground if supplies of raw jute at economic prices 
arc not available. Government have the position unrler constant review. 
They are taking steps to increase the production of raw jute within th? Union 
of India, and have also adjusted the incidence of tax on exports of jiite and 
jute goods in such a way that it does not adverscjly react on the demand 
abroad.

Shri B. K. Das: Has the demand gone down from the U.S.A. or an\ other
country or is it just the same now as before?

Shii Neogy: I have aJready said that the demand is such that we cannot 
meet it. The demand has not gone down and any decrease in the actual 
exportation of jute goods to any foreign country would not be an indication of 
any reduction in the demand at the moment.

Shri Sldhva: May I know whether all raw jute which was held over by 
Pakistan has been released now?

Shri Neogy: I do not know whether it arises out of the question but I am 
p r̂epared to answer that. As a matter of fact, as far as I am aware—and F 
a'm making the statement on the basis of the latest information available to 
nw—not even l/7th  of the raw jute which we have claimed has yet reached 
Indian territor}\

Shod OhaJiha; Is it a fact that 80 per cent, of the jute from Eastern 
Pakistan has been smuggled into India by Pakistanis and we are better off 
in that way?

I '
Shri H^gy: My hon. friend may be i:i n volition to enlighten the House on 

that subject, but I am not. ' / -
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D jCABTH o f  TiSCHNXCAL AND SUPERVISORY P e RSOKXBL FOR RUNNING
I n d u s t r ie s  "

H03. Pandit M. B. Bhurgava: (a) Will the Prime Minister be pleased to 
«tate whether it is a fact that there is dearth of technical and siipervisory 
talents for controlling and runJiing var'ous industrial undertakings?

(b) If so, what steps are being taken by Government to make India se’.f- 
sufficient in her requirement of such personnel?

Wie Prime Minister (Shri Jawaharlal Nehru): (a) There i)=; dearth in certMin 
fields, particularly at the higher levels.

(b) Foreipi technicians are employed, where absolutely necessary, and 
suitable Indian personnel are attached to them to givin experience. In certain 
cases, Indians are sent overseas to acquire training in well-established insti­
tutions.

I would invite attention to the answer given by the Minister for Education 
in the Constituent Assembly (Legislative) on the 2f)th December, UH9, in 
reply to a similar question tabled by Shri K. K. Sidhva.

Shid Kamath: Are there anV exact figures Ho show how many foreigners
<imployed in India in the^e technical and supervisory capacities?

Shll Jawaharial Nehru: No doubt there must be. l)ut I have not got theiu 
with me at the moment.

Shri TirUmala Bao: Is it a fact that while ther.  ̂ is a dearth of technioal
personnel on the one hand, there are a large mimber of students wiio have
returned from America and Eng’and after completing their technical training 
going about without jobs?

Shri Jawaharial Nehru: Yes, Government is regretfully aware ui that fact. 
This is partly due to maladjustments and lack of training, and partly due k> 
the faet that many of them were sent abroad to learn special subjects which at 
the pivsent moment are not needed here. Anyhow we are trying to do every­
thing in our power to absorb them. '

Shrimati Burgabai: While Govemment give scholarships to the students to 
go abi-oad, do they also give an undertaking to take their servicvK as soon as 
they complete their training?

Mr. Speaker: 1 think a similar question has been put niany tipies and 
answered.

Shri Sidhva: Is it a fact that in the face of this dearth of scientists and 
technicians, notices have been given in various Ministries to engine-ns and 
scientists, teiininating their services? If so, what is the reason for it?

Shii Jawaharial N ^ u : I should be glad if Mr. Sidhva brings such cases 
to my notice.

Shri Sidhva: Is it not a fact that the Works, Mines and Power Ministry 
have given notices to so many engineers?

Mr. Speaker: I am afraid there is a confusion. He is probably referring 
tv retrenchment. ‘

Shri Sidhva: The point is there is a dearth of technicians in this country. 
As such may I know why notices have been served on some of the ongijieers 
and scientists when large numbers of them are required in various Provincos?
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Hr. Speaker: But it may not be persons with the identical qualifications as 

are required.

Shrl Kamath: Before foreign technicians and experts are imported into this 
country, are their qualifications and previous experience checked up by the 
Government or by any machinery here?

Sbxi Jawahaarlal Nehru: 1 hope the jion. Member does not imagine that 
people are imported without checking their qualifications.

Slin Kam&th: But who checks them? ^

Mr. Speaker: It is obvious. Next question.

I n d o -P a k is t a n  T r a d e  a n d  C o m m b e c e

*104. Pandit M. B. Bhargava: (a) Will the Minister of Oommerce be
pleased to state what is the present state of Indo-Pakistan trade and com­
merce resulting from the stoppage of the supply of coal to Pakistan?

(b) Have the Government of Pakistan taken any counter action in connec­
tion with the supply of petrol and other commodities to the State of Punjab 
or have they deni^ transit facilities for goods consigned to India from countries 
across Pakistan?

(c) If so. what steps do the Government of India intend to take or have 
taken to ensure despatch of such consignments to India?

The Minister ot Commerce (Shri Keogy): (a) The trade between the two 
countries is practically at a standstill.

(b) Information has been received that Pakistan has detained certain con- 
i?ignments of Afghan dried fruits in transit. The State of Punjab is now 
supplied with petrol and other commodities from 4he port of Bombay and not 
through Pakiflton.

(c) The Government of India have protested to the Pakistan Government 
flgainst the hold up of transit goods.

Dr. DeiilunuiJi: Is the hon. Minister aware of the news item published today 
that the Pakistan Government has opened trade relations with the South 
African Government?

Sbilii Heogy: Yes, as a matter of fact the newspapers have published the 
telegrams that have been exchanged between the two Governments on thia 
subject. '

8yed HaudieraU: With reference to the answer to part (c) of the question., 
may I know when the protest was made?

Shri Veogy: I am afraid I have not got the ^ate with me at present.
' I

Shilmatl Banuka Bay: Is there any substar^e in the insinuation contained 
in the question put by Shri Chaliha regarding the smuggling of jute across 
the Indian border? 7

Shfi Keogy: So far as the OoTemment of^ndia are aware, no jute has 
smuggled into India from Pakistan. y



In st al l at io n  of  Stb b l  P l an ts

(^) Minister of Ind^Stty
T.® t6 stete wK t̂H r̂ a-ny progress bus been made by Govern­

ment in the installation of two steel plants to increase the steel production in
India?  ̂ ^

(W Will aiiy part of the oapital be subscribed by the public?
(o) Have the Government of India approached the International Bank to 

grant a loan for the purpose and if so, fat* how much and on whffjbi terms?
(d) Is it a fact that a Mission from the said Bank visited India in January 

this year, and if so, what prospeots are there of getting the loan applied for?
T h e  M i n i s t e r  of I n d iu i t r y  a n d  S u p p ly  ( D r .  8 . P .  M b o k e r j e s i ) : (a) Govern- 

meTlt intend trj establish two slleel plants (one in the Madhya Pradesh and the 
other in Orissa) with an annual produc.tion cupucity of 500,000 tons each with 
faqilities for doubling this capacity. The steps necessary to be taken to i;npje- 
ment this d êcisi^  ̂ a ê unH^r opnsideratibn. The main obstacle is finance;

(b) The extent to which private capital, if any, should be permitted is
ulider consideration.

(c) Yes; the matter is pit̂ ll under negotiation.
(d) A Mission is expected to yisit ^ndia next month.
flhiL Eamatii: Which of the plants gets priority, the Madhya Pradesh one 

or the one in Orissa Province?
Dir. S. yoDlifiijee: We have placed Madhya Pradesh first.
jBhri TfarumA^ 2U^; With regard tô  part (c) of the question, what is the 

amount foFt^feh Gbvernniferit have applied for a loan fĵ :l>m the International 
Buiik?

I C o o k e r t o s :  The total estimate comes to B«. 89 ©mres for one 
plairt, of ^hich 'Rs.'St) crores vŝ ill be rupee expenditure and the rest wiĤ  be 
foreign exchiihge—hard currency Rs. 11 crbres and soft currency Rs. 48 crores.

S h r i  B iH W U a ith  D m :  May I know whether the Government of India have 
in^thicte'J'tke 0<iv^fiimertt of 6risaa to issiie notices fbr acquisition c f  sites for 
the installation of the steel plant in Orissa?

9r. 8. P. MoofemfM: No.
8hll BlftWanMll D l i :  Are ,^e Government of India aware of the fact th^t 

such notices have actually been i^ued aiid that represefitations k<ive b iin  
io Q^jia ^ d  ^  to the GoTawQvwWb pf InfUa a g a ^ t

such acquisitions?
D r .  JP. G o T e n M p e p t  o f  Q n ^ s a  n^igipA I w  i s s u ^  n o t i o e s

for their industrial development, but nothing under the instructions of the Gpv- 
(m riiw t of^tndia. • ' ' '

Sliri EtUraililii Kaldu: May I know* whnt is the amount of loan nought fw.m 
th6' rtiteWiitfoilfW Bknk? • •

D r .  8 . P .  M b o k e r j e e :  The whole scheme is before them. Af|^r thê y hpld 
a preliminary examination they will tell us how much will fie available.

8liH ikswiliaitlt D m : May 1 know whether the starting of these indus^ie.^ 
dep^()8 6^ th 'ii Sla-nctioM of the l o a n  from the lifiterhational Bank?
129 P.D. " ' ' ' ’
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iir, 8. P, Mookerjee: That will be a very important consideration. Unless 
we get the money how can we proceed?

Pandit M. B. Bhargava: Have the Government of India come to any deci­
sion about the maximum rate of interest that they like to pay for such loan?

Dr. 8. P. Mooker]ee: The matter is under negotiation.
8hzl Blflwanatli Das: Why not start both these plants simultaneously after 

we secure the loan from the International Bank?
Dr. 8. P. Mookeijee: That will double the expenditure.
8hri Sldhva: The hon. Minister made a statement-in the last Assembly 

that negotiations were going on with an American firm. May I know whether 
these negotiations have failed or whether the matter is still under negotiation?

Dr. 8. P. Mookerjee: We have not got any definite offer which I may report 
to the House.

8h!rl B. Das: Have Government taken into account the fact that a large 
amount of money is being spent in Orissa on the Hirdkud hydro-electric pro­
ject, and if so, do they not consider that the Orissa steel project should have 
priority over the one in C.P. which has no hydro-electric project at present?

Kr. Speaker: We will proceed to the next question.
Sbxl Bl0waaath Dae: May I ask whether Government are also aware that 

they will be getting hydro-electric power from Hirakud a year earlier than was 
originally programmed?

K r. Speaker: I fail to see how these questions arise. Next question.

E sta b lish m e n t o f  B a d a b  a n d  W m m M SQ  EQUiFMBirr F a o t o b t

•106. Paadlt 1C. B. Bhargava: (a) WiU the Minister of Indw tiy and 
Soppily be pleased to state whether the Government of India invited British 
technical experts to advise them on the setting up of a radar and wireless 
equipment factory in India?

(b) If so, who were the experts who visited India and on what terms was 
the visit arranged?

(c) Have they completed their survey, and submitted their report to the 
Qovemment of India?

(d) If so, what are their main recommendations?
(e) When is India likely to be self-sufficient in her requirement of these 

equipments?
The IDnMer oil ZndnsUy and Supply (Dr. 8. P. M odM iee): (a) iTes.
(b) Experts of Messrs. Marconi’s Wireless Telegraph Co. Ltd., U.K., 

i^siied India. They will be paid £7,500 on submission of their report.
(o) They have completed their survey but have not yet submitted their 

Wp>rt.
(d) Does not firise.

(e) This c<m be stated only after examining the project report of this firm 
as well as the report of another fhnm (Compagnie Generale De Telegraphic, Sans 
Fill Paris) which has also been asked to fur^sh a report on this indja8try«
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E x TOBT AKD IXFOBT T k ADB COHIDTTKII BXPOBT

•107. PtiuUt K . B, Bhargava: (a) Will the Minister of Ooomiaroe be
pleaaed to state whether the Committee, appointed by the Government of 
India to enquire into and make its recommendations regarding the Export and 
Import trade and its control by Government by establishing a State Trading 
Corporation, has submitted its report?

(b) If so, what are its recommendations and how far have Government 
accepted them?

(c) By which time are such recommendations likely to be implemented?
The Mlniiter of Oommearce (Shii ITaogy): (a) No, Sir.
(b) Does not arise.
(c) The Committee is expected to submit it« report by the middle of March 

1960 and Government will give urgent consideration to the report when 
received.

L ic e n s e s  f o e  I mport a n d  E x p o e t

*108. Shri S. 0 . Samaata: Will the Minister of Oommerce be pleased to 
state widat is the number of appiications for licenses for import and export re­
ceived during the period from April, 1949 to December, 1949 and whether all 
applicants whose applications had been rejected wore informed in time with 
reasons of rejection?

Tlie MlnUlter ofi Oommerce (Sbai Neogy): The nimiber of applications for 
import licences received during tlie period April 1949 to December 1949 is about 
2,18,000 and the number of applications for export licences including enquiries 
relating to exports received during the same period is about 2,77,(XK).

As far as it is practicable the reasons for rejection are commtmicated in 
broad outline to tho parties at the time of rejection.

Shri 8. 0 . Samanta: May I know how those applications are dealt with and 
what is the system of priority followed?

SllXi XTeogy: I am afraid I was not quite ready to reply to such a question 
on the basis of the reply that I have given.

Bhei TInunatal Bao: May I know the average time taken for the disposal 
of all these applications?

Bhll Kaofly: I am afraid 1 have not made any calculataon of tiie average 
time, but the time varies from case to case and category to category.

flhrlmMi Benuka Bay: Would the hon. Minister kindly enlighten the Houai. 
as to whether any licences are still issued for the importation of luxury goodi 
from hard currency areas?

8bxl Naogy: Not at all. They have not twen given for some time, I could 
give the specific dates if my hon. friend were to put a special question to m© 
on this subject.

Shri B . Daa: May I know what amount is collected on account of the ftx 
for import licences?

Sllfi BTeogy: It is too early yet for me to give the information.
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Slul OAutam; May I know whether import licences are givMi for textiles at 
present?

Btarl MMiQr: Not generally, but there may be one or t̂ l̂ ro for
inbtance, we are under an obligation by a trade agreement, with certain 
countries, to allow rmportation to a very limited extent of certain sp/eciaHited 
itehis. ‘

Shilmati Durgabai: If it is a fact that no licences have been issued for the 
import of luxtiry goodfi in recent ni^rifhs, how is it tfê lt tt'e iriai-k4t is full 
with luxury goods?

m A W o jt jf : Thdt is exactly wtat I Bhoiild like to know.
Shii OoenJca: Are cosmfetios impoilied uiider the head ‘ ‘phiti?feiftceutlc4lB’ ’ ?
Shri Neogy: I do not think so.

Btari Ooenliii: Will he please check it?

Shli Sidllva: May I know the number of applications which remutined un­
disposed of during the same period?

Shri Neogy: I am afraid I nnftist ask for notice of that question.

A bditctbd  W om bk

*109. Sttrdtfur Hnlraxn Singh: (a) Will the Ittidstcit be pte^ed to
state what is the total number of non-Muslim abducted women recotrefea in 
West Pakistan and brought to the Lahore Transit Camp during October, 
November and December, 1949.

(b) How many of these refused to be restored to their relatives hi Itidbet 
and were handed over back to their abductors?

(c) How many cases were referred to the Joint Tribunal and in how many 
cases were the decisions unanimous?

The MlnMer of Transport and Baawayg (Shai Ckpalagwami): (a) 860.
(b) None.
(c) 64 cases were referred to the Joint Tirtbunal arid in 68 of these cases 

the decisions were unanimous.

Stedar Btukam 8iH|^: Was the sixty-fourth c&se '^er^  they ccMliA not 
agree, referred to the high-power committee?

Shri ChqpilaiWaml: Yes, and it is pending with the high-p<ii^ comirtittee.
Sardar Bukam S in ^ : What is the corresponding number of such women 

recovered in India and restored to Pakistaia during the siamc pieriod?

Shri Oc^Mlaswami: In the month of October we recovered 855, in November 
29:̂  and in December 74.

Sardar B. S* Kan: Among these abducted v^omen who at« b^ng hrotight 
back are there a substantial number from Kashmir territory who wert hirild 
by the raiders f

Shrii QopalBtfwaml: Yes, there was a substantial number in the figures 
quoted, particularly for the month of October.
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o u t AKSim'd

8krlm«tt SnAete Whttt is ttie totkl iiilniber of
recovered from Pakistan during the last six months and WKtft Mk Vke
expenditure incurred during this period?

Shri Oopalaswami: I am afraid 1 have not got the figure î Mr ifisf iWKiStes 
— I have ^ven the figures for the three months rpentioned fn a i^tion .
1 migfht add <mat for the month of Jaiiuai^ up to 2l‘Bt JTanuafy, 1950, 34 more
women were recovered in Pakistan.

SItftiturti Burgkbilt oiil of Answer to (b), I Stiow i ^ e ^  the
hon. {fiinister oould lidll the Hd/tne to wti^Aer Gov'̂ îi)!m[ M(i9 1Wv îiitip(l%d 
into the cases of their refusal to get restored back to th«ir relatives, and if so, 
what is the report?

Slurl OopalasWBxnl: The answer is that none of them said they didn’t want 
to go back to their relatives,

»> A  « - W  ^
U i} », ^  <e t - * / '-  't îS -  ^

Olftnl O. S. Mniildir: Is it a fact thĵ t some 5ipdij »u<J &kh,w9maii bnught 
I(f.‘W .P .P . b W e  been Id o g ^  in ibe tiitnore Zahand  ^«i1 Inetead

of the transit camp there?
m  ^6pSm riM ^i So far as I am concerned, I have no figurê k m  to the 

number of people from the N.W .F.P. put in the Lahore jail. These are all 
oases who went ihio ouf LWiofe c€Bmp.

N b o o tia tio n s  w r m  th b  ow kbbs o f  V iza oa fa ta m  Sh ip -b u ild in o  Y a u >

n iO . Fxof. K. T. aiuh: Will the Minister of BidvflHf ffid: 8 4 n %  be
pleased to siate as to w îat is the result of the niegdtiatioiiB with IWrahUH 
of the ship-building yard at Vizagapatam?

idnliitt ol Injiiutoî  mli (Dr. S. P. j|niiiiwr|ii)t Owlhg to
current budgetary position, Government have decided not to take the
ViMigaMtatn yard at pre^itt and projp̂ ose to rfeVie% ^he iilAtef rffcer i i^ a r .  
Mean'^^ile, in order to prevent the jrard ^ m  ploaiiyj ^wn,.ijb>lii8 beAi dloided 
to place orders with Scindias foi* bulloirig three ships ot 8,000 tons each on 
Government account.

PiQt^ K. T. Shah: W hit id thl§ boil of these ships that
Government have ordered with this yard and how would this cost compare 
with corresponding toniiS!^ btiiH; iii Hhg&iiJf?

Dr. 8. P. Moolw}##: The estimated cost ^11 i ix M  Eft. MTlakSteach
and the subsidy to be given for each ship will coxi^ to abbvil RA. 28 (k mKh.

P M . K. Tf I enquire what was the cost of simttir Itiipf ̂ built
by the Com^lihy eatuef?

Dr. 8. P. Mboker]ee: It was nearly Bs. 70 lakhs.
Slbii TLnunala Eao: As A Vefetilt oi flie n'6i¥ set*up, may I know to what 

e3cjent the labour force has to be retrenched from that rfup-yard?
Dr. 8. P. M d ( 4 e ^ :  Som« r^isrenetamab will iittHHFtiib!<*, hW  wi &e. 

expecting that the bulk of the technical personnel wiU l̂ e ^iwntiunedj I^ ^ n tly  
the mana^tttttfit 'tttod liBCboiW* HlfiiVe adniid to sotiie df‘geement with regard to the 
retrenchment to be made.



Sbfl 8MILV&: What would be the cost of a similar ship of equal tonnage if 
built in England?

Or. B. P« Mj00ker]ee: I suppose a similar ship built in England would cost 
about iElfi. 40 lakhs.

Shli Ck)enk&: What are the Government going to do with these three ships 
which they have ordered?

Dr. 8. P» MOokerlee: We can either sell them or Scindias may take them 
•fer or we ean run them on charter. That has not been decided finally.

R bo o m m b ndations  of  F ben o h  E x p b e t s  re Sh if -b u il d ik q  Y a b d s

♦111. Prof. Z .  T. Shah: (a) Will the Minister of Industry and Supply be 
pleased to state what were the recommendations made by the French experts 
recently invited to consider the facilities now existing in this country for build­
ing m<^em, ocean-going ships in India at Vizagapatam or elsewhere?

(b) Wbaib stepB have been or are proposed to be taken to implement jthe 
recommendations, or any of them, which have been accepted by Government?

(o) I f any of tibese reconmiendations have not been accepted, whal  ̂ are the 
le sso ^  {or not accepting them?

(d) What alternative arrangements have Gbvemment in view to meet the 
same end?

Tba ICiilster of Indiistiy and Supply (Dr. S. P. l̂ MMcer̂ ee): (a) I shall 
have copies of the report circulated to hon. Members.

(b) to (d). The recommendations are still under consideration.
PloL K. T. Shah: May yre know when Government will make up its mind 

about these recommendations?
Dr. 8. P. Mookerjee: I said in answer to a previous question that after a 

year the whole matter will be re-examined.
Prof. K. T. Shah: How long ago was it that the French experts reported?
Dr. S. P. Xbokerlee: Less than a year ago.
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WRITTENi ANISIWERS TO QUESTIONS 
D x v b lo p m b n t o f  S b b iou i/tu b b

*97. Seth Ooviad Das: Will the Minister of Industry and Supjrty be pleased 
to state the steps taken to develop sericulture in India?

The Minister ol Industry and Supply (Dr. S. P. Hbokeriee): A statement 
is laid on the Table. [See Appendix / ,  annexure No, 9.]

Sta t e  T r a d in g  Sohbhes

*101. Shii Barman: (a) Will the Minister of Oonunerce be pleased to state 
trhat were the State Trading Schemes undertaken during the war?

(b) What are the final results of loss or profit of such schemes?
(o) Are any such schemes still continuing and if so, what are those?



The MinWer o ! Oommeroe (Sliri Neogy): (a) I presume the hon. Member 
is referring to State Trading Schemes undertaken by Commerce [Mjnistry. 
The only scheme undertaken during the war, ae far as this Ministry is con­
cerned, was the scheme for the pool purchase of Egyptian cotton in collabora- 
tioQ with the I^K. and the bulk purchases of East African and Sudan cotton. 
Under the former scheme, Egyptian cotton was purchased through a Co-ordina­
tion Conunittee at Alexandria consisting of representatives of U.K. and India. 
Funds for these purchases were provided to the Committee in advance by tiie 
two Qovemments, and cottons when received were allocated to mills on the 
basis of actual costs, including an element to cover administrative charges.

(b) Neither the Pool purchase of Egyptian c>otton nor the bulk purchase of 
Sudan cotton entailed any profit or loss. Though East African cotton was 
covered by bulk purchase contract, the imports were arranged through normal 
trade channels and the question of profit or losg to Government did noft arise.

(c) Only the arrangements for the bulk purchase of East African cotton are 
beii^ continued at present on a year to year basis.

P bBSOKS TRAINBD AT T b OHKIOAL T b aININO CBNTRBS

*112* 2>r. Pftjhinwkh; (a) Will the Minister of Lilxrar be pleased to stute 
the total number of persons trained at the Technical Training Centres upto 
1st January, 1950?

(b) Are any of these trained personnel unemployed?
(c) If so, what are the reasons for their unemployment?
(d) What efforts are being made to adapt the training to the requirementB 

of existing industries?
The XlBliter of Labour ^ h rl Ji^hraxL Sam): (a) The total number of 

persons trained at the Technical Training Centres of the Ministry ct Labour 
upto 1st January, 1C50 is 19,043.

(b) According to the information available with the Employment Exchangee, 
2,914 ex-trainees would appear to be unemployed.

(c) The following factors have generally stood in the way of employment 
of ex-trainees:

(i) lack of emplo^pient opportunities due to slowing down of programzDies
of industrial development, both Government and private;

(ii) imwillingness on the part of trainees to proceed to other areas Cair
employment;

(iii) expectation, in some cases, of a higher rate of pay than what is
warranted by their ability and skill.

The exact reasons in all cases, however, are not known.

(d) The existing Training Schemes cater for displaced persons and eK- 
Servicemen only and are due to be terminated very soon. It has since been 
decided to introduce in their place a Technical and Vocational Trainmg Schema 
for adult civilians. T^e following measures are being taken to keep the training 
under this Scheme in step with the requirements of industry:

(i) The training fncilities provided in the States are being reviewed and 
adjusted according to their requirements in consultation with the 
State Governments so that ^ e  trainees mpy be absorbed, on 
completion of their training in the economy of the State.
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(ii) are being rnadie to asBooiate reparegenttttiveB of mdugtry 
workew with the traiuiiig and trad^-^testing of the traineiBr at 

eiwi of their twni^g.

(iii)̂  A, 8ub;Cpi;n^ittee of th  ̂ Regional Employment A dvi^ ’.y Committee
oons^ting of represeptatives of employers and workers î  bemg 
Bf̂ t up to 9uperviBe th.e traiping in each region.

. W^ib ^ view to m^lfipg the i^ainees more acceptable to emptoy^w, it 'm
a l B 6 ' t 9 arrange due course for them to spei^d some tin(iî  as. appi^^a- 
tices in industrial undertakings wit}! a view to gaining experience of produc- 
tigp Vflder factofy conditions.

iMEpDUOTION OF MbTEIO SvSTIJBf OF W m OHTS AN^,

n i3 .  a iM i a ,  S. Hjiuniflr: (a) Will the MinfM êr ^
be pWasefd" to state w6 at stage the plan and proposal to f mtoductipn ,t*ĥ j
metric system of weights, measures and coins, etc., have reached?

(b) How much idme will the proposal take to oome into effeot?

V l lM ^  and Supply (Dr. S. P. M ook M j^ : (a) The Indian
StMdai:d#: lo^ i^ tioh  fi'as frsrhed ceiW n proposals regardirig the intro^iibiion 
of the metric system of weights and measures. The Report of the Ihisti%ufeon 
is now under the consider^tjon of the Gpvernmentj^

The introduction of decimal ooin^e depen^ on tho g<̂ peral ^dpption 9f .the
metric system of weights sui'd ' ' ..............  ' * ‘ '

(fc) The proposals must be considered very carefully ti d̂, in  qonsultation 
with the State Governments and various other interests. That will talke some 
tii>^. There must also: be a p ^ o d  of traiipition. " ‘  ̂ r - >ri *

Pbbsb N o te  re  D b o o n tb o l o f  E x p o r t  P b ioes o f  C o tto k  T e x t i lb s

*114. Bhri Tytgll: (a) Will the Minister of 0anui|i^e be pleased to stiate 
if a Prese Note was issued by his  Ministry on 3rd Janijary, IQ^O regarc îi ĝ 
debotittt^  ̂ of (Export prices of cotton t^xtilesf ’ ’ '

, (b),l8 it a fact th^ w<>th?r Pre. ŝ Note w ^  tj^t  ̂tĥ a ^  note
wflifi !6feue4̂ \Û u,gl̂  î iâ irerî SUpe?

A/̂ r̂e t^e Q ^u^tanp^  YW led to J b e  <4 ^ t .  Piress

(c) The removal or relaxation of exi^iM  pric^ on ^f
textiles hag been under consideration bJ 'ffovernmeni; for some time. T^ere 
were s^y^ral p:ther qpepjtions which Mf̂ jre bping oon^idj^i^ alopg, ^ h  this ^ d  
thej^tentipi^ that j^e entire Qovernmept policy qn tl̂ e 9^ iwpc^rt
duty o u t o  the cpnsun^; from, th^, leyy p f  ̂ ^cf^e 
on"o9;fcW a^4  the removal of prjpe ci^tr;pl on exppft of qqttoo p i ^ -
gooas Bhould be e x ^ i ^ ^  as a whpje ^ d  Gpvc^ni^iept polic,y pn. all, tĥ pî  
questions announced at ihe same time. l*he position, as stated in the first 
Prf- f̂t l^pte, Ŷ hile it reprepented Governm<?nt’s deqisipn on one of tlie three 
f|uÎ ĵ V̂ >fj8/  WĤ ; not intended to be publicised until a decision on the other 
quj^tio^S ^ d  ^Iso b^qn Sipce then, Govtfrpm^nt'K deciiions on all
the ihree
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The prem^iure publication of Government s deoieion oju removal of price-
control on export oi cotton piecegoods was due to inadvertence, bectiuso of a 
genuine mnundtrstandifig on the part of certain officers.

N o bth -E ast  F b o k t ier  T ract  T b ib a l  A b b a

1̂1S« Cttin Will the Prime HiaMer be pleased to state whether
Gov^nmient h«ve received any proposals from the Governor of Assam regard* 
ing the exclusion of the plains areas in Sadiya, Tirap and Balipara from the 
North-East Frontier Tract tribal area?

Tie MUiiittr of iKtamal Alia&ri (Dr. Keskar): No.

COMPBKSATION TO DiSPLAOBD PbBSOKS fOB LoSS OF PbOFBSTY

• lie . CHAat 0 . s . Kutliflr: (a) Will the Minister of be
pleased to state whether Government are considering any plan to compensate 
the displaced persons for the loss of property (movable and immovable) incur­
red in Pakistan?

(b) If not, what steps are Government taking to settle tbe question of evacuee 
property left behind in Pakistan?

Tht MinMer of St&te for BehabiUtation <Shrl Mohan Lai Saksena): (a) A
concrete plan of compensation can be worked out only after the Gmiemment 
have the necessary data available and some «ettlement is reached with the 
other country. In regard to agricultural land in the Punigb for which data 
have become available, a quasi permanent allotnrjent is being proceeded with. 
An Ordinance has also been recently passed by Government which, it is hoped, 
wiU enable Govemment to deal with other olairn«. After the claims hnv« 
been received and verified, and a final decision is taken as to the extinguish­
ment of titles to evacuee properties, it wt)uW become possible to evolve B 
detailed scheme.

(b) Government have been continiuously negotiating with Pakistan on th^ 
subject with a view to reaching an agreement acceptable to both Governmeutii.

Rbcoeivikg WBLOOM99 Add^bssbb. IN Valtjablb Casx« ib

•117. Shri BliBtkar: (a) Will the ^rime 'Minister be pleased to state if any 
letter has been sent to the Government of Bihar deprecating the ideti of 
Ministers and Government servants receiving welcome addresses in valuable 
caskets? ,

(b) Are there any instructions in force in this respect?
(c) If not, a ê ariy rules ptoposed to be framed or instructions contemplated 

to b3 issued on the subject?
(d) Wag the above letter issued to otiier Provinoial Gx>vecnments also?
Tke Ptime MlnMer (Sl^ JawabatUl Vehru): (a) io  (d). No special or 

'Beparote instructions were ^ n t on the subject to the Government of Bihai:, 
The Prime Minister issued a message to the Press on the 22nd November 1P49. 
This message was subsequently circulated to all Provincial Governmente iiud 
Chief Commissioners. A copy of this message, as also extracts irom relevant 
rules applicable to Government servants, are placed on the Table of the Houne. 
[8ee Appendix 1, armexure No. 10.]

It is not proposed to frame any additional rules or instructions on th« fmb- 
ject.

129 P.D.
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SmppiNG FOB Coastal  a k b  O v x b -s b a  o a b b y ik o  T b a d b

!• PrOf, it. T. Slish: Will the Minister of Oommorod be pleased to lay on 
the table of the House a statement giving the following particulars:

(i) The stage which has been reached with regard to providing the necessary 
shipping tonnage, to enable India to take her due share in carrying the trade 
of this country, both along her own coasts, as well as with over-seas countries;

(ii) The amount of capital, if any, which has been already invested by 
private investors or by Government, in purchasing or facilitating the purchase 
of the necessary shipping to give effect to the policy of making Indian-owned 
and Indian-manned shipping take a substantial share in the coastal as well as 
the over-seas carrying trade of the country;

(iii) (Bow many of the three projected Shipping Corporations to participate 
in India’s over*seas carrying trade have already been formed and organised; 
what is the capital subscribed for each, and what are the arrangements made 
for the management of each; and

(iv) The arrangement which has been made for the allocation and assuring 
of any section of our over-seas carrying trade, partially or wholly, to each of 
these Corporations?

The Xinifter of Ooouneroe (Shri Heogy): (i) Apart from the aid
contemplated ik> be provided by the Government of India through
the scheme for a Government-sponsored Shipping Corporation for partici­
pation of Indian tonnage in the overseas trades of the country, the 
Government of India have been giving all possible assistance to private com­
panies in acquiring all the tonnage that their financial resources permit and
the present Indian-owned tonnage is approximately four lakhs gross tons com­
pared with the pre-war figure of about one lakh tons. The progress made by 
Indian shipping in the coastal trade, whose total requirements have been esti­
mated to be 2J to 3 lakhs gross tons, may be seen from the following figures 
of Indian-owned tonnage employed on the coast on various dates:

1939 • • . • lt20»OOO Approximately.
I M  . . .  . 1,50.000
1949 . . . .  1,92,779

Indian companies entered the overseas trades of the country only in 1948 
and have at present 24 vessels of a total GET of 1,79,052 employed in these 
trades, as detailed below;

India/North Axnerioa trade 6 ships of ORT . . . .  46,100
India/UK/Continent trade 16 Bhipe of GET . . . .  118,619
India/Australia trade 2 shipt of ORT. . . . .  14,488

(ii) The Shipping Integration Committee has, in its Report, stated that 
Indian shipping companies have invested a capital of approximately Rs. 22 
crores in the last few years. As regards Government investment, approximately 
Rs. 40 lakhs have so far been spent on purchasing two vessels for the pro­
posed first Government-sponsored Shipping Corporation.

(iii) Having regard to the general financial situation and other relevant cir­
cumstances it is proposed to float only one Corporation for the present. The 
capital to be subscribed will approximately be Rs. 2 crores during this and 
the next financial year. The Managing Agency is pr0i)0sed to be entrusted 
to ttie Scindia Steam Navigation Co., Ltd., Bombay.
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(iv) The Corporation will apply for admission to the Confrrenoes covering 
the trades in which it nroposes to participate. The Government of India will 
give the Corporation ail reasonable assistance in securing admission to the 
trades and also in their participating in them without restrictions or handicaps.

C0A9TAXi AND OVSBSSAS OABBTIRa TfiiDB

2. PlOf. K. T. Blub: Will the Minister of Ckunmaroe be pleased to lay on 
the Table of the House a statement giving the following information:

(i) The steps which have been taken to secure the complete reservation of 
our coastal carrying trade to Indian-owned, Indian-manned, and Indian-control­
led shipping;

(ii) Whether any clause has been inserted in any trade treaty with any 
country assuring to India a reasonable and adequate proportion of the carrying 
trade between this country and the country with which such Treaty has been 
made and if so, wh^t that clause is and in treaties with which countries it has 
been inserted;

(iii) The amount of the coastal trade of India which was carried in Indian 
bottoms during 1947-48, 1948-49 and 1949-50, giving the latest figures available 
for the last mentioned year, and the amount of that trade which was carried 
in non-Indian-owned bottoms;

(iv) Whether Government are aware of any agreements subsisting between the 
shipping companies operating in Indian coastal waters, fixing the proportion of 
such carrying trade as the share of each such concern and if so, the substance 
and effect of such agreement, and whether Government contemplate bringing 
about any revision of the same;

(v) The steps which have been taken to enable Indian-owned shippinc to 
take its due share in the carrying trade of India with such countries as those 
on the Persian G jlf, the Malayan Littoral, or Indonesia;

(vi) The amount of tonnage owned by shipping concerns registered abroad 
still engaged in the coastal carrying trade of this country; and

(vii) The proportions of the volume and value of the imports into and 
exports from India carried by (a) Indian-owned ships and (b) non-Indian owned 
vessels, for the years 1945-46, 1946-47, 1947-48, 1948-49 and 1949-50?

The Klniiter of Oonunerce {Sbxi Heogy): (i) The licensing system introduced 
for the coastal trade under the Control of Shipping Act, 1947, will enable the 
Government to reserve the trade for Indian shipping at any time. Through 
the operation of this licensing system gradual decrease in the foreign tonnage 
employed on the coast is being effected with a corresponding increase in the 
Indian tonnage as and when they become available. Government is also giving 
all possible assistance and facilities to Indian shipping to increase their tonnage. 
Government is also helping in increasing the availability of qualified Indian 
personnel by their revised scheme of training on the' Dvfferin, under the 
Directomte of Marine Engineering and the Nautical and Engineering College 
at Bombay.

(ii) Yes. Shipping clauses have been included in the Trade Agreements 
themselves or in documents exchanged simultaneously with Finland, Austria, 
Czechoslovakia, Poland and the clauses run as under:

“ Bolb the Contracting Parties will provide all fadlitiwi tliat they can reaaonahly accnnl 
to wcure thnt the ihipn of the Contractin« Parties carry as lar«(* a proportion aa poaaible of 
gooda exported from or imported into their reipective countriea ander this Agreement.'*

WRITTEN ANSWERS 95



(111) A sttftem^rit of the cttastal cargo arid the percentage of that trade, 
oairiea in Indian and non-Indian bottoms atta&faed berewift. [See Appendix 
7, anhexiire No. I I .]

(i\») Yes. There is one Tripartite Agreement between the British India, 
Asiatic and Scindia Steiina Navigatibh Cotnjianie^, \t'Mcfh came into force in 
1934, and by which their respective shares in the coastal trade of India, Burma 
and Oeyloii were fixed. Tnfe following are the principal prdvisitod ol this 
Agreement:

(1) The cargo carried by ttie vesselfl of the three cfonipa^nieg in the coasting
trade of India, Bnrma and Ceylon is to be regulated and ap 
between them according to certain specified percentages.

(2) The Scindia Company have been permitted to carry passengei^d on the
Bangodn-C^mandel Coast and the Bangoou-Gnittagoog runs.

(8) Th  ̂ total gross tonnage o i fecindia Company (owned or charferfed) 
has been raised to 100,000 gross tons.

(4) The. rates of freight for the carriage of cargo and the scales of passenger 
fares are to be iolritly fixed ih iVrltlrig by th^ parties after mutual 
epnsiitt&tioh and cbnfierit and hone of the J)artieB is to quote or 
bWrge rat^s lebs than tke rates thus fixed.

(6) In the event pf any dispute or difference the matter is to be decid»*d
by arbitration.

l ĥetib 1b al$b the Bhore Awtird by ^ i o h  85 pet* cent, of tbe coaatal trade In 
CG^&in atbaft In thfe Went CoBSt was reserved for the enjall shipping ooro- 
paniea operating there and the balance for the major Confereii^ Line®. The 
du^at^n of the Tripartite Agreement was originally for a period of five years,
and ihe of Qui*rency of the Shore A^^ard ^as cotertninoua with the
foraier. iThougli both these documeh'ts are tkeOi'fetlcally continuing to be valid, 
neither the Bhore Award nor the I'ripartite Agi’eement is at pY*eeent fully 
operative.

The interests coricertwd, it is uAderstdod. \vill stifltftly enter inijo mutual 
discussions on these issues and in view of the statutory responsibility that 
vests in Government in regard to the coasting trade, Government will be 
consulted in due course, if necessary.

v) It is expected that the discussions referred to above will cover these 
trades also.

Ivi) The effective tonnage of the non-Indian shipping companies -engaged 
in the coastal trafle off India as on 81«t December 1W9 is aboKit 1,46,000 tons 
gross.

(vii) The information is being collected and will be laid on the Table of the 
H o w  in due course.
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PARLIAMENTARY DEBATES 
^ P a r t  — ^Proceedings o th e r  than  Q u estions and A n sw ers)

Monday, 6tk February, 1950

The House met at a Quarter to Eleven of the Clock

[Me. Speakmi in the Chair}

QUESTIONS \ND ANSWERS 
{See PaH I)

:il.45  A M.
PAPERS LAID ON THE TABLE

Supplemk.n̂tary Statement showing action taken on remaining peomises 
AND undertakings GIVEN DURING BuDGET SeSSION, 1949.

The Minister of State lor Parliamentaiy Aflairs (Sbri Satya Karayan Sinha):
I beg to lay on the Table a supplementary statement showing the action taken 
by the Government on the remaining assurances, promises and undertakings 
given during the Budget Session 1949 of the Constituent Assembly of India 
(Legislative). [See Apj>endix II].

Committee on Civil Aviation
The Minifiter of Cknnmmiications (Shri Kidwai): Sir, I lay on the Table 

copy of a statement announcing the appointment of a Commititee to enquire 
into the present state of civil aviation.

For the information of the hon. Members, I may say that the members of 
■the Committee will be—

Mr. Justice Eajadhyaksha, Judge of the Bombay High Court 
(Chairman)

Mr. H, L. De, Member, Tariff Board.
Mr. R. Narayanaswamy, Joint Secretary to the Government of India, 

Ministry of Finance.
The terms of reference are to enquire into and report upon and to make 

recommendations in regard to the following matters: '

(a) the present state of the air transport industry in India in regard to 
both intemsd and external services;

;.(b) the short-comings, if any, in  the organisation and management of the 
industry as a whole or in regard to any individual company or 
oompaniesj
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[Shri Kidwai]
(c) the major difficulties and defects in the industry as at present cons-

iicuted;
(d) the niannei- in which Indian air services, internal and external, could

best be operated with the maximum economy, having due re 
gard to all relevant factors, including passenger fares and freight 
and mail rates, during the five years 1950-54, providing also for 
adequate development of the air services and, for such purposes—

(i) the reasonable needs of the industry, of assistance from the St-ate
and the manner and extent of such assistance and cost thereof 
to the State,

(ii) regulation of the industi*y and control over its management by the
State, "

(iii) any necessary re-organisation of the industry;
(e) the desirability, practicability and economic consequences? of the

operation of the said air services under State ownership and 
management, either direct or through a body corporate, and the 
cost of acquisition of such ownership.
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STATEMENT
After the end of the War, there has been rapid expansion of civil air transport services 

in India. While there has been concurrent growth in the amount of traffic carried by air, 
in passengers, freight and mail, the Government of India have noted with some concern 
that the air transport industry has not fbund stability. The importance of a well-organised 
system ot air transport in the Communications net-work of any modem State is too well

UTiderstood io  need special emphasio. The Government of India consider that m-iasures
9Jiouif3 nov7 be taken to ensure—

(a) that the operation of air services is placed on a firm economic footing; and
(b; that the future development of air transport proceeds on sound and healthy

lines.
For this purpose, they have decided to set up a Committee to make a review of the present 
state of air transport in India and advise Government on the best lines on which future 
development might be organised. The Committee will be constituted as follows :—

Mr. Justice Rajadhyakslia, Judge of the Bombay High Court—Chairman.

Members
Mr. H. L. De, Member, Tariff Board ‘

R. Narayanaswamy, Joint Secy, to the Government of India, 
Ministry of Finance.

A representative of the Director General of Civil Aviation and one of the Indian Air 
Force vili be attached to the Committee as Advisers. Efforts are also being made to 
obtain the services of a foreign expert with wide experience of technical, financial and 
traffic organisation in air transport, as a third Adviser to the Committee.

Mr. K. V. Venkatachalam, Deputy Secretary to the Government of India, Ministry of 
Cwnntunicatioiw, will be the Secretary t̂ f the Committee.

2, Th/» ‘r!'»*ailed terms of reference of the Committee will be as follows :—
To er.o»jii« into and report upon and to make recommendations in regard to the folloi* 

ing matters, viz .,—
(a) the present state of the air transport industry in India in regard to both intenT' 

wad external services;
(b) the short-cominga, if any, in tlie organisation and management of the indnsfer; > 

:#hole or in regard to any individual company or companies;
(c' the major difficUltiea and defeete in th» industry as at present constituted;



(<1) the ma>_^r in which Indian air services, internal and external, could best  ̂ be 
operated with the maximum economy, halving due regard to all relevant factors, including 
passenger fares and freight and mail rates, during the 5 years 1950-54, providing also for 
.adequate development of the air services and, for such purpose,—

(i) the reasonable needs of the industry of assistance from the State and the manner
and extent of such assistance and cost thereof to the State,

(ii) regulation of the industry and control over its management by the State,
<in) any necessary reorganisation of the industry;

(e) the desirability, practicability and economic consequences of the operation of tjte 
said air services under State owner-ship and management, either direct or, through a body 
corporate,, and the cost of acquisition of such ownership.

DELHI ROAD TRANSPORT AUTHORITY

Mr. Speaker: The House will now proceed with the further consideration
of the following motion moved by the Minister of State for Transport and Rail­
ways, on the 3rd February:

“ That the Bill to provide for the eBtablishment and regulation of a Road Transport 
-Authority for the promotion of a co-ordinated system of road tr^sport in the Province of 
Delhi, as reported by the Select Committee, be taken into consideration.”

Pandit Balkriafana Sĥ urma (Uttar Pradesh): The Bill before the House is
flu important piece of legislation. The Minister of State for Railways and 
Transport very lucidly placed before us its salient features. Por the last 
thirty vears and more, the question of transport, particularly the State ma­
nagement of transport and railways, has been before the country, and at long 
last, it has been decided that the transport- services and the railways should, 
60 far as is possible, be under State management. On account of the great 
competition started in transport by motor vehicle operators, the question, as 
to whether such free competition of private vehicle owners with the State 
managed railways could be tolerated, came before this House, and it was de- 
ci<led on principle that even road transport should be taten over by the State. 
With this end in view, we had a Bill in regard to the co-ordination rail and 
road transports. In regard to the province of Delhi, the question agitat­
ing the minds of many hon. Members of this House when the G.W.T.T. was 
in the field, and it was ultimately decided that Government should f&ke over 
this concern under the name of “ Delhi Transport Sei-vics” . Even 
though it was taken over, it was felt that in order to run it efSciently an auto­
nomous body should be created, and as a result of tliat decision, the present 
“ Delhi Transport Authority Bill" is before the House.

I have carefully gone through the various provisions. It is a very well 
conceived piece of legislation and there is not much in it that can be f;mended 
or changed. However, certain hon. Members who were on the Select Com­
mittee raised certain objections to the form in which the Bill has emerged out 
of tlie Select Committee. As you will see, the constitution of the D.T.A. is 
given in clause 4. It will consist of one member to be elected by the Delhi 
Municipality, one member to be elected by the Delhi District Board, one 
non-official* member having experience in transport selected by the Central 
0/>vernment and three officials,' the Chief Commissioner being the ex-o^cio 
Chairman. The criticism has been that this Authority will not be a responsible 
hody, because ihe members are not all of them whole-timers. My hon. friend 
"Prof. Saksena has emphasised the need to have at least five whole-time mem­
bers. ,

His argument in favour of this proposal is that when we are creat^j? bt 
iiidependent autonomous authority, we should see to it that there arefihiem- 
^ers, whole-timers. experienced people who will devote their time and energ-̂
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[Pandit BaDmshna Sharma]
for the efficient running of the ta*ansport services, in the province cf Delhi. 
Professor Saksena has quoted in support bf his argument the British Trans- 
jport Act under which has been created a Commisision to run the whole trans­
port services of Great Britain. My contention is that it is not necessary for 
us to create an authority like that for the simple reason that here we are creat­
ing this Authority for operation of services in a very limited area, the province 
o f  Delhi or some adjacent areas to which it may be extended at a future date. 
J t would, therefore, not be proper that we should create an authority which 
Tidll not be in consonance with the area in which it will be operating.

The hon. Minister of State when he was presentmg this Bill for the consi- 
«ileration of the House very aptly remarked that the creation of such an autho- 
jity  will be disproportionate to the scope of this particular Authority. It has 
been said, Sir, that if we do not create an authority like that, then it will not 
be possible for us to fix the responsibility on any one particular person if 
something goes amiss with the working of the Authority", or the Authority 
losses, say, to the tune of Es. 40 or 50 lakhs in its working. It has been said 
that the General Manager imder this Act will be only an officer of the Autho­
rity, who will, of course, attend the meetings of the Authority, but will have 
!io vote. He will be only an officer who will have to carry out the orders of the 
Authority. Because the metabers of the Authority are not whole-timers, be- 

-eause the Chief Commissioner who is the Chairman happens to be a man wdth 
tsnultifarious duties to perform, and because other members of this Authority 
^̂ vail be elected members either from the municipal committee or the district 
board, or nominated for the purpose by Government, Government will not be 
able to lay its hands upon anyone if anything goes wrong with the working of 
the Authority. This has been one of the main arguments on which Professor 
Saksciia suggested in his Minute of Dissent that there should be someone in the 
Authority who should be held responsible ultimately by the Central Govern­
ment if anything goes wrong. Professor Saksena, it seems, has not been able

realise the whole set up A  this ^ ill before us. If you look to the vurious 
sections of his Bill you will find that the Bill has been so conceived that the 
Central Government at every step can pin down the men if anything goes wrong 
with the working of this Authority. I say so because sections 20(3), 23, 39, 41, 

;42, 48 and 49 clearly give power to the Central Government to direct the 
-aftairs o f the Authority in such a way that it will not be possible for the Autho- 
:rity to sliirk its responsibility and if the Central Government finds that the 
. Authority is not properly working it can take over the work of the Authority 
\end make someone responsible for its working. Section 20(B) while defining the 

power of the Authority says. . “ Nothing in this section shall be
12 Nook ^Q^strued as authorising the Authority except with the previous per­

mission of the Central GoYemment,— ”  to do certain things. Here the Central 
Oovemment have definitely kept power to du-ect the Authority to do or not 
to  do certain things.

Then again in section 23 it has been provided that no sanction shall be 
vaceorded by the Authority to any schemes estimated to result in a capital 
expenditure exceeding Bs. 50,000 without the previous approval of the Central 
Government. What I want to point out to the House is that the whole set up 
•f this Bill is such that it is not actually necessary that we should create ah
Authority which should consist of wiiole-time members. As in section 23, so
in section 20 the Centrtvl Government have kept ample powers with them to 
^direct the wort of the Authority, to withhold sanction to any scheme which the 
Authority may place bflfere the Central Government for consideration and to 
Kmit the power of the Authority not to exceed any expendittire which is above 
‘Es. 60,000. Tlius, you will see that ample safeguards have been provided in
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DELHI BOAD TKAN8P0RT AUTHOEITY BILL 2(U
this Bill for the working of the Authority and, therefore, to suggest that a Com­
mission a<s is contemplated, in the British Transport Act of 1947 should have 
been created here does not seem to me to be in consonance with the spirit in- 
whicll this Bill has been c<mceived.

If you turn to section 39 of this Bill, you will find that the Central Gov** 
eminent have again kept sufficient powers with themselves. Section 39(1^ 
runs:

V
“ The Central ^vem m ent may, after consuUation with the Authority, give to the 

Authority general instructions to be followed by the Authority, and such instructions may 
include dire<tionE relating to the <;ondition£ of ^rvice and training of its employees, vageft- 
to be paid to its workers, reserves to be maintained by it and disposal of its proW  and 
stocks.’ ,

Again section 41(1) gives power to the Central Government in these terms r
“ Tue Central Government, with a view to satisfy itself that the powers and duties o f  

the Authority under this Act are being exercised and perforn^ed properly, may at any­
time inst-itnte inquiries into all or any of the activities of the Authority.”  ^

Sections 42 and 43 give power to the Central Government to control a part 
of the undertaking of the Authority or even to supersede the Authority. M y  
object in drawing the att-ention of the House to these sections is that the man­
ner in which this Bill has been conceived amply justifies the course that bas 
been adopted in this Bill and that it is not at all necessary for this House to 
think in terms of creating a Commission contemplated by the British Trans­
port Act. "

Then again, Sir, it has been pointed out by the critics of this Bill that it 
says nothing about determining the conditions of employment of labour an^ 
that it leaves this gap. I have, after reading carefully this BiU, come to  
the conclusion that this' coptfention a l^  canno<t hold" water. I f  you 
look at section 39, to which I drew the attention of this House a ininute ago. 
it has been clearly laid down that the Central Government may give directions,- 
to the Authority in regard to t̂he conditions of service and training of its em­
ploy ees, wages to be paid to its woriiers, reserves to be maintained by it and 
disposal of its profits or stocks.

Here the Govemment have taken power to give such directions to the 
Jiuthority as they deem fit. It means that it is not necessary for us in thi» 
Bill, as has been suggested by certain friends, to elaborately lay down the 
various sections of the British Transport Act of 1947. The Central Govern­
ment can direct the authority to make regulations in regard to the oonditions. 
of service of the workers, in regard to their training and so on. Moreover, 
section 20(c) I believe provides for the employees suitable conditions of service, 
including the establishment of provident fund, living accomihodation, place fcsr 
rest and recreation and other amenities. Therefore, it seems to me that- it i*t 
not at all necessary to lay down in detail the various provisions of the British 
Transport A at'of 1947. Clauses 20(c) and 39 of this Bill amply provide for- 
all the amenities that may be given to the workers.

Sir. it may be said that herein we have not provided for any machinery 
for settling the disputes which might arise between the Authority and the, work­
ers. My reply to that is that the various labour laws which we hsve made 
contain the necessary machinery for the purpose. Therefore I see no point in 
the contention of my hon. friend who opposed some clauses of the Bill on thiie 
ground. '

. -
My friend Mr. Sidhwa pointed out that the Bill has not madis provision for 

tlie jssue of season tickets and -passes for the clerks and other emnloveeR nf



[Pandit Balkrishna Sharma]
the Central Government. If he had only referred to clause 26, he would 
have found that it provides for the issue of passes. ' It says:

“ Subject to any regulations made under this Act, the Authority may authorise tne issue
of passes to its employees and other persons either free of a » t  or at concessional rates and
on suqli conditions as it may deem fit to impose^”

There is no ground for any section of the House, labour sympathisers or 
others, to find fault with this piece of legislation. The object of this measure 
is a laudable one, in that it provides for satisfactory arrangements for runn­
ing the transport service in the province of Delhi.

I have given notice of some amendments to the Bill. Some of these have
been informally accepted by the hon. Minister and, as regards the rest, I
hgpe he will see his way to agree with them when I place them before the House» 
at the proper time. I support the Bill.

Slui Kamath (Madhya Pradesh); I  reluctantly have to strike a somewhat' 
different note from that of my colleague. Pandit Sharma. Though I am in­
clined to con^atulate the Minister of State for Transport and Eailways on the 
intentions which have actuated him in bringing this Bill before the House, I 
cannot equally heartily felicitate him upon the way he has tried to exe<jut-e 
those best of intentions. The way he has gone about this business renand î 
me of the old spirit 'which was prevalent in the British regime to which we 
have bade good-bye. Yet, somewhere in the nooks and corners of the Sec- 
ret-ariat that spirit seems to linger and in the minds of some of our senior
Ministers. Let me illustrate my i)oint. This Bill, as my friend Pandit Bal­
krishna Sharma has stsfted, is a small piece of legislation. Yet, its basis is a 
fundfcimental one of policy. It seeks to nationalise road transport in the 
province of Delhi. The point at issue therefore is how’ our Government, when 
seeking to nationalise this transport in Delhi province or, as the Bill says, 
‘ in any extended area,’ are going to carry out their intentions in actual prâ .- 
tice.. T refer to clause 19 of the Bill. What is the general duty of this Autho­
rity ŵ hich will be constituted by Government? The clause runs thus:

“ It shall be the .general duty of the Authority so to exei’cise its powers under this Act 
as progressively to provide, or secure or promote the provision of an efficient, adequate, 
econonfiral and properly co-ordinated system of road transport services for passengers and 
goodfc in the Province of Delhi and in any extended area.”

Now, the people to whom this service will cater are the residents cf Delhi 
numbering hundreds o i thousands. My friend Shri Santhanam has become
practically a Delhi-ite or Delhiwalii and T am sure he has in mind the ŵ oes
and sufferings and the misery of the immense Delhi population in regard to 
transp6rt between old and New Delhi and the adjoining areas. He has vTitten 
so much in the past upon this subject in the paper to which he devoted a 
good number of years of his valiant service and has drawn the attention of 
Government on more than one occasion to this particular aspect of Delhi life.

When Mr. Santhanam brought fonward this Bill, I expected that some of 
the old intentions and motives which animated him when he vms not a Minister 
would find an adequate place in the body of this Bill but unfortunately I have 
to record that my expectations have not been fulfilled. There is of course al­
ways time to change or redeem one’s mistakes and I suppose when this experi­
ment fails— Î hope it will not fail— if this experiment fails, they w’ill brin? up 
another bill to set right the defects that have crept into this measure. That 
seems to be the ooitlook of the Transport Ministry. What did they do with 
the Eailways? They stuck to the old classification for some months, then 
changed it to I, II and III with Second Class Sleeping accommodation.
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Pandit Balkrtrfma Sharma: We were very enthusiastic about it.

Shri Samath: I  do not know how the blame is to be apportioned and how 
: much goes to whom— do not know nor do I wish to go into it now. Of course 
ultimately in every matter Government has to bear a major part of the credit 
or debit. When something good is done even at our in stoce, the credit goes 
to Government and I do not grudge it. They might have got a cue from us 
but they are our own trusted, well-tried worthy representatives and we do not 
grudge it. I for one do not mind in the least giving all the credit to them, but 
at the same time if they are good and true men, they must also take theu: shdre 
of the blame when an undertaking fails. This is in the natural course of human 
conduct. We all know how the Railways tried the experiment and failed and 
how" they reverted to the old system; Government however do stand on pres­
tige and it is necessary that the Government must not suffer in prestige and 
they have now introduced a n^w SecoiKi Class Special on which I congratillate 
the Ministry, One good thing they have learnt from the British is to stand 
on prestige. I feel happy over this termination of the experiment on the 
Railways and I hope they w'ill stick to it. That is the impression about the 
Transport Ministry. I do not know how the two Ministers share responsibility, 
hut I hope in this case at least, as it is introduced by Mr. Santhanam. I Sup­
pose he is willing to shoulder the blame.

This is again an experiment regarding transport system of Delhi. Why did 
I say my friend is still actuated by the old spirit and he has not caught up 
with the spirit of Republican India? I would not be surprised if a senior Minis­
ter had been actuated by the old spirit but I w'as rather sorry to see that my 
friend Mr. Santhanam could have been guilty of this. Let us turn to Scction 
4 of the Constitution for the Authority, The Authority will consist of 7 mem- 

Lbers as follows:

(a) one member to be elected by the members of the Delhi Municipal
Committee;

(b) one member to be elected by the members of the Delhi District Board;
(c) one non-official having experience in transport, industrial, commercial

or financial matters, to be nominated by the Central Government;
(d) three officials of whom one shall represent the Ministry of Finance,

to be nominated by the Central Govemment; and
(e) the Chief Commissioner of Delhi who shall be, ex-officio^ Chairman.

Now' we shall do some simple arithmetic about this and you will find that as 
many as five members of this Authority will be officials or nominated and tw» 
viz., one member of the Delhi Municipal Committee and the other of the Dis­
trict Board will be non-official members on the Committee. It is reminiscent of 
the old Committees that used to be constituted in the Districts when the Deputy 
Commissioner or the Collector was the ex-officio Chairman fend some other 
Honorary Magistrates or Tahsildars were nominated on the Committee and a 
little slice of non-officialdom ŵ as thrown in. I fail to see why this Authority 
which will be responsible for the transport system of Delhi and which will run 
this nationalized industry so far as Delhi is concerned, why on this the people 
of Delhi who will use this service— the vast masses of them— have not found an 
adequate place. It is wholly repugnant to the spirit of the age and I appeal to 
my friend Mr. Santhanam and also Mr. Ayyangar who I suppose guides him in 
many matters whenever—if at all—he goes wrong, I appeal to them to catch 
up with the spirit of the age and see that we who speak so much in the name 
of the common people implement our intentions in practice. When it cornea 
iio actual implementation, the wiU seems to get paralysed. I  wonder why this
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[Sbri Kamath] .
malady this sudden fit or spasm— should overtake us when we come to im­
plement our intentions. Out of seven; could you not have given four to non­
officials? Why do you want these three officials? The Finance Ministry official, 
may be necessary, but why do you want the other three officials? Are all these* 
really, in touch with the people of Delhi, I  wonder? Of course they are doing 
very good work in the Secretariat and they are disposing of files but how far 
have they contact with the people’s difficulties and complaints? An English 
WTiter, Mr. Francis Yeats Brown, he was in the Army here, turned to Yoga and 
returned Home. He writes in his book that the essence of the British regime 
was, you lose yourself in piles and piles of files and lose contact with the peo­
ple. Here the same old spirit has been brought into operation. The Chairman; 
will only be a dilettante Chairman and he has no time for this work. He has 
iUQpteen eng^ements everyday. Do you mean to say that the Chief Commis- 
sioaer of Delhi will be able to devote all the time and energy required for this ? 
Could you not find in the whole population of Delhi, among non-officials, one 
competent man to devote the whole of his time and energy to this tcek by the 
success or otherwise of which your nationalization policy will be judged. If this 
fails, Government might say we have tried and failed in Delhi and so, no nation­
alization. That will be condemnation of nationalization, but it would be unfair* 
You start with wrong instruments and unworthy instruments and then you say 
it has failed.

The thing should have been taken in the right spirit, and you should have 
taken a man who can devote his whole time and ener^ to this work. There- 
must be at least half-a-dozen persons in the non-official world of Delhi who 
can take up the chairmanship of this body, and I  do not know' who misguided 
our Minister into laying down here that the Commissioner of Delhi shall be 
tJie ex-affcio chairman. Even now it is not too late to make a change, and 
let us hope that wiser counsels will prevail during the discussion and the neces­
sary amendment will be made. I do not mind the Commissioner being there, 
but he should not be the chairman. The same difficulty arose when we were 
discussing the Electricity Board and the hon. Minister Shri Gadgil told us that

- he could not find a w'hole-time chairman for the Eelectricity Board. Am I to 
understand that the whole population is so barren, that out of the three hund­
red millions, Government cannot find one man competent enough to devote his- 
whole time to this task? Then I would say, we were not fit to run the gov­
ernment. That is what I feel. An ex-offibio chairman will be a dilettante 
chairman.

And >rhy is it that there is no provision for the representation of labour a i 
this ik)ard? We swear by labour and say we have the welfare of labour at 
heart, but why not give one place in the Board for a representative of labour? 
We would not have lost anything. The heavens would not have fallen. On the 
other hand, it would have had a fine psychological effect and my friend Prof. 
Saksaria and some other hon. Members of this House would have been satisfied. 
Why not the Government show their intention in some real action, and^not 
mere words? When it comes to framing a Bill, labour is completely forgot­
ten, they are not in the picture anywhere. I  do not know whether this point 
was discussed in the Select Committee at all, and if so whether any member* 
suggested it and whether the Minister or the Cl^irman brushed it aside lightly 
saying that it would be taken up later on, as it is the habit in Select Committees. 
It often depends upon the member from whom the suggestion comes. If he is 
habitually troublesome............ .

Sinister of State ion Timsport aad Bailwayg (Shri Santhanam); Sir, I do noV 
think the hon. Member is entitled to cast reflections on the Select Committee^ 
especially the Select Committee, which went into this.
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Mr. Speaker: I  think the objection raised is quite valid. The hon. Mem­
ber should not cast aspersions on the manner in which discussions are carried on 
in the Select Committee. We all take it for granted that all of us are honest, 
earnest and sincere.

Shri Kamath:: If you object, Sir, I do not mind withdrawing the words 1 
said. But my point was whether any Member of the Select Committee made 
the suggestion that...............

Mr. Speaker: That will be going into the details of the proceedings of the-
Select Committee into which we ordinarily do not go.

Shri Kamath: Are the proceedings entirely, secret?
Mr. Speaker; No, but it is the convention that they should not be referred 

to or made public in the House.
Shii Kamath: Well, if that is your ruling, I have nothing to say. But my 

question was who is responsible for not including a representative of labour on 
this Board, when the large mass of the people of Delhi who are benefiting by thig. 
service are, what may be called the middle class, the lower middle-class, and the 
proletariat— if that term be not offensive to Government. But so far as tiies*? 
people are concerned, there is nowhere any mention of them, no place for them 
in this BiU. They do not fit into the picture at aU. And the grudging repre­
sentation to non-officials is just two out of seven.

[ P a n d it  T h a k u r  D a s  B h a b g a v a  in the Chair]

I think it would have been better to have given no representation at all to 
non-officials, than a paltry two from the Delhi Municipality and Disti*ict Board.

Shri B. Das (Orl£SSa): One Deshbandhu Gupta is quite enough.

Shii Kamath: If one Gupta is quite enough, then one Shri Santhanam is 
quite enough for the whole work, why have this Board or authority at aU ? After 
all we are a democratic government. Of course I have regard for the capacity 
of Shri Deshbandhu Gupta, but we are a democratic government and we swear 
by democracy, and I feel this aspect of the matter has to be considered, even at 
this late stage, and attempts should be made to see that on this Authority offi­
cials do not have a preponderating voice. "

I have heard time and again the Prime Minister saying that there is no differ­
ence now betw^een officialdom and non-officialdom. To a certain extent T agree 
with the Prime Minister but my point is that assuming that our officials today 
are as patriotic as anybody here or at times even more patriotic, officials have 
no time to be in contact with the people. Not that they do not want to come In 
contact with the people but they are so busy with their own affairs in the secre­
tariat that they cannot find time to be in as close touch with the people as we 
can. I do not mean to cast any aspersion upon the officials that they are 5n 
any way lees patriotic or less actuated by a sense of service to the country. 1 
must pay a tribute to most of them. Tliere is perhaps none among the officials 
todjiy who is not actuated by the best of motives towards the country and wbo 
is not filled .with a sense of service and with the zeal to serve the country to the 
best of his capacity. I hope the Minist-er has understood my point, for 1 find 
him engaged in conversation with his friend. I hope he will direct at least one 
ear to me and the other may be directed to his colleague. I  do not want both 
his ears; one will do. I hope Mr. Santhanam will consider this aspect of 
matter .........

Shfi B. Das: Thou shalt lend thine ear and not “ ears.”
Shri Kamath: It dej>ends upon whetJier the ear is efficient or not.
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[Shri Kamath]
The D.T.S. which the Government have been running since May 1948 is 

now in the second year of its life and opinions are divided as to whether its 
infancy has been really strong and healthy. There have been complaints from 
variotis quarters that the D.T.S. is not as ef&cient as it might be> There is plenty 
of scope for improvement. I am sure that is precisely the reason why Mr. 
Santhanam has brought forward this Bill to make It absolutely efficient, as 
efficient as an American venture can be. I am told that nowadays “ American’ ' 
is the last wofd in efficiency. We have to bring it up to that standard of 
American efficiency. But I have heard complaints, even as iate as two 
months ago, in December last, from a friend of mine. He took one hour and 
fortyfive minutes to reach Delhi University from Curzon Road. This happened 
not once but twice to him and I da not know whether it was due to the lack 
of punctuality on the part- of the buses, a habit to which many of us are prone. 
Or I do not know whether it was due to the insufficiency of the number of 
buses. Bombay is certainly far more efficient than Delhi and we get there 
buses at frequent intervals. Here you are supposed to get a bus at an interval 

half an hour but that half an hour sometimes lengthens itself, so that people 
are put to gi-eat inconvenience. After all the buses cater to the people’s con- 
Tenience ani! ?o they must be made to run punctually and regularly. Also 
if the number is iniiequate Government should try to set apart a little money 
for that purpose. I wonder if my hon. friend Dr. Matthai will not be wiUing 
to give Mr. Santhanam that money: at least some money may be diverted 
from tractors. I do not know whether they are so important, that nothing 
could be spared from that account. Crores of rupees are spent on river valley 
projects and I do not know whether Dr. Matthai could not give three or four 
lakhs to get a few more buses for Delhi and that money can be used in the 
best v̂ ay. A State is judged by the capital city. People always say “ Your 
capital is such and such; what can you expect in the provinces and the mofus- 
sil.”  People say that there is black-marketing right round Cannaught Circus 
where people indulge in this anti-social practice without the police and the 
C.I.D. being able to check it and how can we expect them to check it in the 
Statues? If buses run badly right under the nose of Mr. Santhanam how can 
things be better elsewhere? I do not know whether he has used them lo
test whether they are punctual but if he does, it will be a useful experience
to him. 1 would suggest to him that he travel incognitio. He might change 

' his dress or whatever else he wants. He might take the D.T.S. by sui^rise 
one day and I am sure he will have a very delightful and delectable experience 
of the" transport service. The suggestion is not made in a lighthearted vein 
but in a serious way for that is the only "way in which he can find out things
for himself. Stories have been told of Haroun A1 Rashid in the ‘ Arabian
Nights’ that he used to move about incognito: o\̂ o that Sri Rama moved about 
in Ayodhya incog. Coming to present times Mr. Rafi Ahmad Kidwai. visited 
post and telegraph offices incognito and there tried to pull up those who were re­
miss. Mr. Santhanam may take his cue from Mr. Kidwai if not from Haroun 
A1 Rashid of olden times or if he does not want to emulate his contemporaries, 
he can at least follow the example of Shri Rama.

I agree with my friend Mr. Saksena that the chairman or the General 
Ma'-ager must be a wholetime member of the Authority. There is no pomt 
in distinguishing between the Chairman and the General Manager so far as 
this authc.ity is concerned. After all the Ministry is there to pull up people, 
or even to dismiss officials who are careless and negligent. I do not exactly 
see why the Cl/ief Commissioner is brought into the picture at all. You can 
hav- a.non-official who could devote his whole tune. I t  would be far better 
to  hare at icHst chree w h o le tim e  mfmbers, and not all of them mere dilettantes 
who will do nothing, who will come for half an hour in the evening, have a 
cup of tea, samoea and biscuits, have a chat and go home; and buses will ply 
as usual. It is not the rrght way to deal with this organisation. It is a
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fieriouB and vital problem and you cannot afford to tinker with it. You have 
deal with it with all the earnestness at your eommand. But why, when 

you have the problem on hand, this weakness of will or paralysis? Are you 
not strong? I am siu:e you are all strong, all the members oi the Treasury 
Bench. Not only are they strong in their collective capacity I  am sure 
iniiividually also they are strong. The strength of a chain is as much as its 
weakest link. If one Minister is weak, it would affect the entire Cabinet. But 
every one of them is presumed to be efficient, considering that the Cabinet as 
A whole is so strong. Mr. Santhanam has been in the thick of the fight during 
the last so many years. Why not bring that spirit to bear upon this small 
measure and also see that the measures which are brought before this House 
at least in the future conform to the spirit of the age, the spirit of democracy, 

/of Republican India, and bid good-bye to the old ruts and old grooves and leave 
ihem far behind?

Shri Deshbandhu Oupta (Delhi): He is Minister Santhanam now.
Shii Kamath: In my judgment a Minister is he who ministers to the wants 

/»f the people.

An Honourable Member: You are our 'minister’ .

Shri Kamath: I do not lay any claim to that. 'I  remember a saying of
Jesus Christ. He said “ I have come to minister, not to be ministered unto’ '. 
In  that sense i  look upon all my friends on the Treasury Bench. If they wanu 
to be ministered ULnto, then I for one would not be a party to such a trans­
action, but if they want to minister, my wholehearted co-operation is ttiere. 
I believe that has been the spirit which has guided them to a large extent so
■far, but certainly it must guide them more and more in this age on which we
are launching.

There is another aspect to tliis Bill. It appears that ” ’hen the Govern­
ment took over the D.T.S. from the old G.N.I.T. they did not retain the old 
Oeneral Manager but appointed a new General Manager. I do not know 
whf ther that new General Manager had adequate experience to cope with the 

taslv and why the old General Manager who had lot of j'revious experience 
shoiiid have been asked to quit.

Shri Santhanam: I may inform my hon. friend that the so-called “ new”  
General Manager has been replaced by a ‘newer’ General Manager.

Shri Kamath: I am coming to that. They are going on appointing ‘new’ 
And ‘newer’ men without, I suppose, caring to find out how much experience 
they have got and they are carrying on such experiments without any thought 
for the sufferings and sorrows of the people. II the General Manager of the 
old G.N.I.T. was not retained, why was it so? We see in the Secretariat all 
the old men who have served the Government right from 1920 onwards, who 
have perhaps served the British Government with an excess of zeal. They 
have been retained, ;they are ruling the roost. And they are even sometimes des­
cribed as the ‘pillars’ of the Government— some of them— but who perhaps 
in a really revolutionarv set up would have been given the sack. But they are 
there. My hon. friend Mr, Santhanam says, as if to justify his own ‘new 
policv, that there was a new one and that we have a ‘newer’ one now. I am 
«ure ‘ th? time is coming for the ‘newest’ General Manager. But I hope the 
time wUl not be so near and that it will be for some years at least that this 
‘hewer’ General Manager will be given a trial. But was there really any 
•erious charge against the old General Manager? Was he incompetent?

Shri Santhanam: Mr. Chairman, ^as this any relevance to cbe Bill? W f 
arc not discussing individual issues.
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Sliri Eamath: May I submit that 1 was discussing the whole set up af the 
D .T.S,?

Mr. diairmaii: I was myself thinking whether it is all relevant. W e are 
discusing the provisions of the Bill and not particular persons or even the- 
policy of Government to appoint new managers or keep old managers, I wouldi 
reqtueet the hon. Member to come to the Bill.

Shii Samath: Am I  not competent to discuss the whole background againa# 
which the Bill has arisen?

Mr. Chairman: But the personality of the General Manager is not rele- 
. vant?

Sliri Kamatb: I did not mention his name at ail; I do not even wish to- 
know hiB name.

Mr. Chairman: It is not a question of the name. The question is that we 
Rre discussing the principles of the Bill and not" coosidering the personalities of 
the State. The general effect of the proposed changes in the law may be 
'iiccussed but not this manager, that managet, new manager and so on.

Sliri Kamath: I believe it is after the experience gained by the Government 
in running the D.T.S. subseuqent to the appointment of the new General 
Manager that this Bill has been brought forward. It is very good and fortu­
nate that as a result of that the Bill has been brought. Anyhow I do not want* 
to press that point further.

If you turn -to clause 49 of the Bill it says that “ the Central Government- 
^nay, by order in writing, exempt all or . any of the vehicles of the Authority 
from  the operation of all or any of the proivisions of the Punjab Motor Vehicles 
Taxation Act, 1924, as extended to the'Province of Delhi” . To my mind this 

a j^emicio\)S principle to exempt any organisation or institution from the 
payment of tax, I find my hon. friend Dr. John Matthai approvingly smiling, 
and I am inclined to think he is in agreement with me on this point. The 
3ouse Will remember that when the question of the Governor General’s salary 
was discussed in the House—the salary of the Governor General was the subject 
of a Bill—Mr. Santhanam— Î suppose it was prior to his becoming a Minister— 
himself was opposed to the exemption of the salary from Income-tax. Applying 
the same principle here I wonder why any vehicles should be exempt from the 
payment of the registration fee or other taxes under the Motor Vehicles Taxa­
tion Act. If at all we give any exemption is any propoi'tionate reduction in the 
fares also contemplated? That is nowhere stated. There is a complaint that 
the fares are too high for some class of the population. If as a result of this 
j^i'ace on the part of Mr. Santhanam or the Transport Minister sometliing could 
be done to reduce the fares, then the people would not complain. But you 
give the Authority every facility, you give them exemption from taxation for it«: 
Tehicles, you do*^not have a labour representative on the Authority, and then 
you retain the fares as they are. I do not know whether they ai*e sought to* 
\>e increased. About that I suppose Dr. Deshmukh will have something to 
say, when he speaks. But these are some of the aspects of the Bill which do- 
not appeal lo me. I for one feel that the Bill could have been cast in a differ­
ent manner, in conformity witb the spirit that is guiding us today.

One last point and I  have done. Clause 20 of the Bill refers to the powers* 
o f  the Authority. Among them is the power embodied in sub-clause (c), “ to 
provide for its employees suitable conditions of service including the es^blish- 
ment of Provident Pund^ etc. etc.”  My hon. friend Mr. Balkrishna_ Sharma, 
If I  remember aright, mentioned that so far as labour is concerned, aU the 
regulations of the Factory Act and other cognate laws will be apphc^^ble tor 
♦hem. But here this clause gives power to the Authority to provide for its-
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^employees “ suitable conditions of service including Provident Pund, living ac­
commodation, places for rest and recreation and other amenities” . If this 
Bill had laid down that whatever the Authority does should noit be inconsistent 
with or repugnant to the provisions of the Factory Act or other similar legis- 
ilation it would have been very salutary.

Balkridma Shanna: May I point out that this section 20 does not 
override any of the provisions which have been made by this Parliament imder 
the labour laws, and therefore it is not necessary to mention all that Mr, 

-Kamath wants to mention here?
Shri Kamath: Unless it is clearly defined in this measure that such and

:,such a thing wiU come within the definition of a ‘ factory’ as mentioned in the 
Factories Act, naturally that law would not apply here, I  do not know exactlv 
the legal position but that is my feeling, namely that unless the Authority and 
other bodies here are so defined as to be governed by the labour legislation 
referred to above or any other laws already enacted, I am afraid that the 
Authority will try, under sub-clause ■ (c) of clause 20, to override the fac^ties 
or benefits that have been otherwise grant-ed to labour. That is my fear. 1 
hope that I am mistaken and that ultimately it will be found beneficial to the 
workers, but I  do express my misgivings about the working of this sub-clause
(c) of clause 20. Therefore, unless that point is made clear somewhere in this 
Bill, the employees may not put their heart into the work, and again and 
again we may be in fta: strikes which have agitatied the labour world in receni 
times. We want to avoid that because this is a utility service, and people 
would not like to be faced with strikes that may be resorted to by the workers 
in this Delhi Transport Service.

Theui. Sir, let me mention one little point. That is about the issue of 
fpass.3s under clause 26. I wonder whether it is feasible or practicable to lay 
down that passes or concessions will be issued to people in certain income 
groups- not merely to Secretariat Clerks or other gi'oups, but to certaui income 
groups who may be entitled to them or would at least have preference.

Pandit Balkrislma Sharma: Among Government employees?

Shri Kamath: No, all people.

Shli Sidll7a (Madhya Pradesh): Monthly passes to Government servants!

Shri Kanuth: Mr. Sidhva probably says that in his minute of dissent and 
1 hope he will be able to throw more light on this in the course of his 
speech. I suggest that it may be considered in the same \̂̂ y for instance, 
as the sugar ration was recently arranged to be issued according to income- 
groups— 4 chattaks for the income-group of Es. 250 and below, and so on, but 
increasing with the income. Here in this Bill we may consider whether such 
income groups would be entitled to the season ticket or the concession or the 
passes as those who have no other mode of oooiveyance, not even perhaps a 
•cycle. The number of cyclists has been increasing for some time,— t̂o the cost 
of th? motorist because they do not observe the rules of the road. Even then 
cycl ?3 are not easily purchasable these days, because the salaries and wages of 
these income ^oups have not increased corresponding to the cost of living. 
Therefore, it might be seriously considered by the authorities whether the passes 
and concessions should not be issued to people in receipt of incomes below a 
certain limit.

Sir, I  am not very happy oiver the Bill that has been brought before the 
House. I  cannot support it wholeheartedly because much has been.' omitted 
*nd UQuch tiiat; could have been easily done has not been done, and much of
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the old spirit whicJi is repu^ant to us is still reflected in this measure. There­
fore, I hope even at this late stage the House will see its way to changing some 
of the provisions of this measure so that the Delhi Transport Service yrill truly, 
really and absolutely cater to the convenience of Delhi people and of any ex- 
teoded area as provided id the Bill.

The House then adjourned for Lunch till Half Past Two of the Clod:.

The House re-assembled after Lunch at Half Past Two of the Clock.

[M r. S p e a k e r  in the Chair.]

Sliri Sidhva: When this Bill was originally introduced, 1 was opposed to 
the very principle of creating an Authority. When the Government have been 
managing quite efficiently and satisfactorily the Eailways involving an invest­
ment of Es. 700 crores, T do not understand why there should be this transfer 
of power from the Government to an Authority in respect of a concern which 
only involves Rs. 40 lakhs. However, since the principle has been accepted 
by the House, I have no alternative but to agree. As regards the creatioiQ 
this Authority, I  must admit tha,t a great deal of improvement has been effected 
by the Select Committee on the original Bill.

My hon. friend Mr. Kamath made a certain grievance about the composition 
of the Authority, which we all appreciate. In the Select Committee, we did 
try our best to see that the Authority is composed of as large a number of 
people’s representatives as possible. Personally, I would have preferred 
larger number of municipal members.

Shri Timmala Bao (Madras): You are prejudiced in their favour.
Kui Sidhva: 1 would have also preferred a seat being given to the Passen­

gers’ Association. Unfortunately, this was not acceptable to the Minister of 
State and the seat has been given to the Delhi District Board, The Munici­
pality is the representative of the people, and the Delhi Transport Service 
runs within the municipal limits, and there are three municipalities in Delhi 
I do not therefore understand why the District Board has been given a seat.

Shli ^lumala Bao: The Municipality extends to the whole of Delhi ad­
ministrative area, which includes the Delhi District Board also.

Mr. Speaker: Order, order. Let him proceed. These cross questions and 
anffwers do disturb the trend of the debate and even upset the link of the 
speaker’s ideas. It is better that every speaker is allowed to proceed with his 
argument in the manner he likes and hon. Members wait for their opportunity 
to reply.

Shli Sidhva: I ŵ as stating that the Bill as reported by the Select Com­
mittee is, on the whole, nn improvement, although it may not be prefect and 
entirely according to our likings.

People often point out that private concerns are run more satisfactorily, 
more efficiently and more economically, than Sta*e managed concerns. Ever 
since this Delhi Transport Service was taken over by the Government, not 
only has it improved but the members of the public have had a voice in it 
This is a striking instance of the success of State management. I want to ask 
iny friends who extol private management; Where does the public come in? 
They say that when the Bombay Telephone Company was in private
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it worked more efficiently, and now that Government have taken it over, it is- 
most unsatisfactory. I am not prepared to accept that statement. It is only 
under jState management that the people can have a voice. It is the Stats 
that looks to the betterment of the people, and not necessarily to the protits. 
The State can run a service efficiently, at the same time profitably, but there 
is a fundamental difference between a public concern and a private concern. 
According to the Minister of State, this D.T.S. has shown a profit of Rs. 10 
lakhs after it was taken over by Government. I am sure that when time 
passes, it will work in a systematic and methodical manner and make even- 
more profit. This experiment is really a good augjury and we all welcome ip.
I  am prepared to accept that there are many defects yet and 1 shall try tc 
show some of them. But we must admit that this is a successful experiment.

I am glad to say that after the recent appointment of a new General 
Manager, who seems to be an experienced man and has been brought from 
Hyderabad, things have improved. He is really an efficient gentleman. But 
as far as the maintenance ot these buses is concerned, I am afraid much is left 
to be desired. I can tell my hon. friend that if he does not devote serious 
attention to maintenance and upkeep, these *Ks. 40 lakhs which we have in­
vested will become scrap in a ver;;̂  short period. Could you imagine a fleet of 
3(X) buses plying today without a proper workshop and proper management? 
The result is that even in the buses which have been recently introduc^, glass, 
panes have been broken; floors have been tampered with; mudguards have been* 
dented; and when they come out in the morning they are very dirty. The 
buses in Bombay and even in Hyderabad are maintained in a far superior man­
ner. There is no comparison between them and the Delhi buses. They come 
out from the workshop in the mornii^ neat, clean and in every way tip top. 
Thus, maintenance is the greatest thing. I would like to ask my hon. friend 
the Minister of State for Transport and Railways one question: Supposing
he fails to maintain the railway coaches and locomotives in proper condition, 
what would happen? I know- that the D.T.S. is a small affair compared to 
the Railways. But big or small, maintenance is one of the principal factors.
I  would therefore impress on the Minister of State the necessity for keeping 
an efficient and uptodate modern workshop. Never mind if some more money 
is required. After all, the life of these buses is more important. Already, I 
am told the average life of a bus is between six and ten years. I can tell you 
that even the Pullman'bus, which is imported at a cost of nearly Rs. 30,000 
is not being properly maintained and it has deteriorated in a ve^  short time. 
Thus, while there is provision in the Bill for workshops and maintenance, the 
Minister of State should not rest content with the provisions, but must give 
his immediate attention to see that workshops are established at once.

%
Thea, Sir, as regards profits, the hon. Minister of State while introducing 

this Bill, stated that a profit of nearly Rs. 10 lakhs has been made and he 
gave us a little cheerful indication that the Government are considermg the 
question of reducing the fares. I am very glad of it and I would like to con­
gratulate the Minister of State. But this promise should be put into acticm 
very «oon. I mav tell him, Sir, that the fares are dearer in Delhi as com­
pared with the fares in other parts of the coimtry, consistent also with the 
service that is rendered. There could be no comparison between the fares 
charged by the Delhi Transport Service and the fares in other cities where 
buses run ^efficiently and cat^r to the satisfaction of the passengers. And com­
pare what happens here. Despite the considerable increase in ^ e  population 
of Delhi, sufficient number of buses haÂ e not been put on the road I 
kno’\' whv Government have stopped purchasing any more buses. The ques­
tion of economv should not come in a business concern like this, I  do not 
know whether the Minister of State has impressed this aspect of the matter on 
the Finance Minister. We do not know why more buses are not introduced 
when thev are going to bring more income. And when the State has taken



[iSshri Sidhva]
upon itself the responsibility of running the service, it must be seen that the 
tiavelling public get full return for their money. May I  ask the hon. Mmisjber 
-of State, who is also Minister for Railways, whether considerations of economy 
have come in the way of his placing orders for more locomotives. Five 
liundred locomotives have been indented for, of which three hundred have 
already arrived and two hundred are on their way. Have considerations of 
economy come in the way of his placing orders for the new type of railway 
coaches with the Hindustan Aircraft Factory and others? Has retrenchment 
affected the railways in any way? It has not, because the railways are a busi­

ness concern and should be run oji those lines. And when one thing is good for 
the railways, it should be equally good for the bus transport services.

Mr. Speaker: I was just considering whether the hon. Member is in order
in discussing about, or criticising the administration. It is very difficult to 

-extricate the administration from the kind of provisions that one wotild like 
to have for the piuT)oses of efficient administration. So, some criticism might 
come in necessarily and may be relevant to the point. But the Bill here is con­
cerned with creating a machinery for efficient administration. I am afraid 
the hon. Member, instead of focussing his attention on the machinery to be 
created for efficient administration,, is going into details and criticising the 
administration itself. That would perhaps not be relevant at this stage, be­
cause we are considering the setting up of a machinery for administration. As 
1  said, a part of it, broadly stated, might be relevant for the purpose of focus­
sing attention on a proper machinery of administration. But after all, it is 
the machinery of adininistration which is under discussion now.

 ̂ So, the hon. Member, instead of going into details over . the faults of the 
administration or the ideals which the administrator should have in view, 
would do well to go into the provisions of the Bill, pointing out the defects in 
the machinery or making suggestions for the improvement of that machinery 
sugg^ted in the Bill. The distinction is difficult to make— quite agree. But 
I believe the hon. Member understands what I mean.

Shri Eamath: But is not the issue of making that machinery efficient rele­
vant to the discussion now? .

Mr. Speaker: As I said, it is difficult to make a distinction, but it is no
use going into all details— as for instance, saying that you must have a work­
shop, that you must have an engineer, that you must have a mechanic, and 
so on. These are the necessary incidents of any administration. At present 
we are not concerned with thern. The proper occasion for them will be when 
the hon. Minister comes to the House asking for a grant of say Rs. 10 or 15 
lakhs, or whatever it may be for running the service. As the Bill stands at 

. present, we are only concerned with what kind of provision should be made in 
the Bill for the constitution of the Authority, what should be the functions of 
of Authority, etc. For instance, you may say that the Authority, should have 
the labour point before them— that will be perfectly relevant. But to say that 
you must have workshops, or this or that kind of technical staff, though remotely 
relevant, is not germane to the discussion.

Sliri Sidhva: I  will certainly submit to your ruling. But I  would invite
Tour attention to clause 20 of the BiU which provides for the setting up of 
workshops, regulation of fares, etc.

Mr. Speaker:. That exactly supports the point which I was making. Tf 
this Bill had not made any provision for • workshops, regulation of fares 
and similar things, the hon. Member’s argument would have been justifiable. 

'W hen the Bill has already provided for these, nothiing would be gained by his 
jjjoing into them. '
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Silii SidllVA: I  was only saymg that all these things shc>uld J?e attended
to efficiently and quipkly. A law‘ for instance may be good, but may be beui 
in its operation. I  only wanted to draw, your attention to that a^ ect of the 
matter.

I  was referring to the question of profits, because profits have a direct bear­
ing on the fares, which find a place in the Act. This is a very important matter 
and the horr. Minister has not very clearly placed before the House as to whs# 
his Intention is regarding fares. I would therefore request the hon. Minuter 
of State to give the House a definite assurance in view of the various criticisms 
levelled and particularly in view of the minute of dissent on the question of 
fares. The feeling of the entire travelling public is that immediate considera­
tion should be given to this matter and a reduction of fares made as early as 
possible. "

The one redeeming feature of the Bill is the provision for the constitution 
of the Advisory Council under clause 18. I would not have attached much 
importance to these advisory boards under the bureaucratic system of govern­
ment, but under the democratic system of Government, although the woiti ' 
‘ advisory’ is there, Government would not rule out the advice given by the 
Board as it happens many times in the case of the advice of the Advisory 
Committee of the Eaihvays. In my experience of the working of the Advisory 
Committee of Railways, I can say that the advice of the committee was in 
many cases not acceptable to the Chairman who was the General Manager and 
the liailway Board invariably accepted the riding of the Chair, tha;t is, the 
General Manager. But under the new set up I do not take such a pessimisM& 
view and the Minister will have to think twice before he rules out any reeom- 
mendation of the Advisory Committee. I attach great importance to thiŝ  
Advisory Council which is "to consist of 15 members. Although the composition 
of this board has not been laid down in the Bill, I hope the rules will clearly 
lay down how the Council should be constituted and what policy it should 
formulate. I  would ask the hon. Minister to bear in mind this fact that there 
should be no officials on it. I do not dispute the fact that while large sums 
of money are involved it may be necessary to have some officials to safeguard 
the interests of the Government ; but I do feel that on this Advisory Council 
which will have to chalk out programmes and policies regarding the running of 
the whole concern, there should be no officials. I attach great importance to 
this clause which will confer great'benefit to the travelling public provided the 
rules are i|̂ ade in conformity with their needs.

As regards passes, I have appended a dissenting minute. I admit thi t̂ 
there is a clause which states that rules may be made for regulating the issue 
of these passes to those who deserve this concession and I hope that the Gov­
ernment will consider this matter with sympathy. I am told'that the lu»i. 
Minister, in presenting this Bill, gave us an assin^nce that he is going to s ^  
that the necessary provision will be made for the issue of passes at coneessionjll 
rates. I  may in this comiection tell the House what an immense advantage 
IS derived by the people of Bombay where the B.B. &.■ C.I. Railway, the 
G.I.P. Railway etc. have introduced the system of granting season tickets. 
This concession enables the lower classes of the population to live 25 or 30 miles 
away from their place of business in the city and at the same time without 
much of an expense carry on their shopping and other private business. For 
the suburban population of Bombay, during the peak hours, there ate three- 
minute train serviees and this concession is fully availed of by the low-inooi»^ 
groups. If the fare from Churchgate to Bandra is anna« tht^e for the third 
class, on account of the season-ticket system or pass system, the public have 
to pay only one anna. This gives them a relief of two annas and it considerably 
lightens their cost of living. I  find from the debates of the Assembly that on 
many previous occasibss when l^is questidn came up for conmderation, thê
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Sidhva]
bureaucratic Government took the view that it entailed loss of revenue to the 
State and that therefore it could not be agreed to. Here in Delhi the transport 
difl&oulty is much greater than in Bombay, for instance. We have not goli 
iiere, except for the few miles of tram-line in old Delhi, any tram-w6y service 
^f the kind which Bombay has, extending over 25 miles. As some friend was 
paying, in Delhi one cannot do his work satisfactorily without a car to teke 
over the widely scattered parts of the city. Eight down from one end of the 
Oovernment House to the Civil Lines the distance is more than 12 miles. The 
Maidens Hotel is 14 miles away from the centre of the Capital and there are 
some Government of&ces there. The population also îs so scattered that even 
with an addition of 200 buses, the tratisport service is unable to cater to the 
needs of all. The result is that the poor class of office-going people are obliged 
to use bicycles which were till now free from tax. The cycle is the vehicle 
o f  the poor man and therefore it is wrong to impose a tax on keeping it.

Dr. Deshmnkh (Madhya Pradesh); They have not however Umited the 
passengers on it.

Shri Siiiliva: I  was going to say that even the existing bus fare should be 
reduced as a concession to the poorly paid people. The rate of reduction may 
be 30 to 40 per cent. I feel strongly on this question. I can assure you that 
i f  you show this concession to your clerks it will be a blessing to them. It is 
the duty of the State to give them cheap transport by the service which has 
not been taken over by the Stat«.

I  do not want to refer to the estimate of p o fit given. But I may state that 
it is likely to be more than what the hon. Minister has mentioned. It must be 
remembered that we are depriving the Exchequer of the income-tax on this 
enterprise which would have been levied by the Government if the concern 
had been a private one. Bearing this in mind, the hon. Minister might con­
sider the question of granting relief to the class of people I  have mentioned. 
I  wish that this concession is made a substantial one and not merely a small 
advantage,

I  have nothing more to say. I feel that this Bill deserves support at the 
hands of all hon. Members for the simple reason that our transport service is 
now in the hanSs of the State. Today we have an opportunity to discuss the 
entire transport policy and the transport service in Delhi. If this ^ad been in 
frivate hands, the House would not have had any chance to consider . this 
matter at all. From that point of view this Bill requires the sympathetic con­
sideration of the House. Of course it has its defects which I  have already 

^  mentioned. It is not perfect and it is not tx) the liking of all of us,
' * particularly about the Constitution of the Authority but with the

adeeming feature that it"has the Advisorj^ Council that I  have stated. I wel- 
«onie it and froni that point of view I support the Bill and I hope the rules 
that will be made, which will be the principal factor for the running of the 
administration and Authority, will be liberal and in the interest of the Ravelling 
public and none else. '

Shri Jagaanatii Miidira (Orissa); This is a business concern on behalf of 
the Government of India and it is proposed in the Bill that the business should, 
be run by a local Authority which in this Bill has been invested with certain 
powers. As we know, there are local Authorities in India which have been 
created by the Act of GiDvemment nnd we know how they are running though 
they are also autonomous bodies as this Authority is being pi^^posed to be. 
We know what interest do the members of such local bodies take in the adminis­
tration of those bodies. Those are only administrative bodies but this^ is a 
>eoncem which looks some profit. \ It is a liusinefis conoem and it is ^
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the more necessary that all the members includmg the. Chairman should take 
active interest and should feel themselves completely responsible for the profit 
or iOSS of this concern. In an administrative institution such as any local' 
body the Chairman, if he is a whole-time Chairman, can devote some time and 
make it efficient but if he is £t man with other pre-occupations as other mem-, 
bers oi that institution, then it will be impossibl'e for the efficient managenient 
of that local body. Similar is the condition here. Here the Authority is con^ 
stituted in such a way that the members including the Chairman— the Chief 
'Commissioner—cannot be expected to devote whole-heartedly all their time to 
ihe concern. So it is desirable that such a business concern should not be, 
left entirely in the hands of persons who cannot devote their time completely 
for the business.

Sir the General Manager under the Act is being proposed to be appointed 
by Government. Of course he will be a servant under the Authority and he 
will look to the instructions from the Authority and he will carry out the deci­
sion as an Executive Officer of the Authority. Instead of such a. Manager, if a 
<jk)vemment-servant Manager is appointed, he will be a link between the 
Authority and the Government and he will be both responsible to Govern­
ment and to the Authority. He will be constantly in touch with the Govern­
ment and Government will be in the know of things and the Authority will 
be able to manage its affairs efficiently. Very recently a Conference of All 
India Local-Self-Government Ministers of the Provinces was held in Delhi 
under the Presidentship of the Minister of Education to examine how the local 
bodies were working. It was decided there that although those local bodies 
were autonomous bodies, it should not be the policy of Government to l^Tre 
them entirely to do what they liked. There should be a link between Gov­
ernment and t£ose local bodies and it has been the policy of Government to 
appoint Secreteries who are Government servants. If similar will be the 
position here, if a Gk)vemment-servant Manager with long experience ,and 
technical knowledge is appointed, then I  think he will be responsible for the 
profit and loss of the concern and he will be responsible to feie Government 
:and the management will run smoothly so far as I  understand.

Then there is an Advisory Council provided in the Bill, but I  don't think 
inhere will be any necessity for such a Council. Under clause 11 there is pro­
vision for temporary association of persons with Authority for particular pur­
poses Any advice can be taken from such persons when their assisjanca 
is required. '

Shri Sidhva: That is technical.

Shri Tya^ (Uttar Pradesh): Advices are always technical

Shri Jagannath. Mishi'a: So I do not know what responsibility the Advisoi^ 
€our>oil will have and what advice they will give to the Authority when th« 
Authority is more or less On the basis of an Advisory Council. So there is no 
necessity of an Advisory Council. Then I find the Autiiority has been pro­
posed to be given some" privileges. Under clause 49 it has been proposed to 
exempt the vehicles of the Authority from the provisions of the Punjab Motor 
Vehicles Taxation Act. Perhaps those vehicles will not be required to pay any 
license fees. There is no provision in the Bill to show whether they m il be 
liable to pay any license fees. License fees, and in Provinces motor vehicles 
taxes, which are realized are mainly spent on .the repair of roads. They are 
given to the Authorities who maintain the roads. Here the Authority which 
will run the services in the Province of Delhi will use the roadsi which are 
perhaps ' maintained by the Delhi Municipality and the Delhi District Board. 
T^ese naturally will expect some contribution from this Authority by way cl 
licence fee; but there is no provision for tliat. .



[Shri Jagannath Mishra] .
Also, I  find these vehicles have beeii exempted from paying tolls. Tolls 

die refiflised for maJnt^nance of certain things. Suppose the vehicles cro^  
over a bridge, that bridge has to be maintained in proper order and some toll is 
realised for that purpose. Tolls are necessaryj and the vehicles should not be 
exempted from paying tolls.

Sir, this is a business concern and it should be run on strictly busineB&- 
principles. We must see that it runs efficiently, and that it provides all 
possible conveniences and comforts, in comparison v îth private concerns. But 
I  find it is perhaps being exempted from paying any income-tax. Of 
according to the “ Award” of Mr. Deshmukh, certain percentages Have beeSa 

. given to the different States; but there is a grievance in the States that the 
pnKjeeds of income-tax should be distributed on the basis of population. Jn ‘ 
that case, if the income-tax realised from these sources comes to the hands of . 
the Central Government, and.......

Shri Santhanam: I may explain here that there is no clause exempting 
the Authority from paying income-tax.

Sliri Tyagi: They vnll pay mcome-tax?

Shri Jagannatli Hjtshra: I am glad this Authority wiU pay income-tax.

V Sir, the reasons I have stated, I hope, the hon. Minister will improve 
thi3 Bill on the lines I have suggested.

3hri Hosflain (Bihar): Before I conmience niy remark on î he BiU,
I should like to mention a home affair. I regret, Sir, that when this Bill 
was referred to a Select Committee, that committee did not contain the repre­
sentative of Delhi—who is a permanent resident of Delhi. Delhi alWays has 
got; the grievance that it is not consulted in the measures passed by us, and 
I regret very much that although we, who are temporarily residents here, are 
included, the permanent representative of Delhi was not included in this Coxn- 
tnitlee. In future, any Bill affecting Delhi should have the permanent resident 
of Delhi represented in the select committee.

I, want to call the attention of the House to two fundamental things in this 
B ill firstly the great difference between an Authority and a department of 
government. We have entrusted, no doubt, great works to our Railway 
Department, and to our Posts and Telegraphs Department. But there we 
have got the purse strings in our hands. But in creating an Authority, we 
give final powers to that Authority. In ordinary concerns, we have got douWe 
control, firstly the control of the share-holders and secondly the control of the 
Legislature, in the shape of different kinds of laws that are passed, %s for m- 
stance the rules affecting labour, and so on. But here we are creating an 
Authority in which there are no shareholders, and which will not come up ta 
Parliament for it-s annual budget sanctions. Of course, I do not oppose tne 
creation of this Authority. It is necessary that in the future set-up we should 
create more and more Authorities as we have done in the case of the Dam(^ar 
Valley Project, and we may be having Authorities in other matters ^so. ant, 

. what'I wish to stress is thkt it is necessary to have restrictions on  the powers 
of the Authority in the shape of fixation, of the maximum far^ which they can 
"iaarae. But here, we will have no control hert^fter on ike  pjaiin^ 
the Authority may run the service, except indirect control of 
fo  do this or to do that. I therefore suggest that the demand which has been 
mnde bv other fellow Members, that the maximum rate shoijld be fixed is a 
verv legitimate one. It is very essential. And in ^
bring tJ the notice of the House the fact that, I  understand the fares are
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■not as low as were pointed out by the hon. Minister. I  am told that the mini­
mum rate charged by the buses is two annas, even for distances of les$ than a 
miie. The fareg charged by the D.T.S. is nowhere less than two annas,

Shri SanUutfUUXL: As I explained in my opening speech, it is one anna for 
the first mUe, and nine pies for the next two miles, and afterw^ai'ds six 
pies.

Shri Ho88l^ Isxam: That may be in theory; but in actual praetice it is
different. I  Would request the hon. Minister to see the fares, say from the 
Secretariat to different places. There is no fare which is less than two annas; 
two aJinas are charged for distances of a mile and a quarter. For instance, from 
the Secretariat to Scindia House.

Sbii Tya^: No place is nearer than two miles.
Shri Hosssin Inuun: Whatever may be the conditions at present, it is 

essential that ^  must lay down this thing—the maximum fare. You are aware 
of the good old days, Sir, I am not aware of tilings at present, bvit tramways 
in Bombay used to charge one single fare for all distance's, no matter how f ^  
you go.

1^. Dete&miUdi: Even to-day that is the case.
Shri Hossito Imam: That is something whieh the hmi. Minister can <trtpy. 

If a private enterprise can do that, if they can do that much of good to the 
people of Bombay, why should not a concern managed by Government dp 
likewise for us, at le^st in the home town? I am told we have to pay four 
aimos from Connaught Place to the Railway Station, or to Kashmen Gate. 
These fares do not bear out the statement of my hon. friend Mr. Santhanani.

I also find that tiiere is no provision for any kind of discussion or for bring- 
insr forward the working of the Authority, the administration of this Authority, 
before Parliament, except in clause 44 where there is provision that if Govern­
ment takes nnv action against the Authority, it win have to report. But actions 
of the Authoritv which are approved by Government will never come up. I 
feel there should be some provision by means of which we may have some oeca  ̂
sion for criticising or making suggestions for the better administration oi .the 
Authority which so intirriately concerns the public of Delhi.

Pandit Balkrishna Sharma: May I draw the attention of the hon. Member
to clause 44 which provides for the laying of a report before the Central Legis­
lature of action taken under clauses 42 arid 43 and therefore we will have 
ample opportunity in the Ijegislature to discuss the affairs of the Authority.

Shri Saatiianam: May I also draw attention to clause B8 (3) ?
Shrl Hostoin Imam; The laying of a paper is a mechanical process as in 

the case o? o treaty or notification by Government. They are not open to dis­
cussion We have not got a provision as exists in the Parliament of England, 
where papers are laid on the table for 15 days and Members may initiate dis- 
vcussiou on them if they so desTTO. '

^ r l  Bhatt (Bombay) : Not by special resohition? ‘
Shri Kossain I m ^ :  It is not by resolution. I f  no diecus?ion is raised 

it is taken that the House approves of it.
Shri T y ^ l: Our privileges being the same as those of the Members of 

the British House of Commons we can do likewise.
Mr. Speaker: Let there be no discussion on that. I  cannot expressman 

opinion unless 1 study thai poini But 1
b r i n g  the matter under discussio during the Budget debate or the debate 

bn Finance Bill.
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Shri Hofisain Imam: I am grateful to you, Sir. I want that the matter 
should be :^lly ventilated.

I come to another question which is of fundamental importance; While 
I  am in favour of Government intervention in private enterprise and would like 
them to be run either by a government agency or through autonomous authori­
ties J stress the fact that in every business concern the capital structure should 
not be top-heavy. Oyer-capitalisation has been the trouble with the railways 
in the past of which the Transport Ministry is well aware. Are we going to 
create the same trouble for this Authority also? Under clause 31 of this Bill 
there is no provision that the capital of the Authority will be on the present 
day valuation of its assets. I have never heard of a commercial concern being 
saddled as its capital with anything and every thing which may be passed on 
to it irrespective of the assets possessed by it. Prof. Shibban Lai Saksena 
is not here but his note of dissent is available to us. He has made specific 
charges and I did expect that Mr. Santhanam while moving this motion would 
rebut these charges which probably > the Select Committee did >hot have an 
opportunity of discussing, because they form the subject matter of a note of 
dissent. But at least the Minister should in his introductory speech have said 
something because they are so sweeping. He says that the Government have 
spent about a crore of rupees so far. I do not know how far it is correct. I 
do not find any papers to give nae the exact expenses. But in clause 31 we are 
providing that all non-recun-ing expenditure incurred by the Central Govern­
ment for and in connection with the B. T. S. up to the date of establishment 
of the Authority shall be treated as the capital expenditure. When there is 
such a provision existmg in the Bill it was very necessary that the Minister 
should have given us the true facts. •

THirther on, Prof. Saksena says that the value of the assets was very high 
and that breakages and other things intervene. He has estimated that about 
40 lakhs of capital expenditure has been wasted and no tangible assets exist for 
them. All these things require a detailed reply from the hon. Minister and it 
is essential that under clause 81 we should make provision for a valuation of 
the assets.

Shri B. Das: 'Who will pay the diflerence?

Shri HOflsain Imam: It is not a question of paying the difference. The 
past profits have gone to the Government and future losses will also go to the 
Government. Any profits made by the Authotity will not go into private 
pockets: they wiU aU go to the same Exchequer whether you call it an Authority 
pocket or Government pocket. What I am asking for is a general provision 
not only for this but for other State trading as well, that the capital structure 
should be on the basis of tangible assets as valued today. You may be able 
Eiometimes to write it up or write it down but whatever is the true state of 
affairs should be the assets and not the book value which may be inflated due to 
certain circumstances.

I wotild also support the demand made by Mr. Sidhva that the buses should 
issue passes. I  am conversant with Calcutta and there the tramways used to 
issue passes and they still continue to do so. People who have to travel on 
their business should have this privilege of bus passes as is being done on the 
railways. It is very necessary that when we run a concern we should run it 
at least as efficiently as private enterprise, if not better. Otherwise there is 
no justification for having Stafe enterprise. If State or autonomous Authority 
enterprise is worse than private enterprise it makes the case for socialisation 
worse confounded. It is on the basis of the small schemes that we are .̂’unning 

. that people wiD judge tte efficiency of these Authorities. I  plead with the- 
Government that they should give it full consideration and not harness the 
Authority with such burdens which it will not be able t® carry in future.
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Before I resume my seat I  should like to say that the constitution of the 

AdTisory Council should also be somewhat more specific and the Authority must 
contain more non-official representatives than officials. It is very necessary 
that in a democratic concern officials should have a second place to the non­
officials. It was all right during the British regime to stigmatise ail non-officials 
as having no sense and wisdom was supposed to be the monopoly of the Gov­
ernment officials only. If we are going to endorse that remark by our actioo 
I  doubt whether there is any justification for the Treasury Benches to be filled 
with non-officials and not with officials.

gft ^  (Delhi Transport Ser­

vice) ^  Tift ojjd^i spt f > r f ^ ; T T 3 I T  3IT

t  TT SRfR t  I arm g %
'tK.rl ^  iii'ia'Tf ^  stTl i l 'tK  % Sfsi

ZTRTPIM ^  ^ I ^  'H *fti RhI % STT? fTHIT
fsFT (Road T^nsport Corporations Bill) ^  

3TT# T̂5rr 5fmV %  31̂  ^
r̂??Tr 3R# ^  ^

Wf ^  I (nationalisation) artspT | afk
^  ^  amr ^  t |  t', ^  ^

% T  %  a r m  «rr ^  5ft r̂r | ^

arrsr #  s z ^ w  |  ars^r t .  ’ ft t̂rit

^ c iT  f  ft? ^  ^fTT^ #  ^  ^  ^

aftr ?Tff aiTsrT# % aft , ^ -
^  3nir«ft I its' f̂ r w 1 1

3R % aiTJrr ^  ^ *1?‘3r«nf?st’ (aifthority)
^  sro ^  t  I ’TT^ ?rff ®PTf ai$^ sfR# ^  It

t  aftr ^  t  ftr awrfxst (̂f̂ r aps^
^  a r M  >nWT ^  5IK ^HIKT ST ^  fiT .'sft

f  ftr 'arenfxA amqn^’ (authority will authorise)
a r r q n ^ ^  aprrfraY (it will be authorised by.the

authority) ^  ?HTIT *T *1̂  aiî i ft> ^  rt+ 5hfi  ̂ I
sm  ^ ttjh  ^  t  P ’ ^  ^  ^



l -a f t r  =̂ tI ^  ?ft ?fnff ^  w |  ?

?r>Tsf ?r|t T i r f  f???t  ^tttt srsnF^st ^  a m t  

^  ^  #  I ft  ?iw r t  ’T*n | ^  ^
•sIKd 5.> ^r'h'l spsnf^^ 5IS5' <;|Rfl« <̂,>11 ^ I %TT fq"^K
I  fsp ^  %ST3rnT mr.  ^  (Board) #ffT 5T5? # r

^  (Railway Board) t> ^  SFPftf (Transport
Board) ^  srr ^  afh: ^5? ^  at t̂3IT5T 3TS3T ^  aAr 5jt»ft ^  

SPHt '3f̂ M ^  -IJITST 3rŝ T I r̂^Ti spift. ^  ^
f w  3TT T?r 5 ?rr ^  s r ft f  '

. {^(standing committee) % <0 ^  ^ ^%2t (select com­
mittee) % fir^f ?1 W  ^  ^  7?!^ r+^r ^ ^  f?T 7T ’TH
3?Tr?T srrqffr ^ |t  i f  3r  ;ft '^nfrr

^  9%  R̂>, 51®? <^'i|. ■Mlf îj f^RT %

?5t»T III ?THJT ftr IT5 spn I I W3ft #■ HPT ^
3TF?̂  I  'armft^t’ sra-̂ ft ^  w  ?rw% f  Jt? ^
%  ^  ^ f? r r  f  i

f®  ftrf̂ r̂  ̂ ft ^  t .
I’TH *T'Ht 'd^+t ^  ^  ^fV'l 'SH ^

^  gr̂ r WV^T ^  ^  t w f t  artr
^  W^TT ^  ^  ^t, 3fT̂  rft |«n  ̂ ^31^ f  3TT# >>r spTFrr
f ,' w  r̂*nr arnr it?  *ftsT ^  ^  ^  ^  ^  ^

'sfrr t »̂TT|t ^  I *trr cTsr  ̂ jt?  | aftr
1% îw 3Trr t i l % f̂ *i «i»ii f*i

^  JTff, f^^JTr W ^ t fewft %
^  P3r̂  % ^  ^  t  5iH  w  ^^nsr^TT«Tf5!r^

>Tt f|?% 3T t' ^  ?ft
^  ftr# %' fist ?t 5T|f 5T^ >n^ % fe t  #  f>ft =frf?̂  1
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f  # snR (petrol) ^  |
^  f%  'ir^r 31^ ^  w  ^

31^ ^  T O #  3^hc ^rd% ^  %

l+'i>iMa % 5  ^'AI‘ 1 sf?!! ft) ^̂ T̂ TJIT ft> «i<K

i f t e  t  ̂  ^  ^  ^̂ niTT t  rft i ^  .

-alibi'll % ^Id % ^  ^3f ? T ^  q^l 7 ^ ^

3TTJi»fV I % sTRftifif ^  ^  ^  fW iT  sfh: ,f»nTT ^  ^

1 ? ^  ^ 1  % ftR  5T5 aicT siflfl’ f k f ^  ^  *TT5  ̂ t  ®ilT

r®b »T <,<?Tl I

^  T?: ^  ^  I m  f  %f%?r t  sttt ^  s r t ^ a r

f  fV  ^  ^l«H  ^  f  CJ, ^  31^

^  ^PRTT t ,  sftT 

^ 3 ^  5an«T HT«T giT f^r MW^Pt ^  m  f  i f t w  ^

^  ^  ^  StlMPn ?T̂ '=tiT< ^  ft^ft 551%^

*r̂  TTHiftJT lift f  f̂ F 3T>ft tfts^ ^  ^ R
aftT ^  ^

w  jT̂ r̂  ^  r̂ =pf ftpff % ^fi 13ft?: ^  frlFsr̂ t̂ rvT
'Er^’T ^  «M <sl^»i*l % ?r*PT î^T *JT IT H I 'l l  I ^ f%

^  ^  ^  s r fw fT i f f  % f m  #  ithV

* r ^  % ?i«r # ?r^ ?fM  % T̂ttt ^  am  n̂̂ rrft
55>ff 9rt #1# #  Ŷsifsii 5ft 5̂TT '??r?rr f¥
?TOPT̂  3lR*fV ^  ^  I JlTT I  ^  szf^W
^  ? T ^  t  f t  >H: i W R t  3TT ^?r % ^^nrr mT?y sR^n 

T|»rr, srrd t|»it ?̂ r iRtfftr ?t pRmr =̂t̂  ark ^  ajr
'3IHT I am  ^  #>ftf F^wrfkfft (Inferiority com-
t>iex)  ̂ ft  ^  JT? Hff ?TT f̂t f^lff ^ +<-'̂ «W
(Superiority complex) | f t  ^  sp# ^  ^  JT?
’T^ 5̂!?r I 3fk 3fr fflT ^ | ^  fjR^ 3TRT I
^ft<T ifSft ^  ^l^TT f  f t  *Tf ^  ^  7^  g ". f t j f
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anfV I Tpft #  ^ iT T  «iT ^

p̂R!TT (Chief Commissioiier) % <r^ arn# |
*n ^  # ^T ftj (Government officer) ^

^  f  ^  55Tftnft ^  ^

^Tf|# I ^  ^  I  f  ?r 5Ri=sr ^  ?nTt *ir^?«rT 3i?r7:5r ^  i

a m  3TTO5 ^  ^r«r ^  ?ra- ^i?ft | s rk

^  ^  «IT55t ^  5Tt sftT ?IT 'IT a r f ^

?'!TT -^ll^i} I 3R’ ^  d'Hc"^ 'T ?

^  f?*rnr #  =Eft̂  >t ^  srw ^  ^  t t  ^ftT t#

s r f s r ^  ^  JT^ 1 1

, ^  ?Tf q Y ftj 7TRt f??#  ^  eft =^n

»m»i ^  % ■^^•'1 m  % f f l v i  «^l| 51^ 5 , ^rf

T̂̂ff # fet ^  ĵfFIT I ft? 5̂R?t 3ft (Muuicipal

Committee) | ^  »lf | JirftRt  ̂ twr# (nominated

members) f  q tt  ^  >ff ^  ^  SR I H ars^T n̂iSTrTT *TT 

f% ?>ft ¥T«T ^  fV55VT IT^ STRift ^  ^  ?ft ^  ^

•rf fc ;'^  qiwli ^  >ft, 3ftr "jTrft f% ^  *r

?R^=f?r T T  #^T t  I 3rnr% *151 ^  snfiH J? ŝft f

ITSP ajK^Tt =?!T’1 ^T Sff^VR irsp | I f ^

W ̂  ^ ̂  3TTfTT Tfm t. 3r?:T msT̂T f ft? frf
It^wl '< l«l ^  ^  3tft^)TT "q11̂*1 I

^ 3TTH >̂̂ €t ^ 'TtOT (notes) jt IhPk;
(minute of Dissent) ^ r̂TFTT | (Labourers) % # I f?r

if 11̂  gt 3Ĵ T ̂ JPRTT  ̂ f% f̂ ’TSTfrt ^  <T«ST ^  f, 
o y  ^  tRi ^  5nf^T® 5  sT̂ nc’

*5 1 fap 3ft % ?«rnTf #' ts  ur arr̂ ifl’ |, ^  srfefNf̂
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5 5fl I aftT >I55Tf ^
r ft  ^?TT 5R ?r f t  I |; ' .

515T JT| ?  ftj 3r»IX f5.55?f ^  sftT %

^  ^T 3ff«I^.R t  5JT

’ I)' 8 1 ' ®? T f r  ^  sflr m  sriccf.^T 3IT

'

f B f t  ^Tg- l i ^  t  ( c o r p o r a t i o n )  q r

??r #  ^ f f o c i a l e  % ^<t ^  f ^ T  ^T ^l^5fT |  I

^  ?ft ?T551|̂ TT >ft I  I arf̂ ^TiT ^  I ftsR ’ %

STT'̂  ft T̂̂ rr t  q| t' ?tJT5i?rr i ^  sft w fc f %
^  '3 iH #  ^ ? 5 r  ^  ( A d v i s o r y  B o a r d )  ^  3T R *ft

sr̂ '̂  ?rsp# 5 I f 5? 4' Ilf ^  ̂  ftr -ij? jr?r^ ^?r
H HT^T i  sftT sn^n ^T?TT i  ft> *f ^  aiR jft sn #

?n'% f f  ^  ^  3R5IT fV f f  ^  * ra ? ff  % % f t  ^  «m!T ^  T ^  ^

i itf #r?ffr^t, f  t '

î P ^  ^  aftT EJTH fe<?>Hi =«nf̂  «rr sftT ^  ftr
31? ^  sirftŴ l̂ sF ^-df T:q̂ T =p!T _| I ^  ST5̂
i{rfJT% # ^  t:^ qy; f?n an̂ i' f^ n r I rft #
^N^Tt %  #  ^qJTT ^  5T r̂ t ,  I  ft? 3T?

TOT sJ?T̂ - qT ^  t  rft ÎT ?n HTf =5177: q'?!#? (per cent) ^  ?5#
I I r f f t 'a m  1 1 ^  ^ IT ^  {,'5TT^

SJT-r^r W  T ? l ( r a t e )  ftJ T T  ■ d t  3TTRT 3 1 ^  I ^ 3 ^

^ H T  f  TO ^  t  ?n t

^  #T ’TT i^it ’ft ^  W5IT qt,
iT̂  jj-?fST ^  ??rf5!̂  ^ 3^ 5t«t f»r^

■ ^  = ^ T ^  ^  I s f t r  a i n r

; <PT fipqr ^TJm 5ft srmt, (depredation)
% str: ^ aftr (Reserve Fund) arrft ^ STTT ^ I
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= ^  <T?: ^|lr feiT  ^rnrr =snf?(r i t  ? rw 5 n  f  ft? W?ft

# ?!Tr?r aft̂  ^  (finance) ^ 3TK*ft tsif
?i? !̂TTW T#ff %  ^  ^  an̂ n =^|cr i amrr t
wf^^rfirfir sjTpr afkarm | %  ftRr#

f? r ^ ^  #  ?fir I ,  ar^tRt^K f̂t ^nrtsm: = 5 r ^  |

3ri%̂ r 3T^ ^  *t>Kt»)K 3iH a r r i i ^r f TT
^3fJ  s fK  |;?I7 <TT: 3TR ^  ^  J I ^  3 1 ^ , g f̂)-

% 3PT^ ^ iT  i%in 1 1

fsrwicirO f??55t wT̂ yf q r  1 1

(English'translation of the above speech^

siiri Bhatt: The Delhi Transport Service is being run by the GoTerii”  eiit. 
Anrougn the agency of the Bill in question it is sought to legalize this arrange­
ment and it IS another from of nationalisation. • I hope that the other Provin­
cial Go vernmerits too would nationalise their transpoit systems on this Aery 
pattern; Perhaps in some near future a Road Transport' Coq^orations Bill is 

'^ so  to be introduced in thi  ̂ House. That Bill would seek to authorize the 
Provmces to nationalise the Transport System whenever thev like and also to 
•rssume authority wherever they choose. ■'Phis is one of the methods of 
ciationalisation and step by step we are heading towards that goal, and for this 
reason I welcome this Bill.

As you had pointed out that the Bill before us is meant to better the pi-esent 
-existing arrangement and I also hope that the shortcomings of this Bill even 
if they are left out by the Select Committee or are not rectified bv the amend­
ments moved here will also be removed gradually. I h*»ve not the least doubt 
about this fact. '

Jrom the time the Bill has come before us the word ‘Authority' occurring 
therein is somewhat rankling in my-mind. I do not know why the English 
itnowing people love tg use this word, and they claim it to be ft very eompre- 
hensive word. T?Eoueh I  have not so much knowledge of English yk- when 1 
read the expression “ Authority will authorize”  or “ it will be authorized by the 
Authority”  then I  cannot understand if it is proper or not to use such an

- expression. But the legal brains say that they are very much inclined t© use 
this word and so it should remain tlierein. But, what does this word matter 
with the people? The people may or may not understand the word ‘Authority’ 
hu^ the Hindi speaBn^ pec^le ghould include this word in their vocabulary. 
It is just possible that it being a new word they may not be inclined to do so» 
but they have to include the w'ord "Authority’ in their vocabulary. But I 
think that it would have be«n far better if inst-ead of this word a word like 
•Bo^d’ were selected and on the pattern of ‘Bailway Board’ the nomenclatiBre 
may have been changed as Transport Board or any other suitable word may 
tave been substituted for that. The people would have liked a name of thek 
own language. But ̂ T cannot say whether any consideration is being shown 
or not towards the language of the people. The members o f  the Standing 
Cwinmittee and of the ^ le c t  Committee have preferred only this w o^ , so I
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s s  r s s 'if s s  ‘a*‘.£s, s “ “■«

i t  'and camel oarts w k  supposXto b“  the t L  J ^ L Z f '  f  bulteelr eartŝ

m ^ f ”ui$^“ ina5e ‘ \ow Tt1s\r^  changed a n H ^ w w U  Ms

r r S f ^ f is ? ?  “ •

convey it to that place br fo.u' o ’clock in the'morning irth is ’'® w a v T '' 
people would get work aad our burden would ^ k o ^ L t e Z ^ B n ^ ^ ^

Mn somewhat be made”  ̂ u ,f  ‘̂ hor|age
have this system also side bv side with the other systems *

•r?.s‘.r- s s r£ ”i » , ‘“iSE?£“  ̂  -7 F ^  
g  w ' X r x s r “„ îL€“a ;
tonsport system «id  while discussing the Eehabilitation F in anceSoration  T
also made a mention of it that I think it to be essential tba+ „  fc- 
mstend of vesting „M the au^ority in the sC h

1  a r
and ^ 3 d ' < ^ n t i L : ' M :  Z : ® n d ’ mo^™tare “ si*'̂

hare a se^e of Superiority complex that no one else eL p U h em  ,^ n T  a 
fiiOar work then the complexities arising out of such a state of affairs s S ?  
T “? j  C j® »“ <»*hed.out and the sense of inferioritr complex present i ^  s
w t t  1  t>. T t  f  “ ><•* is iHidertafe “ thfework for the firstvtime and on an experimental basis so it should be left alone fts

’ v f"*- Mmister informed us that when he asked the Chief Commission-
mnft I? Ilf « ” ? “ “ e high-placed officialBniist be the eaRnŝ ĉio Chairman. But T think +ha+ flio rt oipciai
^Quld not inv^ably be gie ex-offich Chaimian. It is said that th^^^neM l 
Manager will be responsible for the general management. If the General 
Manager is to look after ihe entire management and all the authoritv is to be 
verged _m him and the Transport Authority Committee is meant oniv tft loS  
After the management m genml then undue stress should not be laid on fte



[Shri Bhatt]
number of officials and non-official members on the Board. But till the time 
I am not able to convince the hon. Minister and to bring him round to my point 
I  am not inclined to press my point any more. "
 ̂ The second”thing is that the Delhi Municipality has been authorised to elect 

its representatives, but this point whether the representatives would be from 
among the members or not has not been made clear. It is good that the choice 
has not been restricted. But the New Delhi Mimicipal Committee has been 
denied this right on the plea that the said Municipal Committee is a nominated 
one and the members have been nomiiiated and not elected. I hope that soon 
elected members would replace the nominated ones. I think it would have been 
bett-er if both the Municipal Committees of Old Delhi and New Delhi were to 
jointly nominate one representative on the said Advisory Board then they would 
at least have the consolation that they have made a imanimous selection of the 
representative. But their objection is that it is not at all proper to authorise the 
nominated members to select a representative. Therefore this point also I do 
nol like to press but I  think that the New Delhi Munici^)al Committee should 
also be conceded this right.

A friend has written a Minute of Dissent about the labourers in the Select 
Committee Report. I acknowledge the fact that I am a supporter of the rights 
of the labourers but the question is in whaf manner can we have their repre­
sentation on the Board? If they think that the persons who are occup;^dng 
Ministerial chairs are their own representatives and whatever these Ministers 
?fl*e doing or wiU do is for their own benefit then this question does not arise.

The second point that the Delhi Municipal Committee and the Delhi District 
Board Have been authorized to select their representatives so any person desirous 
to become a member of the Advisory Board can stand for election there and 
if electeJnCjecome a member of the said Board.

Another point is that there is a provision in the rules and regulations of this 
Corporation or Traaisport Authority Board that other persons can also be taken 
on the Board as associate members, and they can become advisers also. How 
they acquire the right of attending the meetings of the Board I  do not under­
stand. It should be made clear that the Board may co-opt such persons on 
the Advisory Board who may be experts on labour problems. I  may go a step 
further and say that whenever any questions about the labourers arise then I 
hope the members of the Advisory Board would take decisions only after taking 
the interests of the labourers into consideration.

This is possible and a provision to this effect has been made herein.

.There was another matter which I  wanted to be given consideration. The 
Government have spent till now nearly a crore of rupees on this scheme. 1 
would like to know the total interest the Authority will pay on that sum. I
am aware this means a mere transfer of money from one pocket to the other.
We have, however, a practice that we are required to pay interest at iKe rate 
of four or four and a half per cent, whenever we get certain loans. It would have 
been better to determine a fixed lump-sum or some definite rate of interest in tbis 
case as well. But stand taken by them is based on the likely difficulties they 
might face with regard to such fixation varying from three to four and a half or 
even less than three per cent, accordinp to the merit of the case
and for that matter they do not wish to be pressed over this 
issue. They maintain that, as the.y are striving for a sort of ma.nagement. 
they should be given the necessary freedom of action so as to conduct 
the* business properly. If, however, no option is left to them, they
will be facing complications in raspect of Depreciation and the Be- 
eervvi Fund, f t e  matter as mich should not be pressed. I, therefore.
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hope that the hon. Mimster of Finance as also the financial experts concerned 
with the matter will bear in mind to see that the Government are not involved 
in any loss on this account. I  also hope that the Authority will keep that 
in view and things wiU work in a better way than in Ahmedabad and Bombay, 
the latter of which has been praised by the hon. Shri Sidhva on a previous occa­
sion. I  lastly hope that next time when we turn up here in connection with 
the next budget or on some other occasion, we may justifiably acknowledge the 
capability of the residents of Delhi in managing their affairs in a commendable 
way as also have the satisfaction of having set up an Authority which proved 
worthy of the task entrusted to it. Ultimately the responsibility falls on the 
former viz,t the residents of Delhi themselves. *

Mr. Spei^er : Shri Deshbandhu Gupta.

Shri Sidhva : Sir, on a point of order. Can a Member place his hat on the 
<iesk ? May I  know whether it is in order ?

Mr. Speaker : It is not in order that he should place it on the desk.

: tTTT fT3?r (House) ^
W fr|f I  I (Select Committee) ^ ^

^  «rr ^  ^  f  i |

3rT%ft #  3 P i^

<formulate) #  ^  I
^  a rrr f fm  |  i s r o  ^  ^

' (honourable) ^  f. ^  ?TR-3npFf?F)??r
(non-oflBcials) ^  ^  f  I

^  spi 5riT*vT ^ ^  frqis (original draft) 3im m
(Municipality) (district board)

spt ^  3TT# #31# JT̂TT «TT 1

^ e t  w sn tfr ^  >Tt

^  3ii'1 (the hon. Minister)
I 3RT«TT ^  3 )W  f

^  sftr ^  ^  % frsr #  j
5RT iTTva^ fiT % 5i«r ^  ^

l> rr  I ^  I  %  s tt?  ^  f w
5TT# ?̂!rr (Council) JT̂ TT #

3TPnfT?t (Transport authority)- ^
5̂  Ti«r F̂t

^  ^  ?n rir?f^  *ft strti#' #  3n«nft

^  I Jrfr rpT ^  3fj5T^ % 3 r r ^  <r  t  ^
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%  #  trg'̂ TTf̂ grt smrrfkENr (Advisory Authorities) ^iX
^rr#Rr^ (Advisory Councils) ^  f

f i r ^  I  Njfft ^  sTPrrfxfNr #

3Fft t  * ^  I  f% ^TT
Tj'SqT̂ ^Tt ^  ̂  ^  I (Improvement TrustV

#  srrfr |,

(Delhi Central Electric Power Authority) ^
^  (Joint \7ater Board) ^  ^  ^  t,
(Chief Commissioner)^ (Advisory Council)
^ ^  ^  t  3fk 3TT̂  % fer ^  ^
■5ft t  • ^  ^
(Municipality) | ^  ^  3Tt̂  Tft (nominated)  ̂ I
^  I ,  qTPft T27f?f%Tfe5V

^  3rr̂  ^  |3fr | (notification)
% sd R^ ^  nl*fl^d€ wjit (nominated body) $ fejT R̂T ^ 3^q%
5 ^  ^  'Tf^T^t ^  T?: 'Tf ^  1 1% 3 T ^  3T«nlT2V^ I

% t, ^  ^  ^Tft^ (advisory
bodies) f  T̂ (nominated bodies) ^ { sftr ^

^ fti iR ’i ’ ^ n r % ^  ^7̂

^  I 3 m  P r ^ t  3p5^ f t m  ^  ^

f % ir#, |, ^  ^  3 T m  1 1
3ftT ^

ipr ?rrf?T^^ sri^fN'iTr ^  ^  ^ tt^ t

^qf»TT ^  sftr r̂ ^  3T«T^
^TTiW ^  ^  ^  t| f  ^r ft^?rr

TTRT̂ TfH t  * ^  ^  ^  ^T 5 fT ^  f^ T ^  ^ T
^  spT ^ I f  ftp f e q

3 T ^ > r f f  11

srr^Tftst % ^  #’ #  q f  ^  fe^ir |

f ^  sffV s fk  % 5t1t  ^  ^

srr̂ Tft feqT f^ > ft  ^  ^  ^  t
HinHIT Ho'*!! ^  ®Ft̂  ^ I ^

a m  P t ^ t  ^  ^  n  f  %  ^ f f  ^  ^?r ^



f>r I  ^  ^  ^Rq>r^t ^  ^terr srf^sp ftn t

^rrf^ «fV I fi*r i ^  arrlo ?fto tr?ro a n ^

t  aftt ^  51^ % STRlft I, ?5(+H 5ft

sif I  Pp ftf:T?ST n̂f=r # ?T5 «ITJT̂ #  gft̂ RT ^  ^  ft:?NV
c p r w T i^  ^Tftsr % f  ^  w r

fiRTM f  I Jift *r? >ft ^  t  ^  ^
tT̂  #?«rT ^  ^  ferT 5TT?fT | 31̂ T W ^3?W 31’T

^  I % qto ?fto iT̂ o % 3i<B?n: arnft ^  ^

I  sft^ s jR fn : #  ?w r’T ^  ^fr % fr«T ^

f t ^  t  afk ^  ^ ̂  f  I 3TT3r ftRRt fH ^  ^
JT̂ t T?: | f t  3Tft fT̂ScT t  • f ^

T̂ ^  I  I ?̂RjT =̂ 3TT#̂  ^  "Tto '̂to ^  SRiyX t  ' ^  
srsfTTT % ftw ft  f ^  an f? ^  1 1  ?n ff ^rnff % ftnr w

WTf % 3T!E?rT 3ft fip #rs ^ '»>?# (first class) %
(magistrate) ^  3T?T ^  | ’T̂ t 55T  ̂^  f̂ trJRTd
^  'TC (chairman) ;̂t1̂  ^  t
t̂ c^TWRt 5jrf%!Tf 'TT ?t T̂Rft | < M  ?T»iftgrr «rr 1%
f»T?5T ??wrT5T»T 5ft «ftt fcr ^  sftT ^ sftT
^  ^  ̂  f5iTt«r ftrjjT ^  ^  ^  ^  ^

spt ?r̂ «rr r̂flr smjii i ^
%  ^  3TR % ^  ?t#«TT ^  W  t  I 3T«ITT?t (Trausport
Authority) ^  f®  ’fr g?nf 3TT T?t | ^  f  ?? |xr

I ' I *̂TT #  3TT  ̂ 5W  H *r? w r  I  ^  ’fnw  t t

^  (direction) t  ¥%’ft' 1 l̂̂ dT f  % hT̂ IRET
W if T #  f% ^  aftT % f  H ^  ^  W
5Tg ^  fijnrr STTJr ^  ft>̂ »T T̂ !T ^  jpTOT #  SR ÎK
^  15ft M<miii jrfdPrftfMt sttt «ik  ^  n̂iiT
^  f t  ^  3 T T ^  3TiT^4  ̂ ?r|f t  ^  ^  -^WHI ^

arrat 3̂̂ ^̂  3R'|5RTI ^  ^  55TRI % ''i)l<l ^
I ir^ ^  srr |, ^r»^?sr #

51^ wrpr g I %^r ?htit ^  f t  ^^rrtf ai^Rst ^  ^

srf?rPrf«r ^sir ^rf^r, ^  ^  3r i«t f ^
’TJTT «rr f t  ^  t> 3TK*fi |',

t iw T  m^T sn^5T5y 3?r #  3tw 3rTT% w f  ^  t ,  % ftH  4 '3 r n ^
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IT? i  1% W  5 T ^  % 3rn^5I^ W  W  ^  ^  ^

f!3T ?̂r ^  t  ^  5TT!!? #  #  IT  ̂ ^  ^  I
W  ^  ^  #  #■ 3T»ft s p  ?T|f ?Rr5TT i ,  W tf%  ar>?t ft^*r

3fTfe I', 5f«n’ ̂ ?c# 3rf̂  ̂w ^  sr^ 3T»it
^  ̂  ^  5TRT11 A =W T i ^  3T>n: ?^r
i f t t  ^  w n  I  sftT ^3^ ^  ?ni5r »tjjt| , ?ft ^  Fsr?^??

^  ^fhr 1 1 ^  #  ^  s ftr  ^ 3 ^  9PP1

ipT RTT SJftTT TWT ^rRt I 5 ?T ^  ^  ^
i  ^  5ft ^ 5 5  t  ^  |t
^  ^  5̂5TJTT ^WJrT I ^  ^
WT^JT |, t .  'T ^  ^  ^  3rf«R>TT I ,  ^  ^?T% ?TT»T#

^  ^  srrat |, 5T ^  3 r fq ^  | Pp 'f^r i

1%tr Jr<T 3n?T51 ^  ^
siTR ^PT ft> ?r?FTf ^  ^  f%#sr Tf^ar sTT^r •HfiPfi

^ a r  #  fiem rm  ^  t ' ^  ^  ^  M h^

% ap7?TT i  ft? ^
sfti % ?r«r ?TtiT ^  jftfer^r >̂t ^  ^ :t #
IT^ 3 K  ^  ^  ^  t  S

5t^ 5T^ ^  ? r ^  |. w n̂rfmr  ̂ ft> 5 ^  ^
#  fTT# ^  3rr ^  t  I A i ®fT̂  '̂ ^

^qr ’T̂ rr t .  a n ^  ^  srf >rt t  artr an^rff #  
5Sm ^  arTEnft STTSPT ^  t', f^'l'*'̂  3T'»ft 5T̂  ^  fe^>HT ^

fiTOT t  aftr: ^  ?;«: f t  % 5i?T #  sunr 11 ^rf

5F'H'r1t arsftftfft^ ^  ^  t  ^  ^  ^
sth a sTfsTfr % arf^^ ?T fftm  f  I f  ® 55tir ^  erjftftro 
flf % ? o  ^  TT §, 3HT  ̂ f^ rrv  im<T

tT  ̂ *TPT ^p3W 5ir^TT JIT 57T?rT A
I  3TR 3n% ^  srm^sff ^  ^=t f t  ^ t w  i ^  t o
^  smsT ^  f  IT ^  ^  ftrrmT ^  i t o  sftT

sp|^ =^Tf?T f ,  *11 I  f r  5Tsmt5 % 3ft sm R ^  f t ^  t .  ^  'Tt 
^ *n ^ ff r a l ^ r f ^  ■t'Afaf< qTT 3 j f ^ ^  ^  1 1 5 5 f t r q - f^ ^  ^  « i « l* 'w ^
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^  ^r 5  • ^  ^TT^R % ^  I ;
^  sn-JT^ ^  ^  ^  ^  f ^ m r  i

^  î+ic| 3 j^  ^nxTT^^rrf % ^  ^  (7 ^  ? f^  ^ I

w  ^  ^  f  ^  ^Rf<ft# s n s ft f^  ^  ^  ^

3fh: Tmx m i  fir^r^y

^  T̂FT sT^ îT ^ T  I ' ^  «T<=Ti

,̂^rm ^<.^1 5> ^  ^  ^cpft ?3‘TT  ̂ 5  ^

m  % TTsr?;  ̂ ^ > r ^  f  ^  fp f s r i^  t  ^

^  f , ^?T% srn r?^  % ̂ t ^t ?
^2f f%ir ^IT^ 3̂ *̂K 'HNi! 'STRTT 5, ^  5

% ^  I ^ ^  ẑmr
^  ^  I  I ^  i  %  w  ^  ^  ^  f f e  #
5R# ft> fR TTt# 5^ ^  sftT ^  %

6^ M ̂  v̂̂ iT % ^̂ r®t>r

I JT| TT  ̂ ^  I f?T ^5?1r % m  w  ^T

i  3fhc ^TT^T, % %?r t  ÊTTl̂ r f  %  ^
^  ^  f f e  #■ 3^7- CTFTtJ 3I^R ?t ^r ^

f^*rFT? ^  ^^nrr ŝrnr ^rnr^n^ ^  sftx

^  ^<^rr ^  ^  sftr ^  ’tRthw  ^  %

f^^r 3T^^ ^  I

{English translation of the above speech.)

Shii nesbbandhu Gupta: I do not inteud to take much time of the House 
on this issue. I have taken part in one or two meetings of the SeJeet 
Committee and have already offei'ed a little bit of advice I could on those 
occasions. 1 regret my inability to participate in the last meeting when the 
Committee was faced with the task of preparing their report. I have only 
two objections to raise with regard to thi& Bill. The* first of these is, as 
pointed out by several other hon. friends also, that the non-ofiicials are 
viewed with a suspicious eye by our Government even now. It w'as due to 
this reason that in the original draft of this Bill which we had the opportunity 
to see, even the Municipality and the District Board were denied the right 
to send in their representatives. The hon. Minister conceded the demand 
only after much pressure had been exercised and when a good deal of contro­
versy had gone on in the Select Committee, He was even against the 
introduction of the principle of election in this matter and was of the opinion 
that the whole arrangement^ should be solely in the hands or the officials and 
the members nominated by the Govemment. My submission, therefore, i« 
now that this, thing is going to bo experimented whatever b  ̂ ^be model of the 
council or the Transport Autho'ity to be set’ up, the hopes regarding tht* 
results w'ill not be- materiali' ’id till the menî lî Hy of the Government chanifiiii. 
and they attadi due weigl Ar the non-official opinion. When I  ^ l e a s  »vfH



(Shri DeshbMidhu Gupta]
an opinion, it is because of the experience which the residents of Delhi have 
had of such-like advisory councils or authorities. Unfortunately, as it 
happens to be the case, Delhi is a place where the advisory authorities have 
a ve:y big say in the administration. Here no such sphere of work exists 
wherein the advisory authorities have not the complete control. Improve­
ment Trust is in the nature of an advisory body and the Central Electric 
Power Authority is only a kith and kin of this Transport Authority going to 
be constituted now. Similar* is the case with the Joint Water Board. So 
much so that the Advisory Council to the Chief Con-missioner eve-n shares 
no better fate and the result is that this day even the Municipal Committee 
is left as such which cannot be called an elected one. For the last few days 
even the Municipal Committee of Old Delhi happens to be an entirely nominated 
body. Whereas that of New' Delhi had already been enjoying such a status. 
No elections have been held to the Old Delhi Municipal Committee for years and 
it has now been declared a nominated body through a notification. In short, 
such a practice has come to scav here that all authorities through which all 
public work k' carried on in Defbi, happen to be advisory or the nominated 
ones. This is a matter of further misfortune of the residents of Delhi that 
their work cannot be described as a satisfactory one. Had the record of 
their work been a satisfactory one, we could have some consolation in its 
satisfactory quality which is our real concern as also could be saved from 
the botheration which the elections bring in their train. But I regret to 
submit that even such is not the case, Sir, I  don’t want to take your time 
by criticising the work done by these nominated bodies and I have to describe 
only this much here that the record of work done by these nominated or advisory 
bodies working on behalf of ihv Government is of a disappointing nature. If I 
may have your permission, I can give a true picture of the hollow nature 
of that work being done by each of such bodies. I, however, consider that this 
is not an appropriate occasion for that.

Although the Select Committee has agreed to take in a representative each 
from the Delhi Municipality and the District Board in the Transport Autho­
rity, we will have to concede that these members cannot prove to be effective, 
-constituted as the Authority ha].pens to'be. In this matter I agree with my 
friend the hon. Shri Kamath that in one way, the non-officials should have 
been admitted in a majority ŝ far as this body was concerned. The Chief 
Commissioner happens to be the Chairman’ and whether he could be expected 
a verv capable officer. But the question is whether the hon. Minister has 
taken the pains to know the number of advisory bodies of which the Chief 
Commissioner happens to be the Chairman and whether he could be expect-ed 
to give time to each one of them. It has become almost a custom here to 
appoint the Chief Commissioner as the chairman of every such body, which, 
in effect, means the appointment of an ordinary P.C.S. officer in his place. The 
result is that these P.C.S. officers have complete control on all affairs and 
exercise full powers to make or mar things. All such bodies set up here these 
days are in a similar condition. The Improvement Trust conducts business 
to the tune of crores; its Chairman is also a P.C.S. officer. Same is the case 
with the work being done by the Delhi Central Electricity Board etc. For 
all of our affairs, the officers of this type who discharge duties of a first class 
-magistrate for smaller towns are brought here in Delhi and they are. appointed 
as Chairmen to all the posts of responsibility and thus shown every prefer­
ence over the non-officials, I thought, the hon. Shri Santhanam who, only 
a fpw days back, used to take his seat on this side of the House and proved to 
be a critic worthy o f note in such affairs woidd not become forgetful of his own 
point of view. But to my surprise he has undergone a complete change in his 
new capacity. Whatever the nature of the Transport Authority set up recently
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there are hardly two members on it and yet the Government has the right to 
direct its decisions from time to time.

I want that the hon. Minister should see to it that the lead given by the 
Central Government in this behalf is not reactionary but in accord with the 
opinion of the people and that the advice offered by their real representatives is 
not disregarded on the plea that non-officials are inexperienced people and do 
not know how to run any concern. On the other hand it should be shown 
the greatest consideration. With regard to the proposed advisory board too 
I u'ish to say a few words. When the. question was raised that there should 
be some popular representative on the Transport Authority the reply given 
on behalf of the Ministry was, “ We have appointed an advisory board which 
consists if,fifteen persons, all non-offieials. Why should you object to th is?”
I  W€Uit to tell you, however, that the tradition erstwhile with regard to non­
official boards of that kind has been such that probably they do not meet even 
once in six months. I cannot say anything at present with regard to this board 
because its rules etc. have not been framed yet and it is as yet known to the 
Ministry alone as to what are going to be. its powers and how it is going to 

function. But, I do want that if this advisory board is to be constituted 
and if it has been provided for because it has been considered essential, it 
must be made clear that^it shall have some powers, that its meeting shall be 
called at least once in three months and that a detailed picture of its work 
shall be placed before it. I  say this from tiie practical point of view because 
1 am inclined to think that it will be called to meet only once in a year. The 
present board of the Transport Authority, as far as I  know, is just a toy. Its 
members exercisve no powers, nor is anything important put up t o " them. 
Nor have they the power to make any proposal on their o\vti initiative. 
Hence, I want that in framing the rules in this behalf care should be taken 
to see that special consideration is shown to the views of the elected members, 
because it is through them alone that the ^evances of the public can be 
known. I also wish to submit to the hon. Minister that he shoiild see to it 
that this advisory board should be possessed of some authority and that it 
must be required to meet at least once in three months—of course it would 
be better if it meets at still shorter intervals.

As regards the fares much has already been said on the subject. Delhi 
has now become quite a new city, it« population has greatly increased and . 
lakhs of persons have come and settled here who have not yet found even a 
place to live in and who have to come into the city for their lining from dis­
tant localities every day. It is a duty of the transport authorities to provido 
them the greatest possible facilities for movement from one place to the 
other. Some people are living in small townships at a distance of ten ol 
twelve miles from here. If they are charged excessive fares a labourer who. 
for instance, lives in Shadipur or Purana Qila may have to spend a good bif 
of his earnings on the bus fares to be paid in coming and going. This should 
be kept in view and the lowest possible fares fixed. I will just refer to one 
other matter. The income from transport services is ordinarily under th< 
control of the local Municipal Committees hilt, to Delhi’s misfortune, all th< 
avenues of iucome here are being taken by the Government into its ow? 
hands. For instance, the electricity and water supply departments art 
already in Government hands and the Delhi Municipality gets no share ou(
of their income. In Bombay, the tramways and buses are a concern of thi
corporation but such is not the case here. I want that the Transpori 
Authonty should in the first instswice reduce the fares and that it must giv« 
a share of the net income left after the expenses are met to the Delhi
Municipal Committee. Lakhs of rupees are spent on roads by the DelH
Municipality. Koads in the city are in such a pitiable condition that we feel 
ashamed whenever the ambassadors from other countries visit the city. The
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situation is best realized by the local inhabitants. All avenues of incoirie 
are being steadily closed on them. Whenever a demand is made the reply 
comes that the Delhi people have no resources of their own and are pulling on 
only with the help of the Central Government. Hence, I want that the transport 
services should be conducted efficiently and at least some part of their income 
reserved to meet the expenditure incurred on the Delhi roads. It would be 
a legitimate charge. With these words I ,support this Bill and do not oppose 
it but I do want that these suggestions be kept in view and the work of the 
Transport Authority conducted in a proper spirit so that the scheme should 
succeed. This would be a service to the people of Delhi and likely to have good 
results for the country in future. ,

Dr. Deslimukh: 1 have for a long time been coimected with this question of 
Government taking over road transport and I have no hesitation ic saying 
that I have iilways been a very staunch opponent of the idea that Government 
should take over any of these services. As long ago as 1931, the Government 
of India -called a rail-road conference. It was a time when the railways were 
losing heavily, and it was considered that the only way for the liailway 
Administration to make both ends meet was to restrict road services. There 
was a proposal for manopoly services organised by Central and Provincial 
Governments, so that the railways will not have to compete with the bus 
services. At that time nobody was satisfied with the Railway Administration. 
The position has not sdtered much since. The Bailway Administration still 
suffers from many defects.

[ P a n d it  T h a k u r  D a s  B h a r g a v a  in the Chair.]

So long as the Railways do not attain a certain and great-er degree of effici­
ency and provide convenience for travel, I would hold— and there are many 
people who think with me— that the Government should not be permitted to 
extend its jurisdiction to the roads, probably because they will also meet with 
the.same fate and be as inefficient as the railways, [InteTruption.]

Sir, I  am speaking from my experience in this particular field. It has notii- 
 ̂ ine to do with the vital issue w ĥich I  am examining from the point

State trading.
There are fortunately many Provincial Governments who have embarked 

upon this venture. Opinions vary from province to province and from individual 
to individual. Some people are enamoured .of nationalization in this sphere 
and think that things have materially improved; there are others who are not 
slow in pointing out the defects and saying that the whole motor transport has 
deteriorated.

There are two important reasons why I have not been able to reconcile 
myself to this scheme of taking over motor services under Government control. 
Fiiretly., no sooner Government steps in than the administration becomes more 
irresponsible. Peoples’ grievances are not attended to. And secondly no sooner 
Government takes over than the cost of operation increases. I suppose it would 
be the experience of every Provincial Government that as soon as these services 
were taken over by the Government the fares increased and w’hen they start 
increasing there is absolutely no limit to it. When motor transport is in the 
hand% of private enterprise, there are many inconveniences, the people suffer. 
The diners are not well-behaved, because they are tiot paid adequately. There 
are irre^larities, uncleanliness etc. But there is at least one redeeming feature, 
namely low fare. There is generally cut-throat competition between the various 
operators .with, the result that although peoj)le suffer in regard to ameniti^, they 
havis not to jmy as mudh as they will have to when it is operated by Governm^t:
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Oontrai*y to all these misgivings and experience, an experiment is going to be 
tried by the Central Government in regard to a service where the previous 
arrangement was perfectly unsatisfactory. My attitude to this Bill, even in tfee 
Select Committee, has been to give the hon. Minister of Stat« a long rope to 
find out whether he will be able to make a success of it or not. It was from that 
point of view that I did not put in my minute of dissent, my dissatisfaction at 
the fact that there is no provision for a non-official Chairman of the Authority 
etc. Even iaow 1 would like to urge that even though a representative of labour 
does not find a place in the composition of the Authority and eyen though the 
other non-official representation is not increased, at least the Chairman shouM 
be a non-officiai. -

Secondly, Sir, I  have stated in my minute of dissent that i^e maximum 
fares chargeable should be laid down. The other day the hem. Mimster of 
State was kind enough to assure the House that the fares they are charging 
are less than the maximum I was prepared to fix and that this maximum is not 
only not likiely to be charged, but the fares are likely to be very much lowered. 
I  was very happj' to have that assurance. I wouJd only crave God's blessings 
that the hon. Minister’s words come true and that he has not to retrace them 
at any time. I very much fear that circumstances may arise which may 
necessitate .an enhancement of the fares to a very large degree. Even so, in 
as much as the fares suggested by me are more than what he is charging, there 
should be no difficulty in laying down even in a statute the maximum that wiH 
be chargeable by the Authority at any time. I am prepared to stick to the rarfies 
given in one of my amendments and I  would be quite content if that is kept 
as the maximum limit to which fares could be charged. '

Thirdly, I still feel that the interest that should be paid on the capital found 
by the Central Government should be fixed at the. minimum of four per cent.
I genuinely apprehend that without a statutory provision to that effect the Central 
Government will not earn the interest that it should. My apprehension in this 
respect has been strengthened by the report of the Stiinding Finance Conmiiitee 
thflt came to my hands a few days back. My first argument in making four per 
cent as the minimum is that that is the interest we are paying on our owa 
borrowings. This is not a normal Authority. It is an abnormal Authority and 
the abnormality of it can be judged by the concessions we are going to give to 
it in clauses 47, 49 and 50. In clause 50 the Authority has been given magisterial 
powers. It can enter any place and acquire any land. It is also exempt-ed not only 
from the provisions of the Punjab Motor Vehicles Taxation Act of 1924, but also 
from the many provisions of the Motor Vehicles Act of 1939. I do not know 
whether any motor cars in tlie whole of India excepting probably those of liie 
Diplomatic Corps can claim any exemptions from the Motor Vehicles Act of 
1939. But this Authority is going to have very sweeping exemptions from the 
operation of that Act also. It is also exempted from tolls. In addition to all 
this it is going to be a monopoly service. Now, with all these concessions, I do 
not think it is too much to expect that it should pay at least four per cent, as 
the minimum interest on the capital advanced to it. ,

When the question of interest was raised the other day, it was pointed out 
that the work of fixing depreciation would be left to the Central Government 
and the Cenfa’al Government would not be less cautious or less exacting in 
getting the highest interest. Now, here are some figures from the .Standing 
Finance Committee’s report held on 9, 10, 12 and 13th of May 1949 (Page 7).

The gross earnings, as compared with the period estimated in the original 
Stnnding Finance Committee s memorandum of 1948-49, were expected to be 
Rs. o4 lakhs. They have diminished by Bs. two lakhs and are only Ks. 52 lakhs. 
Non-recurring e^enditure has gone up by one lakh. Recurring expenditurp 
aas also gone up by one lakh. Depreciation has been more dr less arbitranlj
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[Dr. Deshmukh]
brought down from E8.11,50,(X)0 to B&. 8,08,000, that is to say, it has been 
reduced by Es. 3,42,000. And the net profits have been shown as having in . 
creased from Es. 3,73,000 to Es. 5,42,000, thus making the expected yield of 
eight per cent to 13 per cent. Actually, if we take the depreciation figure as 
Bs. 11,50,000 then the net profit would only be Es. two lakhs and the interest 
will be hardly four per cent., instead of the expected eight per cent.

So it will be quite clear that the interest return which is shown to have 
exceeded expectations never did so in fact. It was merely by a manipulation 
of the figures against depreciation that this increased interest "has been shown. 
In view of these manipulations, I feel very strongly that the minimum interest 
jihat this Authority should be made to pay to Government should be fixed and 
I  hope that this suggestion of mine will be accepted.

I also support the suggestion made by my hon. friend Mr. Deshbandhu Gupta 
so far as the claim of the Delhi Municipal Committee is concerned. iSince these 
buses are going to rim on the Delhi roads the Municipal Committee is certainly 
justified ip asking for a share out of the profits. I am sure the Municipal Com­
mittee is in a position to levy a tax on persons entering the municipal limits from 
four to one anna per head. If they do so probably there will be a conflict between 
the Authorities, because the Central Government have made up their mind to 
pamper this Authority to the utmost possible extent and therefore might declare 
that such a taxation is ultra virea of the powers of the Municipal Committee. 
It will be best in the circumstances to give a share of the profits to that Com­
mittee who are responsible for the maintenance of the roads.

I am not enamoured of the Advisory Council applauded by some of my 
friends and I do not think it will serve much of a useful purpose. I am prepared 
to support the Bill if the suggestions I have made would be accepted. I would 
be happy if this experiment succeeds. As many members have pointed out, on 
the success of this measure depend many programmes and plans we have in 
view. I wish the Minister all success in this undertaking and that was the 
reason why I  did not want to restrict the authority of this Board and meddle 
with the manner in which he wanted to organise it and work it. I have tried 
to support him and give my support to him now also. If this experiment 
succeeds, it will be a feather in the cap of the Central Government and it will 
be a source of great satisfaction to the whole of India where the different States 
want to introduce greater State control in services of this kind. From that 
point of view, I  support the Bill. ■

Shri M. 0 . Shab (Bombay): I am a new Member of this House. I welcome
this Bill, but venture to point out one or two objectionable features in the 
proposed cx>nstitution of the Authority. As President of the Ahmedabhi 
municipality for the last so many years I have some experience of the adminis­
tration and the running of a bus service. I would suggest to the hon. Minister 
l^at, if it is possible, he should avoid the official majority on the Road Trans­
port Authority. When we ere nationalising these public utility services we 
should entrust, as far as possible, the administration of these services to the 
non-official personnel. I find from clause 4 of the Bill that there are three offici­
als to be nominated by Government and that the Chief Commissioner—an offi­
cial— is to be the chainnan of this body. I object on principle to such a composi­
tion of this board. The Ahmedabad Mimicipality was possibly the fii*st in the 
whole of India to take over the bus service there and we the non-officials have 
managed this public service organisation diu’ing the last three ye£u*s. I may 
inform the House that, in these three years, though we have invested only 25 
lakhs of rupees in the buses and some ten or twelve lakhs on capital expenditure
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on materials in stock, we have built up a depreciation fund of about 22 lakhs of 
rupees over and above the profits that we have made and that this bus service 
is managed wholly by a non-official body. The Bombay Government also have 
recently appointed a Road Transport Board. The chairmanship of this body was 
offered to me but as I preferred to come to this House I declined it, but its chair­
man is a non-official. So, I am suggesting that mstead of having an official 
majority on this Authority, there ought to be a non-official majority and the 
chairman ought to be a non-official. I do not know whether there is a paucity 
of intelligent, industrious public men in the province of Delhi. I am sure if the 
Government are in earnest, they will find men of integrity and experience wha 
will be prepared to take over the onerous duties of the Chairman of the Trans­
port Authority. Here ia an experiment. We have accepted the principle o f  
nationalising the key utility services. We have already taken a step in the 
right direction by taking over the Road Transport Services from private hands 
into Government or semi-Government hands. The experiment has succeeded 
as far as T can say from my experience of Ahmedabad as well as from thp 
policy of the Bombay Government. So I do not understand why we should be 
afraid of handing over the administration of this Road Transport Authoritv" to 
non-official hands. This is a fundamental principle which I think the House 
should consider. I am certain the hon. Minister will accept the almost unani­
mous opinion of the House on this point.

I have not studied all the clauses of the Bill. So I am not in a position to 
say anything on the other clauses of it. When the clauses are taken up for 
consideration one by one, if there is anything I have to say from my experience- 
of this matter, T will take an opportunity to do so. For the present I lay empha­
sis only on this very objectionable feature of the constitution of the Authority. 
With these v^ords I support the motion. .

gjV ^  ^ %  31^ ^  5TW t
Slui Bhatt: I move:

"That the question be now put.”
Mr. Chairman: The question is:

“ That the question be now put.”

The motion was adopted.
Shri Santhaiiam: Naturally it is the constitution of the new Authority that

has caused much comment. Really speaking, there is hardly any other provision 
in the whole Bill which is of any controversial nature.

iS.i»’, the critics of the constitution have mixed up two or three different ideas- 
altogether. There is the triticism that the Authority contains a majority of 
nominat-ed persons and not elected persons. This is a matter which really re­
quires the consideration of the House. When once you put in an elected major­
ity, it becomes not only administi-ative decentralisation, but decen1a*alisation of 
responsibility or political decentralisation. I am not saying that, in eertaiii 
matters, political decentralisation may not be desirable. It is obviously desirable 
in matters of local self-government when you create village panchayais, munici- 
palitiea or local boards, to introduce political decentralisation, /,e., decentra­
lisation of responsibility. But we considered and decided that, in a matter of 
transport or of commercial enterprise, this decentralisation of responsibility 1b 
not desirable; only administrative decentralisation is desirable.

Shri E&math: Who decided?
Shri Santhanam: The Government of Trdin
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Shri KamaUi: Oh, Government I
S M  Saathaaaai: Who else? Sir, we cannot create a. Body ’̂ vnth an elected 

ittajority and try to control that elected majority, because that elected majority 
^ îll depend upon the constituencies which elected it. We may put in certain 
^atutory restrictions, but we shall have to leave the actual ^ministration to 
that elected majority and take the consequences. Therefore we caimct be 
ultimately responsible for the administration of that Authority. In this case, 
i)eing the capital city, the Government of India does not want to divert itself 

o f  the ultimate responsibility for the efficiency of the tload Transport Service. 
S'herefore the question of elected majority had to be ruled out.

Shri Kamath: It is a lame excuse.

Shri Santhanam: Then there was a criticism that it has got an official
niajority and not a non-official majority and that the organisation showed dis­
trust of non-offieials. So far as the ultimate responsibijity is concerned, so long 
as the majority of the Authority is nominated, it does not matter in principle 
whether the people nominated are officials or non-officials. There is no objec­
tion iii principle to a non_official majority which is nominated. But in this 
matter ttlso there is one thing which I would like the House to bear in mind. 
Kon-officials are, of course, of various categories. There are those who control 
private enterprise, commercial as well as industrial. Then there are members 
belonging to independent professions like lawyers, doctors etc. Then there are 
perscms serving under private enterprise. I suggest that we should be very 
careful before we hand over nationalized enterprises to those who are running 
private enterprises or those ŵ ho are serving under them

Shri Beshbandhii Oupta: Nobody suggested that.
Shri Saatbanam: There are many non-officials who may not be concerned

with private enterprises but to say that nationalized enterprise can best be con­
ducted by those who are interested in private enterprise is to take a big national 
risk. Ŵ e have therefore to exclude as far as possible those who are vitally 
iiit^rested in the running of private enterprises or those who are under their 
control. In a city like Delhi which is largely an official city, where tlie bulk of 
the }>eople are serving the Government of In^ia or the Local Government, where 
the rest of the non-officials form to a great extent under the other category of 
people running private enterprise, w’e thought that it may not be wholly 
de®:i'-able to start at any rate with the principle that there should be a non-official 
majority .

Shri Deshbandhn Gn^a: Does the hon. Minister suggest that the bulk of
lihe people in Delhi are in Goveiiiment service?

Shri Santhaaam: Serving Government or private enterprise. So by providing 
“three non-officials we thought v/e had gone as far as possible while retaining 
the effective ultimate control with the Central Government.

Then there was also the question of whether there should be full time 
mem.bers or honorary members. For a small concern at present as the Delhi 
Transport Service in which the Central Government has invested about 50 
lakhs we cannot have many high-powered fuU-paid officials. We thought that 
oiie General Manager Is as much as the Service can afford. TRen the question 
arose whether we could make this Manager the full time Chairman and find 
people to serve under him. We thought it would be difficult to get high officials 
of the Government of India or responsible non-officials from the City to work 
under the General Manager as ordinary members. Therefore we thought it 
better to have a GovOTning Body which coniaists of honorary members—<both
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oflBicials and non-officials and leave the day to dav administration under a 
<jeneral Manager. If it was a big service like the London Passenger Transpor 
Service we could have three or four high-powered officials and oonEffcitutfe 
Authority as they have done in the Transport Conomission. I may point quI 
that even in England the British Transport Commission consists of a ChairmaD 
and no less than four or more than eight other members alj of whom shail be 
appointed by the Minister, They did not accept there too the principle of 
iiaving them elected by various constituencies.

Shri Besbbandliii anpta: Are they whole-time?

Shri Santhanam: Four of them. That is because the Commission will 
-control the transport of the entire United Kingdom and they could affoi’d to pay 
them the highest salaries which are paid to Ministers, but if we have two or three 
]>eople at 2,0(X)/- or 3,000/- the Service cannot bear the expense. We have one 
whole-time man, viz,, ihe General Manager. I may also say why Ave preferred 
to have the General Manager as Secretary rather than a Member. Being a 
who has to run the daily administration we did not want him to take sLles when 
■schemes are put forward and there is a difference of opinion. He will Ijave to 
vote either with the one side or the other and thê n his position may become 
embarrassing. If there are two or three full-tinae people, then it may not matter.. 
Bemg a single man, we thought it better to give him the responsibility for pre­
paring the schemes and running the administration and abide by the general 
decision of the Governing Body.

In this connection I may say that I have agreed after consideration to accept 
amendments which will not make the Chief Commissioner ex-officio Chairman 
so that in the future we may have our hands free to appoint any official or even 
non-officinl as Chairman, To start with after full discussion with the Chief 
Conmussioner and others, we came to the conclusion that it will be of great 
advantage to the new Transport Authority to have the Chief Commissioner as 
Chairman because when we took the G.N.T.T. there was no workshop. To-day we 
cannot get even water to wash the buse?i Many people complain that they are 
<iirty and I agree but the General Manager says he has been trying to get some 
water but he has not been able to do so. I have been suggesting to them to fit 
up some water trucks.

Shri Deshhandhn &tiptli: T\Tio is responsible for that?

Shri Santhanazn: The old G.N.I,T. started services without such provisijca.
It might have been a mistake to have taken over them without making pre­
vision for them but owing to the pressure of this House it was taken over and 
we are paying the penalty. If the Chief Commissioner is also the Chairman, 
it will be easy for us to get premises for worksho]) and get water facilltie?- ^md 
other facilities. We want so much assistance irom the local administratiau in 
the infant stages that we thought the identity of interest by the Local Administra­
tion nntl the new Transport Authority wU be of great assi îjance in the eirlv 
stnges at any rato. That was the only reason why we wanted to put in the Chief 
Commissioner as the ex-officio Chairman but as T have already stated. 1 agree 
to delete the provision for ex-officAo Chainnan and take power to appoint him or 
anybody else as Chairman as circumstances may warrant.

Shri D. D. Pant (Uttar Pradesh): So long as we have this Authority we will 
never get water. It is not nationalisation, it is bureaucratizaticn.

Shri Saathaaam: I don’t know how my friend proposes to run natioriali-
zed industries without officials. If he wants to run his national indrustJiAS
without officials, then I do not think he will run any industry at all.
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[Shri Santhanam]
Some Menaberfi referred to the Advisory Council; and I  think it was Shri 

Deshbandhu Gupta who said that this Advisory Council has not been very efifec- 
tive, and that it had not met. I do not think that is correct . The Advisory 
Ciouncil has necessarily only limited authority, but within that authority, even 
the present Advisory Council is a very representative body and it has been doing 
very useful work. I may read out the list of members of the Council. It con­
sists of th'  ̂ President of the Old Delhi Municipal Conmiittee, a representative 
of the Delhi District Board, a representative of the Women’s League, a represen­
tative of the Non-gazetted Secretariat Staff Association, a representative of the 
Press, a representative of the New Delhi Municipal Committee, a representa­
tive of the Punjab Chamber of Commerce, a representative of the Notified Area 
Committee, a representative of the Delhi University Students and the Planning 
Ofl&cer.

Shri M. C. Shah: Is there no passengers’ association here?
Shri Santhanam: No, not so far as I know. We shall be glad to have a 

representative from any such association.
Well, under the new rules I  am quite prepared to extend the scope of it, 

and make it as representative as we oan.

Naturally, many Members complained about the high rates. That was one 
of the legacies that we inherited from the G.N.I.T. We have not increased 
those rates at all. ,

Shri Munavailli (Bombay): How long will this legacy continue ?

Shri Santhanam: Well, for the last few months we have been concentiating 
at improving the service, and that certainly is the thing to do, before lower­
ing the rates. We did not want to lower the rates and then say we cannot expand 
the service or improve it. Even to-day the service is not adequate for the needs 
of Delhi, and that is one of the points stressed by many Members. I hope the 
House will agree that the first need of the transport service is that more buses. 
should be put on the roads. Our buses, as Mr. Sidhva rightly pointed out, 
«ihould be better maintained and there should be better workshop facilities and 
other facilities. But we have been concentrating during the last one and a 
half years on this aspect of the subject, and I  may say that as soon as we are 
able to improve the mainteiionce and provide other facilities which ar*̂  vei*y 
necessary, we will be able to run the service even xjheaper than it is to-day, and 
the cheapness will be passed on to the public in the form of reduced fares. I 
am prepared to ask the Delhi Transport Authority, as soon as it is constituted 
to take up this question of revision of fares, and see whether it cannot reduce 
the fares even immediately, to some extent.

Some Members complained about the provision for exemption from the 
Motor Vehicles Taxation Act. This, I may point out. was put only ns a i;re- 
cautionary measure. As a matter of fact, the Delhi Transport Service has been 
paying thv; tax according to the Act, and we propose that it should continue 
to do so. The only reason why this clause was put in was that we do not know 
the future of Delhi, and as was pointed out by the Prime Minister this morning, 
thef*; nnâ  be .two Authorities here.

Shri Ifeshbandhu Oupta: There is no future for Delhi.

Shri Santhanam: I am not so pessimistic as my friend. He thinks the 
future should consist of only one type; but it may have many types and so there 
may be many taxes, and many Acts may apply, and we do not know the position
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now. On consideration, however, I have agreed to the deletion of this exemp­
tion from the Punjab Motor Vehicles Taxation Act because our intention is 
that they should continue paying the tax.

As I have already said, this Authority is not exempted from income-tax and 
so whatever profits it may get, the Government of India will get its share in 
the form of the tax.

And then, a pohit was made about the rate of interest. Sir, we have pro­
vided that the Government of Inoii will be free to fix the rate of mterest, and 
I  cannot understand why it should be felt by anyone that the Finance Depart­
ment of the Government of India will be less anxious than the Members to 
get as much money as they can for the general exchequer. The o-'Jly reason 
why we have left the provision elastic is that in the early stages, the Government 
of India will have to fix the rate of de-pi’eciation and the amounts to be credited 
to other funds. Having taken all this into account, the Government of India 
may be free to fix such rates as they may choose or as they may consider desir­
able or proper under the circumstances. Whether it should be four per cent.
o.r five per cent, or three and a half per cent, will be decided by them. I do not 
think the Government of India is likely to forego the legitimate rate of interest 
M hich it has to pay for the loans out of which the capital of the Company has 
been given and will be given.

Sir, I would mention only one more point. A deputation of motor transport 
owners who are plying outside Delhi came to me and wanted to know if it is 
intended that the Dellii Transport Authority will go on extending their service 
to the exclusion of all these owners. I  assured them that this Delhi Transport 
x\uthority is intended to serve only the needs of the capital city and its immediate 
neighbourhood. While we have provided a clause to enable it to extend further 
than the Province of Delhi, it was only to see that a particular limit of, say two 
or three or four miles for operational convenience may be available. Othen^ise 
there is no intention on our part, to permit this Delhi Transport to go far away 
from the Province of Delhi and deprive the present motor transport owners of 
their trade. Whether they will bft allowed to ply their trade by the Punjab 
Government or the U. P. Government, it is not for me to say. But so far as we 
are concerned, we do not propose to do anything which is likely to inflict aiiy 
kind of hardship on them.

Sir, the other points I will take up when the clause by clause consideration 
is taken up. I hope what I  have said will have convinced Members that the 
present Bill represents the best attempt we can make to nationalise the trans­
port service in the city of Delhi, under the present circumstances.

Shri Deshbandhu Oupta: Sir. before the hon. Minister resumes hie seat, 
may I ask him one question? What about my suggestion that part of the net 
income-tax should be shared with the Ddhi Municipality for the maintenance of 
ronds ? And secondly, what about the suggestion for holding meetings of the 
Council, at least once a quarter or more frequently?

Shri Santhaaam: Sir, I have already stated that I am willing to omit the 
clause relating to the exemption from Motor Vehicles Tax, and so that tax will 
accrue to the Delhi Administration and that administration can use that money 
for its roads. I may also point out to the hon. Member that the major portion 
of the money spent on the roads of Delhi comes from Central funds. I wonder 
if the roads are maintained by the Delhi Municipality. Well, I am prepared 
to look into it, and I shall not be surprised if the bulk of the cost of construc­
tion and, maintenance of roads in Delhi come.......

Shri Dedibandhu Q-upta: Unfortunately, the hon. Minister when he talks 
of Delhi, thinks only of New Delhi. '
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Shli ! But Sir, this hus-service includes New Delki also. Asr I
have already stated, whatever monej’' accrues from the Motor Vehicles Tax 
will aocui'e "to the Delhi Administnition. As regards the meetings of the 
Advisory Council .it) will be meeting more often than once in three months: it 
must meet at least once a month. Here we have to make rules. So far a« the 
Transport Authority is concerned it must meet once a week or earlier but I am 
prepared to consider the matter when making the rules about the meetings of 
the Advisory Conncil.

ShJi Hossain liniuii: Sir, I was absent when tiie hon. Minister started 
replying. Did he mention anything about the capital structure?

Shri Santiianam: I did not find the hon. Member in h.is place and so I 
tiiought I need not answer his point.

I am afraid iAie hon. Member had not understood the clause properly. 
Clause 31 (1) says:

“ All non-recurring expenditure incurred by the Central Government for and in connec­
tion wMi the Delhi Transport Service..............and declared to be capital expenditure by
that Government............... ”

The Select Committee inserted the amended clause so that only that part of 
the capital expenditure which is effective on the date of transfer will be declar­
ed to be the capital expenditure of the Authority.

I am sorry that the hon. Member referred to Prof. Shibban Lfal Saksena’s 
commenls in*̂  the Mimite of Dissent. In my opening speech I particulady 
mentioned that all the charges we^e either false or grossly exaggerated and that 
if they were made at the Budget time T would be prepared to answer them and 
that these cha. ges had uo relevance to the .consideration of this Bill. I once 
more repeat that all those charges are either false or exaggerated.

Mr. Ohairman: The question is:
“ That the Bill to provide for the establishment and regulation of a Road Tranaport 

Authority for the promotion of a C43oidinated system of road transport in the Province of 
Delhi, as reported by the Select Committee, be taken into consideration.”

The motion was adoptea.

“ That in part (3) of clause 2, for the words “ in the province of Delhi or in any extended 
area by the Authority’ , the words ‘ in the cities of Delhi and New Delhi’ be substituted. ’

^  fe iT  i  3K tsr ^  f t  «ft, ^  #  3T?

rR? 'fsTR % 3T^5T 

I  ajV?: fra'fir (refugees) ^  3n*TT fsrr ^
^  (nationalise) ^  f^ T  sttT’TT I ^  | %

^  ^  ^  fisiTT I ,  rft ^

(extend) ^  ^ f  fip ^  ^
^  srrFw (whole of the Province) ^  ^
^  ^  spt ^  SPIT
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5!TT5y |Q[ f?r ^

^  I

{English translation of the above speech.)

Master Kand Lai (Punjab): I beg to move:

“ That in part (3) of clanse 2, for the words ‘ in the Province of Delhi or in any extended 
aiea by the Authority’ , the worda ‘in the cities of Delhi and New Delhi’ be substituted.”

Just as hoii. Minister of State has stated that it was decided in the
Conference held on the 29th that in view of the peculiar conditions still prevail­
ing in the Punjab owing to the influx of a large number of refugee population, 
natior«alizati03i will not be made there for the present. I think that lie will 
not extend th.3 provisions of this clause as promised by him, and will substitute 
“ Delhi and Delhi”  for “ the l^ovince of Delhi” , This will satisfy those
people and their rights will not be erij^pled. Therefore, I would request the 
hon. Minister to accept this as a matter of sympathy with the refugees.

Mr. Chairman: Amendment moved;
“ That in part (3) of clause 2, for tho words ‘ in the Province of Delhi or in any extended 

area by tht- Authority’ , the words ‘ in the cities of Delhi and New Delhi’ be substituted.”

Shxi Santlianam; Sir, I regret I cannot accept this amendment. Our 
service extends beyond Delhi and New Delhi and the needs of the villages 
within the environs of Delhi may require one or two similar extensions. So 
it will not be possible to un the service under the limitations proposed.

Pandit Balkrishna Sharma: As a matter of fact the hon. Minister is only 
taking ihe ripiit but not necessarily extending it.

Master Hand Lai: T beg leave to withdraw my amendment-.
The. amendment was, by leave, withdrawn.

^hri Santhanam: I beg to move:
“ That in part (3) of clause 2. for the word ‘Province’ in the two places where it occurs 

the word ‘State’ be substituted.”

This is purely consequential in accordance with our new Ck)nstitution.

Mr. Ohairman; The question is:
"That in part (3) of clause 2. for the M'ord ‘Province’ in ^ e  two places where it occurs 

th^ word ‘State’ be substituted.”

The motion was adopted.

5515̂ : I to move:
“ That in part (6) of clause 2, the words ‘or goods or both by road in vehicles for hire 

or reward’, be omitted.”

(goods traffic) W  ^  W  t  (80 percent )
(refugees) % ^  ^ | ^  ^  ^  ^

sftr ^  ?pr (trucks)

DELHI BOAD TRANSPOBT AUTHORITY BILL 24S>



3T ^ tI  f  I STTT ^  ^  :?TRRn: 5n?T? f t r ^
^ t ^   ̂ ^  *̂T 'T 1
%%ST ?rm  q^Tf ^  ^r% ?ft 3PT  ̂ f w  w ^ : ^

'Tf I STf 5T>r f  % TRT IT5 ft^PTR «n s fk  

7W  tTOcT *T 1 ‘d^'TTT e s  w  sftr 3R- ^

3TT# t^rrrar spr fw  ?stt si?t »raro ^  ^  |  aftt
^ ?TT5y % am 5rr?r ^ ^ TRy '̂ l I i 3r>iT sra' am

^  ^  ^  rft ^  »̂nT f3?r srnpn afk
^  ?RT5 i t  3TT#n I f  ?rfe^  a m  anT ^  |  dt arrr

■t#3R ^  ^  ^  ^  aft?: ^  *f ^  T t  f̂t ^

(goods) % 'til*< ^  ® I %Pp>T 3TTR 3TPT ’Tf̂ T ^
5rrf*i55 ^  eft erri; wt arrr f f% %

W**r aTTT^ T t^ ’TR 5̂TT ^  t

sftr rTTT; 3)77 f^r r t w r  #t5T |  i *15

'^ 'ft  ^cT ^< a i(«» ^  I 5ttf<»M ^  3i<ft  ̂ ft> r<.*+î '̂ l̂  ^

^ 3 T  ^  ^iT arrr ^  % ® l f  ?  <sA< m -̂̂ k

'^rrft’̂ T ^  317̂  ^5t*i<!4(5^ I

{English translation of the above speech.)
Master Kand Lai: I beg to move;
“ That m part (6j of clause 2, the words ‘or goods or both by road in vehicles for hire 

or rewara', be omitted.”

I would subnjit that eighty per cent, of the entire goods traffic which is 
at present being carried in Delhi is handled by the refugees, and they have here 
purchased trucks after selling their omamerits and are thus earning their 
livelihood. You will find that a large majority of them constitutes the Sikhs 
who had started their business on that side after disposing of their lands. Eut 
whsa thejr could not '-un their business there, they had to remove their trucks 
to this side. These- are the persons who carried on this business there and 

 ̂also possessed jewellery.* But their business there was dislocated and now 
they are earning their livelihood by selling their jewellery and purchasing the 
trucks and a;e thus maintiiining their families for the last one or two years. 
If you acquire these trucks now owned by them, then they will be deprived of 
tlieir livelihood and thus be ruined. Therefore, if you want to undertake this 

-work, you should start ffom passenger service and later on extend this to 
goods service if anil when found necessary. But if you include in it goods 
service at present, this would lead to a peculiar situation, as on the ono hand, 
you express your sympathy towards the refugees and admit that it is the duty 
of the (xovernment to provide them with work, and on the other, you tim 
depriving theni of their hvelibood in #iis manner. Both these things are quite 
contrary to each other. Therefore, I “î t̂ ould request you to exclude the goods 
service from the scope»of this clause keeping in view the refugee community 
find you must nationalize the passenger service.
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Mr. Cluurmftn: Amendment moved;
“ That in part (6) of clause 2, the words ‘or goods or both by road in vehicles tfor hire 

or reward’ , be omitted.”

Shri Santhanam: Sir, I am not able to accept the amendment. It is not 
possible to fetter the future of this service. It niay be required in the national 
interest that it should carry goods also but I  can assure the hon. Member that 
there is no intention at present to extend this service to goods. The refugee 
problem is a temporary problem and we cannot fetter the future of the nationalise 
ed road trans-po-rt by saying that at no time whatsoever will it carry goods.

Hr. Ohairmanr The question is:
“ ThaA in part (6) of clausi? 2, the words ‘or goods or both by road in vehicles for hire 

or reward*, be omitted.”  ’

The motion was negatived.
Mr. Ohairmftn: The question is:
“ That clause 2, as amended, stand part of the Bill.**

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Pandit Balkrishna Sharma: I beg to move:
"That for sub-clause (1) of clause 3, the following new sub-clause be substituted:

‘ (1) The Central Government may, by notification in the official Gazette, with effect 
from such date as it may appoint in this behalf, establish the Delhi Road 
Transport Authority.’ ”

My purpose in moving this amendment is simple. The clause, as worded 
in the Bill, appears,to me a little cumbrous, namely:

“ With effect from such date as the Central Government may, by notification in the 
official Gazette, appoint in this behalf, there shall be established an Authority by the nune 
of the Delhi Road Transport Authority.”

There seems to me to be too much repetition of the word “ Authority’* in 
this clause. There is that fault in it which logicians call “ tautology**. I  
would therefore request the hon. Minister to be good enough to accept* this 
amendment, if he possibly can.

jShri Santhanam; J was inclined to accept l^e amendment, but my legal 
advisers say that for the purposes of sub-clause (2) the wording “ by the name 
of the Delhi Boad Transport Authority”  is necessaiy. I  am therefore not able 
to accept it.

Paadit Balkrishna filiarma: Then I do not press it.
Mr. Chairman: The question is:
“ That clause 3 stand part of the Bill.”  *
The motion was adopted.

Clause 3 was added to the Bill.

ST'*?  ̂ to V
“ That ip part (c) of sub-clause (1) of clause 4, after the word ‘experience*, the worda 

’of at least ten years’ , be inserted.”

, ^to #  ITS i|t ^  ^

fip JIT
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^  % 3T# ^  ^  ^  ^  ^  |3TT I
5?!TT5f» 2̂  (technique) 5f7t | I

sTT îrt ^nr§f 5  sftr ^rrvt

^  ^  ^tm  t  I spK 3TPT 3ft ^
3 T T ^  ^  m \  I

^  ^  sfh : ^  1 3rrq% f ^ w i H  #

^I'lil srr^^t ^  ^  i ^  ^

^5TPn t  sfl-T a t m  I  \ ^  ^  ^nrnT ^  ^

WHTT I  3 flr  3rnT ^  farr

?ft ^  ^  ^  I f  %

% %^^p2n  ̂ (selection) % ^
T̂T̂ T ftr  ̂o ^  cfTpP ^  ^  ^ 5 T

s^*f cTT̂  3fiiT^«ft ^  9T̂ f)̂  ^ fvw cTT̂  ¥l
pRT ^̂PTT Pf̂  fT5^ (drivers) ^  ^
<T«t»oT t; ( conductor)  ̂ 3tVt «̂FWT
a  ^  I  I W# 5Tf̂  ^  5TT̂ 5 sftT

3TK?ft =5TTf̂  I
 ̂ tT̂ FrftfT̂ r̂ (experience) % T̂PT \o  ^  3Rif 7̂  oTTir I

(English translation of the above speech.)
Xaster Kand L&l: 1 beg to move;
“ That in part (c). of sub-clause (1) of clause 4, after the word ‘experience’ , the worda 

‘of at least ten years’ , be inserted.”
Th«»- D.T.S. recently changed their General Manager. This was due to the 

fact that the Company had to suffer a considerable loss on acooimt of the 
work done by the General Manager during the tenure of his appointment lasting 
for an year or an year and a half. Everybody cannot understand this tech­
nique. Only that person can understand who nas done practical work and 
has leamt' it after a good deal of labour. If you appoint an ordinary person, 
with two or three years’ experience, he will ruin the Authority over the estab­
lishment of which lakhs of rupees have been spent and render its further progress 
impossible. In India, you have got a lot of such persons who have become 
rich by investing comparatively smaller amounts and leajixt the work. The 
General Manager has to run all these buses and if he is a man with only two 
or three years’ eiperience, then he cannot prove himself to be of any use. 
Therefore, I want that an essential condition should be laid down for the 
selection of the General Manager that he should necessarily possess ten years' 
experience so that he may be able to appraise every situation as to how to 
raise the earnings and when to incur expenditure; how to control the drivers 
and get work out of the conductors and how to manage the workshop. 'Riere 
are many other such thibgs to be considered and, therefore, oiUy a well-ex­
perienced peraon should be appointed. Therefore, I want iHiAt tfco period of 
ten y e m  should be - —
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Hr. Oliainnan: Amendment moved:
“ That in part (c) of sub-clause (1) of clau^ 4, after the word ‘experience’ , the wordi 

‘of at least ten years’ , be inserted.”

Shri Santhan&m: I  may point out that clause (c) does not refer to the 
General Manager. It merely refers to “ one non-official having experience in 
transport, industrial, commercial or financial matters'’ . I  do not think ilhal 
ten years' experience in financial or commercial matters is necessary for this 
purpose. So far as the General Manager is concerned, I shall remember what 
the hon. Member has said. In fact it is not correct to say that the first General 
Mslnager had no experience in transport matters. He was appointed only on 
the basis of his previous experience in the Punjab. And the present General 
Manager is one of our experienced wwlway traffic o£&cer8 . We are anxious 
as any other that only men of ripe experience should be appointed as Generai 
Managers. But the present clause, as I  said, is only about “ one of the non  ̂
official members” .

Mr. CliainiLftii: The question is:
“ That in pan (c) of sub-clause (1) of clause 4, after the word ‘experience’ , the wwd» 

‘af at least ten years’ , be inserted.”

The motion was negatived.

Pandit B&lkrifllina ShAnna: I beg to move:
“ That after j»art (cj of sub-clause (1) o f clause 4, the following new part be inserted t

‘ (ccj oue representative of the workers employed by the Authority, to be elected by 
such persons and in such manner as may be prescribed.’ ”

In respect of this amendment I  beg to point out only one t^ing and it is tWu 
While a general difecussicn of the Bill was going on in this House, many of tb*» 
Members pointed out the necessity of having on this Authority one represen­
tative of the labour also. As it seems to me to be the general desire of the 
House I have taken the courage to place fon^^ard this amendment. I  know  ̂ ' 
the difficulties in the way of the Central Government in getting one man elect­
ed from amongst workers ae their representative. However, it seems to me to 
He necessary that if the Authority is to inspire some confidence amongsi the 
workers of the Authority, then a clause like this should b .3 there.

As it will requu-e certain consequential changes in this verj  ̂ clause (clause 4), 
with your permission, 1  shall move my other amendment also which is nothing 
more than a consequential amendment. ’

I  beg to move:
“ That in part (d) of sub-clause (1) of clause 4. for the word ‘three’, the woi*d ‘two’ h% 

substituted.”

By this amendment 1 se^k to maintain the strength of the membership at 
seven as I  do not want to increase the number. ‘

K r. CHiainiiiaa: Amendments moved:
(i) “ That after part (c) of sub clause (1) of clau^ 4, the following new part be inserted : 

‘ {ct) one representative of the worjwrs employed by the Authority, to be elected by
such persons and in such maiiner as m»y be prescribed.’ ”

(ii) “That in part (d) of Bub-oinase (1) of clause 4, for the word *three\ the word ‘two’ 
be subRtituted”

Shri Santhanam: I regrtt 1 am not able to accept these amendments, 
t t  will niake it very difficult, if not impossible, for the Authority to 
W ck. For instance, if the worker is goJneone actually «mf^©y^ in ' the
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[Shri Santhanam]
service, then it wiB raise the question whether the General Manager will have 
authority over him and be able to take disciplinary action against him—?all these 
matters will cojne up. If he is to be somebody outside the labour corps, you 
know the consequences. Then the labour is likely to be exploited by some­
body in order to get into this Transport Authority. So far as labour interests 
are concerned, the final court of authority is this Parhament. Moreover this 
Authority is set up to take care of the interests of the public as a whole and 
.  not of a particular section. Therefor^, the representation of sectional

interests as such is rather out of place. I hope my hon. friend will not 
press his amendments.

Pandit BaUnriahna Sharma: I beg leave to withdraw my amendments.

The amendment^ were, hy leave, withdrawn.
I beg to move:

‘ •That for part (d) of sub-clause (1) of clause 4, the following be substituted :
‘ (d) three officials of whom one shall represent the Ministry of Finance, one the 

Ministry of Railways and one the Central Government, who will be the General 
Manager of the Authority and who wiU be ex-officio Chairman of the 
Authority’ . ’ *

^  I  3 fk  ^  ^  sfv

i JfTT T̂'TTW I  ^  ^
srfwTTT ferr t iftfCT ̂   ̂ I, spnft cppftr

t  ^  5Tff  ̂ | • sft sftt aftsrdit % %
^  amr «wi+<  ̂ ^

. ai¥iT5r ’TT f t ’fV I ^  ^  ^  ^  sra Tift
aifePTR 5 I sniT ^   ̂ +̂dT I  eft ^  IT ^?Rt
5T?t ^  I

(Finance) ^  ft̂ n 
aft?: ^  ^  ^  I ^  ^t ^  ^  |

?PCt% ^ SHRt̂  I (transport) ^  f+*W '̂ TT t,
ftw crd% % ^  ISTT w ?: ^  ^  11 3̂?R?t ^
*PT ^  'TrfT I  ftr ^ ^  ^  ^  srrat | i

^wsrrann: ^  3fNr<t€t (Authority) % ^  ^  W
?rt 3ft«rd€t ^  3TB# qr ^  i ^
spt 5JJTH5SETft^iT^ ^  ^ 3 ^

^  ^  'Fm ^ *f I mf% sRTw ^  ?nft srwt
^  ark ^n«r t  sit ftr 5!nt ^  ^  f̂ FiRrrt 
feT 'K t ^  (Cbairman)

^  ^  ^  aftr f?: ^  % 3?n: ^  ’ft
J»si,gi..?G Batl.i sg i 3ftt Mx« €  (ffls w 4 oiitsY %
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%**R Kfr t  1 1  ^  ft? arm ^  ^  ^
W W  ^  I am 3 ^  TOT

% *f' ^  ?R!̂  t

i JRi f*!i? %rr 11? ^*nw t  %  i ? R  <i5rfT5^ f i r f ^

. (i^anoe Minietiy) ark 3|T« ^  •

' (Ministry of Railway) ^  f̂ ftT I dtwatTT^ < ark 
■ alH' ajtr aftiKtit (Authority) ^
; (Chairman) nft ^  i

{English translation of the above speech.)
Master Nand hal: 1 beg U) move:
\*Th»t*far part (d) of Bub-ciause ( i )  of clause 4, the foilpwing be subsituatcd :->-

‘(d) Three officials of wh'oni one shall repr«sent the Ministry of Fiuanc '̂, one the 
' Ministry ot Railways and one the Central Gd '̂ertament, who will be the General 

Manager ot the Authority and who will be Chairman of the Authority.’ ”

The Ministry have provided for three (oliicialsj and 1 have alao propos€sd that 
number. What 1 mean, to say- is that according to this Bill, the General Manager 
will have only the right of beuig present at the meetings of the Authority 'and of 
taking part in the discussions, but he cannot vote, whereas the other members 
oi the Authority will have the power to see their proposals through but the 
whole responsibihty will thus devolve on the General Manager. A person who 
has to manage such a large concern has not been given any powers. If he is not 
allowed to vote, he should uot be burdened with such a great responsibility.

I think that it should consist of one member r^preaentang the Ministry of 
Finance and one the Ministry of Bailways. The Bailwayg have got a lot of 
experience in this line as to how the transport work can be organised and how % 
the goods can be carried from one place to another. They are also owar^ of 
the difficulties which arise in the course of handling this work. If their repre­
sentative is included in this Authority then he wiU be able to run this new 
Authority in a betttr way. A ^ r  this comes the representative of the Central 
Government and he shall perform the duties of the General Manager and other 
members shall advise him. With a view therefore, to fix the entire resj^nsi- 
bility on the General Manager and bring this home to him that he is solely 
responsible for the successful working of the body, he should be appointed as 
the ex.officio Chairman so that he could be asked to explain his each and ever) 
action. The other members can also ^ve directions in the m att^ of ins and 
outs. He cannot shoulder the rt\s[ionsiV)ility of running feuch a huge concern 
in the manner in which you want it to be run. You cannot also call for his 
explanation in any matter. '

It is, therefore, that 1 propose that it should consist of one representative 
of the Ministry of Finance and one of the Ministi7  of Bailways, and the third one 
you may nominate, and appoint him as the General Manager and he shall also 
be the ex-officio Chairman of the Authority.

Hr. Oluinnaii: Amendment moved;
“ Th»t for part (d) of sab-claaBb (1) of clause 4, the following be sub«titat«d :

‘ (d) three officials of whom one shall represent the Ministry of Finance, one tbs 
Ministry of Railways and one the Central Government, who will be the Gtfnerai 
Manaser of the Authority and who will be tx-offido €haim>an 4  ̂ ^
AatJwrilif’/ ’
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SlUi SaaUlAaaitt: 1 do not think thin arrangement will w<)rk at all because 

ike b o ^  wbieh w|Q be dineetl̂  responsible to the Central Government for policy 
end gfperal fioaiuoial administration witl be the Authority as a whole. There 
fore, the Geqeral Manager as such cannot be made responsible. Then, we do 
not want to put ^ e  General Mans^er in a position where he will be in conflict 
with the representatives of the Ministry of Finance or the other officials who 
will be repreeeniiing the Government oif India. It is to make him free from 
laking sides in any difference of opinion that we have made him the Secretary. 
He will be in full charge of the entire administration, he will prepare all the 
t^hemes and he will submit everything to the Authority. There is no meaning 
In giving him a vote which can be overruled. He must take the whole Authority 
with him «nd the best way to enable him to take the whole Authority with
bhn ii4 to make him the effective instrument rather than a voting member.
i;hei«fore, 1 am uruibV to accept this amendment.

Mr. Ohftiniiftli: The questioQ is:
*"rb«t for pari (d) of snb-clftuae (1) of danse 4, the following be aubstitated ;

thre* offidftls ol whom one ihall repr^ent the Minirtry o f Fiaanra, on« the
Ministry of Bailw»ys and one the Central Qovernment, who will be the Otfoeral
Manager of the Authority and who will be e x - t ^ w  Ghairaian of the 
Attthority’ .’ *

THb moUcn wob n0gaUved.

TJb# H<n#« tfcfn adjourned till a Quatte? to Eleven of the Clock on 
Tueeday, the 7th February; 1950.




